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 MR.  DEPUTY  SPEAKER:  Nowwe  shall

 go  to  the  next  item,  the  Finance  Bill  Twelve

 hours  have  been  allotted  for  all  the  three

 stages  of  the  Finance  Bill,  1989.  If  the  House

 agrees,  we  shall  have  ten  hours  for  general
 discussion,  one  hour  for  clause  by  clause

 consideration  and  one  hour  for  the  third

 reading.  |  think  the  House  will  agree.

 SOME  HON.  MEMBERS:  Yes.

 MR.  DEPUTY  SPEAKER:  Now,  the
 Minister.

 THE  MINISTER  OF  FINANCE  (SHRI
 S.B.  CHAVAN):  Sir,  |  beg  to  move:*

 “That  the  Bill  to  give  effect  to  the  finan-
 cial  proposals  of  the  Central  Govern-
 ment  for  the  financial  year  1989-90,  be
 taken  into  consideration.”

 The  details  of  the  proposals  in  the  Fi-
 nance  Bill  have  been  spelt  out  in  the  Ex-
 planatory  Memorandum,  which  has  been
 circulated  along  with  the  budget  papers.

 The  Union  Budget  for  1989-90  was
 presented  to  this  House  about  two  months
 ago.  Since  then,  there  has  been  an  exten-
 sive  debate  on  the  proposals  contained  in
 this  Budget  in  this  House  and  elsewhere  lam
 grateful  to  the  many  persons  who  have
 welcomed  the  budget  for  its  emphasis  on
 employment  generation,  the  effort  made  to
 avoid  additional  taxation  on  articles  of  mass
 consumption,  and  the  focus  on  raising  re-
 sources  largely  from  the  better-off  sections
 of  the  population  and  from  higher  taxation  of
 items  of  luxury  consumption.  The  budget
 has  also  been  welcomed  for  the  effort  made
 at  containing  Government  expenditure  and

 reducing  the  deficit  particularly  on  revenue
 account.  lam  conscious  of  the  fact  that  what
 has  been  attempted  in  this  budget  is  only  a
 beginning  and  much  more  needs  to  be  done.
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 Let  me,  before  I  turn  to  the  Finance  Bill,  take
 the  Members  into  confidence  on  a  couple  of

 important  issues.

 I  turn  first  to  one  area  of  concern  which
 ।  had  highlighted  in  my  budget  speech  and
 that  is  the  balance  of  payments  position.  The
 final  figures  of  exports  and  imports  for  the
 fiscal  year  1988-89  are  not  yet  available  but
 all  the  indications  suggest  that  exports  will
 reach  Rs.  20,000  crores.  The  growth  in

 exports  of  about  28%  in  1988-89  is  com-
 mendable.  However,  despite  this  impres-
 sive  growth,  the  balance  of  trade  deficit  has
 widened  significantly  from  Rs.  6.6  thousand
 crores  in  1987-88  to  perhaps  Rs.  8  thousand
 crores  in  1988-89.  Let  me  state  here  cate-

 gorically  that  we  intend  to  correct  the  bal-
 ance  of  payments  by  containing  and  reduc-

 ing  the  trade  deficit  and  not  by  recourse  to
 unsustainable  levels  of  external  borrowings.

 In  the  field  of  exports  we  now  have  the

 very  complete  set  of  schemes  and  incen-
 tives.  Raw  materials  and  components  at
 international  prices  are  available  for  a  wide

 range  of  exports  through  the  advanced  li-

 censing  system,  the  import-export  passbook
 scheme,  the  international  price  reimburse-
 ment  scheme,  and  the  special  schemes  for
 100%  export-oriented  units  and  free  trade
 zones.  Cash  compensatory  support  helps  to

 compensate  exporters  in  the  domestic  tariff
 area  for  the  burden  of  unrebated  indirect
 taxation  and  some  other  cost  disadvantages.
 With  regard  to  working  capital  costs,  the
 interest  rate  on  export  credits  has  been
 reduced  even  further  in  February  this  year to
 make  them  competitive  with  international
 rates  for  export  credits.  In  addition,  the
 deductions  for  export  profits  under  section
 80HHC  will  also  be  quite  substantial.

 Exporters  have  responded  positively  to

 policies  and  measures for  export  promotion.
 However,  there  are  still  segments  of  Industry
 which  are  not  making  the  requisite  effort  for

 increasing  exports.  The  large  corporate
 sector  has  to  play  its  part.  An  analysis  of  the
 accounts  of  large  public  limited  companies
 shows  that  the  export  to  net  sales  ratio  has
 stagnated  at  around  4  per  cent  between

 *Moved  with  the  recommendation  of  the  President.
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 1985-86  and  1987-88  while  the  import  inten-

 sity  of  raw  material  consumption  increased
 from  17  to  19  per  cent  over  this  period.

 Exports  are  a  national  duty  and  all  sections
 of  industry  must  fulfil  their  obligation.

 Today,  the  real  issue  is  not  adding  to  the
 incentives  and  schemes  aimed  at  compen-
 sating  exporters  for  specific  cost  handicaps.
 Now  what  is  really  required  is  procedural
 simplifications  so  that  incentives  are  made
 available  with  greater  certainty  and  expedi-
 tion.  ।  would  assure  the  House  and  all
 members  of  the  exporting  community  that
 we  will  continue  to  give  attention  to  proce-
 dural  simplifications.

 We  are  committed  to  supporting  ex-

 ports  but  ।  would  like  to  emphasise  that  the

 exporting  community  must  ensure  that  the
 incentives  and  concessions  that  we  give  are
 not  misused.  The  liberal  import  regime  that
 we  have  for  exports  must  not  be  used  for

 importing  luxury  items  or  for  diversion  of
 scarce  materials  to  the  domestic  market.

 The  increase  in  imports  in  1988-89  in-
 volved  certain  special  factors,  which  we  hope
 will  not  be  in  operation  this  year.  Neverthe-

 less,  we  are  conscious  that  the  management
 of  our  trade  account  in  1989-90  will  call  for
 the  utmost  vigilance  in  import  planning.  As  |
 stated  in  my  budget  speech,  we  do  not
 intend  to  backtrack  on  the  basic  trend  of

 making  available  imported  inputs  for  export
 production  and  for  modernisation.  But  in
 order  to  sustain  this  trend  we  intend  to  con-
 tain  sharply  some  of  the  kit-culture  based

 imports  of  luxury  consumer  items.  The  House
 will  be  happy  to  note  that  a  number  of  such
 items  have  been  covered  by  notifications
 issued  in  March  1989  shifting  some  im-

 ported  components  for  luxury  durables  from
 the  OGL  to  the  restricted  list.

 We  will  make  every  effort  to  maintain
 the  flow  of  raw  materials  and  components  for

 industry.  But  I  believe  that  industry  must  also

 respond  by  exercising  the  utmost  economy
 in  the  use  of  imported  inputs.  Two  areas  are
 Critical  here.  The  first  is  the  effective  imple-
 mentation  of  phased  manufacturing  pro-
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 grammes.  We  cannot  agree  to  any  signifi-
 cant  departure  from  these  indigenisation
 schedules.  The  second  area  is  the  reduction
 of  inventories  of  imported  materials,  both  in
 the  public  and  private  sectors.  In  many  cases
 these  inventories  are  in  excess  of  what  is

 required  on  prudential  grounds  and  can  be
 reduced  significantly,  giving  substantial  re-
 lief  for  the  balance  of  payments.

 As  ।  stated  earlier,  the  crucial  element  in
 our  balance  of  payments  strategy  is  to  nar-
 row  the  gap  on  trade  account.  However,  we
 are  also  taking  steps  to  improve  the  flow
 from  tourism,  remittances  etc.

 With  regard  to  capital  account,  ।  would
 stress  that  we  will  limit  the  inflows  to  what
 can  be  sustained  on  a  long  term  basis.  The
 stock  of  Non-Resident  deposits  in  Indian
 banks  have  been  increasing  at  the  rate  of
 about  35  per  cent  per  year  over  the  past  5

 years.  They  have  already  reached  a  level  of
 around  Rs.  13.5  thousand  crores  and  we

 expect  it  to  increase  further  in  1989-90.  With

 regard  to  aid  flows  we  have  a  large  amount

 already  committed  and  we  will  focus  our
 attention  on  quicker  utilisation  of  these
 amounts.  ।  also  hope  that  bilateral  and  mukt-
 lateral  donors  will  take  a  realistic  view  of  our
 needs  and  enhance  the  commitments  this

 year,  especially  in  projects  and  programmes
 where  disbursement  is  speedy.  Commercial

 borrowings  have  been  an  element  of  our

 capital  account  for  almost  a  decade  now.  We
 have  followed  a  relatively  cautious  policy
 and  borrowed  only  what  we  thought  would
 be  sustainable  rather  than  picking  up  all
 what  was  offered.  We  will  continue  with  this
 cautious  policy  and  |  do  not  expect  the  level
 of  our  commercial  borrowings  in  1989-90  to

 go  up.

 Let  me  now  turn  to  the  issue  of  ‘infla-
 tion’.  The  level  of  inflation  in  1988-89  as
 measured  by  the  wholesale  price  index  was
 6.3  per  cent  as  against  10.6  percent  in  1987-
 88.  The  underlying  annual  rate  of  inflation  as
 of  now  is  still  around  6  per  cent.  Generally
 over  the  past  year  the  increase  in  foodgrain
 prices  has  been  moderated  and  prices  of
 edible  oils  have  fallen.  |  have  every  hope  that
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 with  the  bumper  harvest  that  will  be  coming
 into  the  market  now,  we  will  be  able  to

 contain  price  increases.

 Containing  inflation  in  the  prices  of

 essential  commodities  is  clearly  a  priority

 objective  with  the  Government.  In  fact,  it  ts

 for  this  reason  that  we  have  taken  particular
 care  to  avoid  raising  taxation  on  any  of  these
 items.  We  are  confident  that  with  the  higher

 production  coming  into  the  market,  availabil-

 ity.  of  essential  commodities  will  be  main-

 tained.  At  the  same  time,  in  order  to  contain

 general  inflationary  pressures,  we  will  con-
 tinue  to  follow  a  tight  budgetary  policy.

 The  Union  Budget  for  1989-90  involves
 a  significant  containment  of  the  aggregate
 deficit  and  the  revenue  deficit.  We  have

 demonstrated  our  ability  to  maintain  fiscal

 discipline.  Thus  the  actual  deficit  for  1987-88
 is  only  marginally  higher  than  what  was

 budgeted  and  the  final  figures  for  1988-89
 also  bear  out  our  ability  to  hold  to  budgeted
 deficits.

 Fiscal  discipline  both  in  the  Centre  and
 the  States  is  essential  for  ensuring  a  better
 balance  between  aggregate  demand  and

 supply  which  is  the  key  to  successful  bal-
 ance  of  payment  management.  ॥  is  also
 crucial  for  raising  the  rate  of  savings  in  the

 economy.  ।  would  emphasise  that  the  control
 of  Government  expenditure  and  the  maxi-
 misation  of  revenue  collection  has  to  be
 done  not  just  towards  the  end  of  the  fiscal

 year  but  throughout the  year.  It  is  not  enough
 to  ensure  that  at  the  end  of  the  year  there  is
 a  reasonable  balance  between  resources
 and  expenditure,  if  during  the  year  a  great
 deal  of  excess  demand  is  built  up.  Such
 excess  demand  will  spill  over  into  the  bal-
 ance  of  payments  and  will  lead  also  to  infla-
 tion.  1,  therefore,  intend  to  make  sure  that  the

 fiscal  discipline  reflected  in  the  Union  Budget
 is  made  effective  throughout  the  year.  |  would

 emphasise  that  a  similar  discipline  must  be

 practised  by  the  State  Governments  also.

 In  my  speech  while  presenting  the
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 budget  for  1989-90,  |  have  stated  our  inten-
 tion  to  introduce  certain  new  savings
 schemes.  |  am  happy  to  inform  the  hon.

 Members  that  substantial  progress  has  been
 made  in  formalising  these  schemes  as  also
 the  scheme  for  providing  relief  to  weak  in-
 dustrial  units.  Details  of  these  schemes  will
 be  announced  shortly.

 Inow  come  to  the  fiscal  measures  in  the

 Budget.  The  important  features  of  budget
 proposals  were  explained  in  the  Budget
 speech.  During  the  general  debate,  hon.
 Members  on  both  sides  of  the  House,  have
 made  several  valuable  suggestions  regard-
 ing  various  provisions  in  the  Finance  Bill.

 Suggestions  have  also  been  received  from
 trade  bodies,  professional  associations,

 experts  and  knowledgeable  persons.  Rep-
 resentations  against  increase  in  duty  have
 also  been  received  from  various  sections  of
 the  industry.  |  am  grateful to  all  of  them.  After

 having  considered  all  these  suggestions,  |
 have  decided  to  make  certain  amendments
 in  the  original  budget  proposals.  In  propos-
 ing  these  modifications,  |  have  tried  to  re-
 move  legitimate  grievances  to  the  extent

 possible.  |  have  proposed  certain  amend-
 ments  in  the  Finance  Bill  in  the  Tariff  relating
 to  indirect  taxes  which  are  in  line  with  my
 original  budget  proposals.  These  amend-
 ments  are  of  a  corrective  nature  and  do  not
 have  major  revenue  implications.

 The  other  charges  which  ।  propose  to
 make  in  respect  of  indirect  taxes  are  as
 follows:—

 1)  As  the  hon.  Members  are  aware,  |
 had  proposed  in  the  Budget  an  increase  in
 the  excise  duty  on  picture  tubes  of  black  and
 white  television  sets  to  Rs.  200  per  tube.  So
 also  |  had  proposed  an  increase  in  the  rate  of
 excise  duty  on  black  and  white  television
 sets  of  screen  size  exceeding  36  cm.  from
 Rs.  300  to  Rs.  500  per  set.  Such  sets  are

 mostly  fully  indigenised.  This  sector  of  the

 industry  has  considerable  potential  for  growth
 and  export.  ।  has  been  represented  that  any
 increase  in  excise  duty  at  this  stage  may
 adversely  affect  the  industry.  |  find  consider-
 able  force  in  these  contentions.  In  the  cir-
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 cumstances,  |  propose  to  modify  the  rates  of

 duty  on  black  and  white  television  sets  and

 picture  tubes  therefor  and  restore  the  levels
 of  duty  obtaining  prior  to  the  changes  made
 in  the  Budget.

 In  the  case  of  colour  television  sets  of
 screen  size  not  exceeding  36  cm.,  |  propose
 to  reduce  the  excise  duty  on  sets  without
 remote  control  to  Rs.  1500  per  set  and  on
 sets  with  remote  control  to  Rs.  1750  per  set.

 2)  In  my  budget  proposals,  ।  had  pro-
 posed  the  restructuring  of  excise  duty  on  two
 wheelers  based  on  their  engine  capacity.  In

 respect ०  two  wheelers  of  engine  capacity  of
 100  CC  to  150  CC,  I  had  proposed  a  rate  of
 excise  duty  of  25%  ad  valoram.  |  propose  to
 make  this  rate  applicable  to  two  wheelers  of

 engine  capacity  upto  200  CC.

 3)  In  the  Budget,  |  had  announced
 some  excise  duty  relief  for  minicement  plants
 using  vertical  shaft  kiln  technology.  As  a
 further  step  in  that  direction,  |  propose  to
 extend  the  same  concession  to  similar  mini
 cement  plants  using  rotary  kiln  technology
 as  well.

 4)  As  a  measure  of  relief  to  the  small
 scale  sector,  |  propose  to  liberalise  the

 general  scheme  of  excise  duty  exemption
 for  this  sector  by  increasing  the  eligibility
 criterion  for  availing  of  exemption  from  the

 present  level  of  Rs.  1.5  crores  of  value  of
 clearances  to  Rs.  2  crores.

 5)  ।  had  proposed  in  the  Budget  to  levy
 excise  duty  at  the  rate  of  15%  on  certain

 specified  articles  of  plastics  which  were

 enjoying  full  exemption  from  duty  earlier.  A
 number  of  representations  have  been  re-
 ceived  against  the  hike  in  excise  duty.  Con-

 sidering  that  the  articles  of  plastics  are  being
 used  by  almost  all  sections  of  the  society  and
 that  some  of  the  articles  such  as  insulated

 plastic  wares  are  helpful  in  energy  conserva-

 tion,  |  propose  to  fully  exempt  all  such  ar-
 ticles  of  plastics  and  thus  restore  the  pre-
 budget  position.

 6)  The  excise  duty  on  paper  and  paper
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 board  coated,  impregnated  or  covered  with

 plastics  of  heading  No.  4811.30  of  the  Ex-
 cise  Tariff  is  proposed  to  be  reduced  from
 35%  to  15%  ad  valorem.

 7)  ‘Sevian’,  a  cereal  preparation  which
 is  in  common  use  particularly  on  religious
 and  festive  occasions,  is  being  fully  exempted
 from  excise  duty.

 8)  As  a  measure  of  relief  to  the  jute
 industry,  |  propose  to  give  some  reliefs  in
 customs  duties  on  selected  items  of  jute
 machinery.  The  import  duty  on  flat  bed  jute
 looms  is  proposed  to  be  fully  exempted.  On
 circular  looms  and  4  other  specified  types  of

 jute  machinery,  the  import  duty  is  proposed
 to  be  reduced  to  40%  ad  valorem  from  the

 existing  rates.

 9)  ।  may  inform  the  House,  ।  am  taking
 steps  to  exempt  coffee  powder  mixed  with

 chicory  from  excise  duty.

 The  total  impact  of  these  concessions
 and  reliefs  aggregate  to  Rs.  4.3croresonthe
 customs  side  and  Rs.  118.9  crores  on  excise
 side.  |  am  confident  that  this  will  be  made

 good  by  better  collections.

 |  shall  now  take  up  the  proposals  in  the

 sphere  of  direct  taxes.  Clause  (7)  of  the
 Finance  Bill,  1989  proposed  to  amend  sec-
 tion  32AB  of  the  Income-tax  Act  to  provide
 that  the  benefit  of  deduction  will  be  available
 to  any  assessee  deriving  income  from  busi-
 ness  or  profession  provided  that  the  utilisa-
 tion  of  the  deposit  is  for  purchase  of  new

 machinery  or  plant  used  in  the  manufacture
 or  production of  priority  items.  -  has  been

 represented  that  although  a  special  provi-
 sion  for  eligible  business  is  not  now  required,
 some  provision  must  be  there  to  provide  for
 the  manner  of  computing  profit  in  relation  to
 which  the  deposit  to  be  made  under  this
 section  will  be  worked  out.  ।.  therefore,  pro-
 pose  to  incorporate  a  provision  for  comput-
 ing  the  profits  from  business  or  profession  in

 respect  of  which  deduction  will  be  available
 under  section  32AB.

 The  other  amendments  are  of  conse-
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 quential  or  drafting  nature  and  ।  would  not

 like  to  take  the  time  of  the  House  in  dealing

 with  these  amendments.

 Rules  for  determining  the  value  of  as-
 sets  have  been  provided  for  in  the  Schedule

 lll  of  the  Wealth  Tax  Act  by  the  Direct  Tax
 Laws  (Amendment)  Act,  1989.  Rule  12  of

 this  Schedule  lays  down  the  manner  in  which

 the  value  of  an  unquoted  equity  share  in  an
 investment  company  is  to  be  determined.
 This  rule  provides  that  the  method  of  vaiu-
 ation  to  be  adopted  will  be  the  break-up
 value  method  and  for  this  purpose  the  value
 of  an  asset  disclosed  in  the  balance  sheet  of
 the  company  shall  be  taken  to  be  its  value
 determined  in  accordance  with  rules  appli-
 cable  to  that  particular  asset.  Representa-
 tions  have  been  received  that  this  manner  of
 valuation  will  cause  great  hardship  in  cases
 where  the  assets  in  the  balance  sheet  are
 shares  and  if  they  too  are  unquoted.  In  such

 cases,  the  balance  sheets  of  other  compa-
 nies  would  also  have  to  be  examined.  ही  is
 said  that  such  a  method  of  valuation  will  be

 administratively  very  cumbersome  and  the
 cost  of  compliance  would  be  very  great.
 Apart  from  this,  a  shareholder  of  an  invest-
 ment  company  has  no  control  over  the  dis-
 posal  of  the  shares  by  the  company  and
 therefore  unrealised  gain,  if  any,  to  the  in-
 vestment  company  is  of  no  consequence  to
 the  shareholder.  Keeping  in  view  this  hard-

 ship,  |  propose to  amend  rule  12 of  Schedule
 lll  of  the  Wealth-Tax  Act,  1987  to  provide
 that  the  difficulties  of  the  nature  expressed  in
 the  matter  of  valuation  share  of  investment

 companies  are  remedied.  This  amendment
 will  be  carried  out  at  the  earliest  available
 opportunity  and  willbe  made  effective  from
 the  1st  day  of  April,  1989.

 ।  would  not  like  to  take  up  the  time  of  the
 Hon'ble  Members  over  the  details  of  several
 minor  corrective  measures.  Notifications  for
 giving  effect  to  such  changes,  wherever
 necessary,  would  be  issued  and  laid  on  the
 Table  of  the  House  in  due  course.

 i  request  Hon'ble  Members  to  lend  their
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 support  to  the  Finance  Bill,  with  the  modifica-
 tions  |  have  proposed.

 Sir,  |  move.

 MR.  DEPUTY  SPEAKER:
 moved:

 Motion

 “That  the  bill  to  give  effect  to  the  finan-
 cial  proposals  of  the  Central  Govern-
 ment  for  the  financial  year,  1989-90,  be
 taken  into  consideration.”

 Mr.  Minister,  you  have  given  lot  of  con-
 cessions.  ।  would  like  to  know  whether  the

 prices  have  come  down  now.  Already  they
 have  raised  the  prices  of  many  things.

 SHRI  5.8.  CHAVAN:  After  these  con-
 cessions  have  been  announced,  certainly
 we  will  have  to  make  an  appeal  to  all  those

 producers  to  see  that  they  get  reflected  in  the
 rates  which  have  now  been  reached  (inter-

 ruptions)

 MR.  DEPUTY  SPEAKER:  Shri  Ananda

 Gajapathi  Raju  will  now  speak.

 SHRI  ANANDA  GAJAPATHI  RAJU

 (Bobbili):  Mr.  Deputy-Speaker,  Sir,  before

 coming  to  the  points  raised  by  the  hon.
 Finance  Minister  in  his  preamble  to  the  Fi-
 nance  Bill,  |  would  like  to  say  a  few  things
 about  the  budgetary  process  itself.  It  is  very
 unfortunate  that  such  a  little  time  is  devoted
 to  such  an  important  exercise  like  framing
 the  Budget,  framing  the  proposals  and  pass-
 ing  the  Finance  Bill.  First  of  all,  there  has
 been  inadequate  discussion  in  this  House
 on  the  various  important  demands  that  have
 been  brought  up.  Under  such  circumstances
 it  is  necessary  that  the  Members  should
 consider  the  possibility  of  a  Token  Cut  in  the

 Budget  so  that  this  point  is  driven  home  that
 such  an  important  exercise  like  the  Budget
 cannot  be  dealt  with  like  this...(/nterruptions)
 The  Finance  Bill  has  to  be  passed.  But  stil!  it
 is  my  request  that  such  an  important  exer-
 cise  should  be  done.

 Sir,  in  recent  years,  it  has  become  the

 practice  of  the  Government  to  treat  the  Un-
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 ion  Budget  in  an  election  year  as  an  election
 manifesto.  In  1985-86,  in  a  similar  vein  there
 was  an  attempt  to  bring  about  a  proposal
 relating  to  Crop  Insurance.  That  was  an-
 nounced  in  the  Budget.  Later  it  was  sent  to
 be  implemented  in  certain  States.  But  then
 because  of  the  drought  it  was  removed  and
 then  the  other  States  have  been  denied  of
 this  facility  of  having  the  Crop  Insurance.

 Later,  what  happened  was  that  the  Union

 Agriculture  Minister  said  that  it  would  be
 introduced  this  year.  But  we  have  not  heard
 the  fate  of  this  type  of  a  measure.  What  lam

 trying  to  say  is  that  the  proposals  initiated  in
 the  Budget  are  not  being  implemented.  They
 are  just  being  stated  as  a  matter  of  intent.
 The  point  is  that  when  it  is  not  implemented,
 then it  becomes  a  kind  of  election  manifesto
 rather  than  a  Budget  proposal  per  se.  So,  the

 proposals  are  not  totally  sanctified.  When
 this  type  of  a  scheme  was  announced,  the

 Treasury  Benches  were  very  much  excited
 and  they  gave  ovation  to  the  hon.  Finance
 Minister.  But  then  we  find  that  such  a  situ-
 ation  do  not  bear  fact.

 SHRIS.B.  CHAVAN:  Unfortunately  you
 were  not  there.  |  had  come  prepared  with  all
 the  details.  You  walked  out.  What  can  |  do?

 (/nterruptions)

 SHRI  ANANDA  GAJAPATHI  RAJU:  We
 read  the  report  of  your  speech  in  the  news-

 papers.  There  was  no  mention  about  it.

 SHRI  5.8.  CHAVAN:  Why  should  |
 mention  when  you  were  not  there?  It  was  no

 point  at  all.  (Interruptions)

 SHRI  ANANDA  GAJAPATHI  RAJU:  We
 are  also  part  of  Parliament.

 SHRIV.  SOBHANADREESWARA  RAO

 (Vijayawada):  If  the  Government  had  taken
 a  right  decision  at  the  right  time,  we  would
 not  have  been  suspended  from  the  House.
 We  would  have  had  the  benefit  of  hearing
 the  hon.  Minister.  We  missed  it  very  much.

 SHRI  C.  MADHAV  REDDI  (Adilabad):

 ”  you  have  taken  note  of  that,  that  is  enough.
 (interruptions)
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 SHRIANANDA  GAJAPATHI  RAJU:  Sir,
 yesterday  we  got  the  impression  from  the
 Chair  that  the  Budget  Proposals  have  been

 inadequately  examined  and  that  there  was  a
 need  for  Budget  Committees  of  the  House  to
 examine  this  process  fully  and  comprehen-
 sively.  The  Chair  mentioned  that  he  has  also
 put  across  such  a  proposal  that  the  should
 be  Budget  Committees  of  the  House  to
 examine  the  various  proposals  which  are

 coming  forward.  But  such  a  proposal  has  not
 been  accepted  by  the  Government.  In  fact,  if

 you  go  to  the  United  States  of  America,  you
 can  find  that  the  Congress  has  its  own
 Committees  to  examine  the  Budget  propos-
 als.  The  Committees  distil  these  proposals
 and  then  bring  them  forward  to  the  House  for
 discussion.

 MR.  DEPUTY-SPEAKER:  This  pro-
 posal  regarding  Budget  Committees  was
 under  consideration.  We  have  already  sub-
 mitted  a  report.  ।  myself  headed  that  Com-
 mittee.  Already,  we  have  submitted  the  re-

 port.

 SHRI  INDRAJIT  GUPTA  (Basirhat):  It
 has  been  hanging  in  the  balance  for  the  last
 two  or  three  years.

 SHRI  ANANDA  GAJAPATHI  RAJU:  ।
 am  quoting  a  precedent  as  to  what  is  hap-
 pening  elsewhere.  There,  the  Committees
 distil  the  proposals  and  that  is  not  so  here.
 How  can  the  Finance  Ministry  accept  thatthe
 House  has  approved  all  the  proposals  when

 possibly  the  House  is  not  aware  of  most  of
 the  proposals?  But  still  they  are  announced
 in  the  newspapers.  Therefore  there  is  need
 todoso.

 !  would  like  to  mention  that  the  bureauc-

 racy  is  taking  an  important  part  in  the  budget
 proposals.  ।  is  not  the  people  who  are  decid-

 ing;  but  the  bureaucracy  which  is  deciding.
 The  proposals  come  to  the  House,  they  are
 mentioned  by  the  Finance  Minister  and  then
 the  House  considers  the  various  demands
 and  then  again  the  Finance  Minister  comes
 to  the  House  with  a  preamble  to  the  Finance
 Bill.  This  is  all  the  bureaucratic  approach  to

 budgetary  planning.  How  are  the  people
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 being  involved?  ”  the  House  is  involved,
 then  wecan  say  that  the  sovereign  people  of

 India  are  involved.  But  when  the  House  is  not

 totally  involved,  then  how  can  you  take  a

 sanction  from  the  sovereign  people  of  India

 that  the  budget  is  passed  and  accepted  by
 them?  This  is  just  a  conceptual  point  that  |

 am  putting  across.

 Today  we  find  that  the  fiscal,  monetary
 credit,  the  Income  policy  and  the  public  pol-
 icy of  the  Government  ७  in  grip  of  uncertainty
 and  strain.  The  whole  objective  is  towards
 the  short-term  planning.  The  medium  and

 the  long  term  planning  are  not  taken  into
 consideration.  In  fact  the  approach  is,  let  us

 cross  the  bridge  when  we  come  to  it;  when
 these  problems  come,  let  us  cross  the  bridge.

 Today  the  whole  approach  towards

 budgetary  allocation  is  creating  an  internal
 and  external  debt  trap.  Internally  we  are

 going  in  for  more  and  more  borrowing  and
 Reserve  Bank  credit.  Externally  we  are  going
 in  for  commercial  borrowing  and  those  bor-

 rowings  which  come  from  multi-lateral  insti-
 tutions.  Therefore  you  find  that  the  planning,
 the  projects,  the  programmes  in  this  country
 are  being  implemented  through  debt.  Then
 we  show  concern  about  the  balance  of  pay-
 ment.  We  say  that  the  balance  of  payment
 position  is  under  strain  and  therefore  we  give
 30  many  concessions to  exporters  andthere-
 fore  we  take  up  price  reimbursement
 schemes,  cash  compensatory  scheme  and
 various  other  schemes.  When  the  whole

 approach  is  to  go  in  for  foreign  money  and
 external  account  to  finance  the  budget  and
 the  plan,  then  how  can  we  not  but  go  into  a
 deficit?

 Today  you  find  that  the  aggregate  sav-

 ing  in  this  country  is  much  less  than  the

 aggregate  investment.  When  the  aggregate
 saving  is  so  little,  when  the  savings  of  the
 people  are  not  being  utilised  for  planning,
 when  everything  is  going  through  borrowing,
 how  can  the  price  level  be  contained  and
 how  can  inflation  be  contained?

 The  Finance  Minister  was  kind  enough
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 to  state  that  the  whole  sale  price  index  has
 increased  only  by  6%.  |  dispute  that  figure.  ॥

 say  the  figure  is  wrong.  Because  according
 to  the  figures  supplied  by  the  Finance  Minis-

 try  the  price  level  has  been  actually  de-
 creased.  But  it  has  not  happened  so.  ft  has
 increased  in  the  margin.  One  has  to  just  take
 a  look  at  the  market  and  see  how  the  prices
 have  gone  up.  All  these  figures  which  are
 churned  out  probably  do  not  have  any  rele-

 vance  as  far  as  the  real  market  situations  are
 concerned.

 Before  10०  to  other  things,  let  me  mention

 something  about  Andhra  Pradesh.  When
 Andhra  Pradesh  gave  incentives  to  farmers
 to  repay  NABARD  loans,  the  Finance  Minis-

 try  cut  down  the  NABARD  Credit  to  Andhra
 Pradesh  on  an  ad-hoc  basis.  They  said,  why
 are  you  giving  incentives  to  the  farmer  to  pay
 back  the  credit?  At  the  same  time  the  Gov-
 ernment  is  giving  discounts  in  fertilizer to  the
 farmer.  They  can  give  adiscount.  That  means
 concessions  can  be  given  by  the  Govern-
 ment  of  India;  but  when  it  comes  to  the  same
 concessions  being  given  in  a  different  way
 by  the  Government  of  Andhra  Pradesh,  then
 the  Central  Government  objects  and  says
 they  cut  down  the  NABARD  credit.  That  is  a

 very  unfair  treatment  to  a  non-Congress  (1)
 Government.  Afterall,  the  objective  of  our
 Government  is  to  work  for  the  people,  to  see
 that  the  welfare  of  the  people  is  met  and
 whoever  meets  it,  we  have  no  objection.
 Today  in  this  very  House  one  of  our  Mem-
 bers  was  kind  enough  to  raise  the  problem
 about  rural  spending.  He  said  let  there  be
 more  spending  on  roads  and  infrastructure
 for  rural  areas.  The  Minister  replied  in  the

 negative  saying  we  do  not  have  the  money
 for  all  these  things.  We  will  give  money  as
 and  when  it  is  available.  When  it  comes  to
 the  needs  of  the  people  why  there  should  be
 a  conflict  between  the  Central  Government
 and  the  State  Governments?  Why  can't  the
 Central  Government  help  the  State  Govern-
 ments  to  see  that  programmes  relating  tothe
 welfare  of  the  common  people  are  met?

 Now  let  me  come  to  additional  resource
 mobilisation.  We  find  that  the  Central  Gov-
 ernment  is  always  stressing  that  there  should
 be  additional  resource  mobilisation.  But  when
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 the  State  Governments  go  in  for  resource

 mobilisation  the  Central  Government  says
 well  we  cannot  give  this  money  because
 there  is  no  matching  amount  put  forward  by
 the  State.  But  the  State  Governments  have
 carried  out  resource  mobilisation  to  a  great
 extent.  Would  the  Central  Government  con-
 sider  to  give  the  State  Governments  money
 out  of  the  increase  in  administered  prices
 that  are  being  raised  by  the  Central  Govern-
 ment?  You  are  raising  your  resources  through
 administered  prices.  Can’t  these  resources
 be  handed  back  to  the  States  so  that  we
 meet  our  responsibility  towards  the  common
 man?

 The  Ninth  Finance  Commission  was

 recently  appointed.  It  spoke  about  the  high
 non-Plan  expenditure  that  is  going  to  be
 there  in  the  years  to  come.  They  say  that  by
 1995  the  Central  Government  will  be  clear-

 ing  out  of  the  budgetary  allocation  moneys
 related  to  interest  on  internal  loans.  Now  if
 this  is  the  situation  that  the  internal  loans  are

 creating  so  much  problems  why  can't  Gov-
 ernment  go  in  for  austerity  measures?  On
 the  one  side  the  Finance  Minister  said  in  his

 preamble  to  the  Finance  Bill  that  Govern-
 ment  would  go  in  for  cautious  monetary  and
 fiscal  policies  but  at  the  same  time  if  the
 Government  is  going  to  go  in  for  unbridled

 borrowing—both  internally  and  externally—
 then  how  can  the  fiscal  balance  of  this  coun-

 try  be  maintained?  How  can  the  welfare  of
 the  common  man  be  maintained?  How  can
 the  people  look  forward  to  less  of  inflation
 and  better  future?

 As  far  as  foreign  exchange  is  concerned
 there  was  a  question  raised  in  this  House

 saying  that  the  foreign  exchange  reserves
 are  over  Rs.  7000  crores.  After  a  few  days
 we  read  in  the  newspapers  that  these  re-
 serves  have  come  down  to  Rs.  5000  crores.
 That  means  Government  is  not  in  a  position
 to  cover  even  three  months’  imports.  When
 this  is  the  position  then  why  does  the  Gov-
 ernment  of  India  go  in  for  commercial  bor-

 rowing  abroad  to  finance  the  Central  plans?
 How  can  it  do  so  when  this  is  the  situation?
 Then  the  Government  of  India  appointed
 Cabinet  sub-committee  to  go  into  the  bal-
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 ance  of  payment  position.  That  sub-commit-
 tee  has  started  saying  that  we  should  cut
 down  imports  as  far  as  automobile  parts,
 electronics  and  other  related  non-essential
 items  are  concerned.  But  we  find  this  Gov-
 ernment  when  it  gave  so  much  importance  to
 automobile  industry  did  not  realise  that  they
 have  on-going  programmes;  that  they  have
 to  undertake  imports  as  indigenisation  of
 automobile  industry  could  not  take  place  at
 such  a  fast  pace.  So  there  would  be  need  for
 more  foreign  exchange.  One  day  you  take
 the  position  of  imports  and  on  the  next  day
 you  say  imports  should  be  cut  down.

 Then  again  when  the  Prime  Minister
 went  to  Japan  and  Germany  he  said  there
 would  be  fast  track  as  far  as  settling  invest-
 ments  from  these  countries  was  concerned.
 What  is  the  ‘fast  track’  we  have  never  come
 to  know.  What  we  understand  is  that  this  fast
 track  means  to  do  away  with  FERA  and
 MRTP  regulations  or  dilute  these  regula-
 tions.  We  would  like  to  know  the  Govern-
 ment’s  stand  on  these  things.  If  FERA  and
 MRTP  are  going  to  be  diluted,  how  is  the
 Government  going  to  maintain  the  socialist
 democratic  structure  of  the  country?  How  is
 the  Government  going  to  see  that  the  com-
 mon  man  is  benefited?  How  is  the  Govern-
 ment  going  to  see  that  the  resources  trickle
 to  the  villages  and  the  common  man?

 Today,  the  foreign  debt  is  around  55
 billion  dollars.  That  means  our  debt  servicing
 ratio,  even  though  not  admitted  by  the  Gov-

 ernment,  is  over  30  per  cent.  This  itself
 indicates  that  we  have  reached  the  track.  We
 are  going  more  and  more  for  external  bor-

 rowing  and  at  the  same  time,  we  have  to  pay
 higher  interest  and  our  debt  servicing  ratio  is

 going  up.  With  all  these  contingencies,  our
 hon.  Finance  Minister  went  to  the  United
 States  recently.  There  he  attended  the  in-
 terim  session  or  the  spring  session  or  what-
 ever  it  may  be  of  the  World  Bank  and  the
 IMF.  We  read  in  the  newspapers  and  in  the
 various  financial  dailies  that  Brady  Plan,
 Plan  of  the  Secretary  of  the  Treasury  were

 being  discussed.  But  its  bias  was  towards
 the  Latin  American  countries.  The  idea  was
 to  reduce  the  debt  ratio  of  the  Latin  American
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 countries.  How  does  the  plan  help  us  in  this

 country  to  reduce  our  debt  or  re-schedule
 our  repayments  or  give  us  greater  fiscal

 reliefs?  Therefore,  India  took  a  stand  and

 that  stand,  as  we  understand,  has  a  certain

 amount  of  caution  in  it  and  has  a  certain

 amount  of  merit.  But  all  ।  would  like  to  ask  the

 Minister  is  how  does  that  Plan  help  us  to

 improve  the financial  situation  of  our  country
 and  what  are  the  reliefs  being  given  by  the

 multilateral  institutions  to  our  country?

 Our  representatives  went  to  GATT  re-

 cently  to  attend  the  meeting  in  Geneva.
 There  also  we  find  that  they  gave  conces-
 sions.  They  buckled  under  the  pressures  of

 the  developed  countries  to  include  the  intel-
 lectual  property  rights  in  GATT.  If  this  type  of

 buckling  process  goes  on,  howcan  we  decide
 to  save  or  protect  the  interest  of  the  common
 man  when  the  intellectual  property  is  pro-
 tected  under  patents  or  copyright  Acts  and
 other  things?  Then,  we  will  not  be  able  to  get
 the  knowhow  which  we  have  to  implement.
 We  do  not  have  tne  knowhow  to  bring  down
 the  prices  of  drugs,  essential  items,  etc.
 These  prices  may  go  up.  How  does  the
 Finance  Ministry  propose  to  see  that  these

 prices  do  not  go  up  by  certain  ad-hoc  meas-
 ures  taken  by  the  Government  of  India?

 |  would  like  to  mention  one  or  two  more

 points  and  then  come  to  the  preamble  of  the
 Finance  Bill  which  the  hon.  Finance  Minister
 has  placed  before  the  House.  My  point  is
 about  the  regional  markets  like  EEC  and  the
 market  in  North  America  and  other  markets
 which  are  coming  up.  What  are  the  steps
 being  taken  by  the  Government  to  see  that
 we  have  greater  access  to  these  markets
 after  they  are  fully  integrated?  How  will  our
 exports  go  up?  We  might  give  cash  compen-
 satory  schemes  We  might  give  imported
 raw  materials  so  that  they  can  export  these
 items.  The  amount  of  raw  materials  can  be
 increased.  But  still  how  does  the  value  added
 in  India  show  the  position  as  far  as  imports  in
 those  countries  are  concerned?  How  will  it
 increase  our  exports?  |  would  like  to  know  all
 these  from  the  hon.  Finance  Minister.
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 Another  point  is  that  we  have  more  than

 Rs.  40,000  crores  of  money  circulating  today
 in  this  country.  It  is  white  alone.  ॥  you  add  the

 black  money,  it  may  become  much  more.  ।

 do  not  know  as  to  how  much  black  money  is

 there  today.  But  Rs.  40,000  crores  is  the  total

 amount  of  money  circulating  in  this  country

 today.  Even  then,  so  far  as  the  agricultural
 performance  and  the  industrial  performance,
 etc.  are  concerned,  howcan  such  an  amount
 be  sustained  without  creating  inflationary
 pressures  all  round?

 13.00  hrs.

 Now,  |  would  like  to  come  to  the  points
 raised  by  the  Hon.  Finance  Minister  in  his

 preamble  to  the  Finance  Bill.  The  Finance
 Minister  was  kind  enough  to  state  that  the

 Budget  and  its  provisions  were  cautious  and
 were  in  a  manner  subdued  so  that  inflation-

 ary  pressures  would  not  increase.  But!  would
 like  to  ask  the  Finance  Minister  if  there  is  an
 unrestrained  growth  towards  borrowing  and
 if  the  amount  of  1013४  supplied  in  this

 country  is  going  to  be  increased,  then  how
 can  inflationary  expectations  be  reduced;
 how  can  production  be  increased  and  how
 can  social  justice  be  done  in  this  country?

 The  concessions  given  are  also  very
 inadequate.  There  are  so  many  more  con-
 cessions  which  are  necessary  to  be  given  in
 the  sense  that  there  is  an  unorganised  sec-
 tor.  All  the  concessions  announced  by  the
 Hon.  Prime  Minister  now  relate  to  the  organ-
 ised  sector  and  to  the  medium  and  large
 scale  industry.  What  about  the  concessions
 to  small  scale  industry;  what  about  the  con-
 cessions  to  the  cottage  industry  and  tiny
 sector;  what  about  the  concession  to  the

 unorganised  sector?  If  these  sectors  are  not

 going  to  be  included  in  the  concessions

 given  by  the  Finance  Minister,  then  how  can
 the  situation  of  the  common  man  be  im-

 proved?

 Again,  |  would  like  to  mention  about  the
 Oil  Pool  Account.  Privilege  Motion  was  raised

 by  the  Hon.  Member  Shri  Madhu  Dandavate
 that  there  was  window  dressing  as  far  as  the
 Budget  proposals  were  concerned.  An
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 amount  was  sought  to  be  transferred  from
 the  Oil  Pool  Account  to  the  Revenue  Ac-
 count.  Now,  the  Hon.  Minister  stated  that  this
 was  not  an  optical  illusion;  it  was  not  window

 dressing  but  it  was  a  matter  of  justified  action
 because  it  would  not  reduce  the  deficit  in  real
 terms.  But  would  the  Hon.  Finance  Minister
 consider  pulling  out  this  Oil  Pool  Account
 amount  from  the  Revenue  Account  and  then
 announce  what  would  be  the  total  deficit?
 Just  some  time  back  the  Hon.  Minister  stated
 that  we  would  like  to  not  curtail  the  expendi-
 ture  at  the  end  of  the  year  but  we  would  like
 to  see  that  throughout  the  period  expendi-
 ture  was  kept  down?  But  if  such  devices  are

 going  to  be  utilised  to  cut  down  the  non-plan
 expenditure  at  the  last  moment;  if  all  the

 developmental  proposals  are  going  to  be  put
 in  the  cold  storage  and  then  the  Budget  is

 going  to  be  brought  in  line  with  the  deficit  as
 announced  by  the  Finance  Minister,  then
 how  does  it  help  the  financial  position  in  this

 country?

 in  the  end,  |  would  like  to  mention  that
 the  Budgetary  process  that  you  are  following
 today  is  not  unsound.  |  do  agree  with  the  fact
 that  a  lot  of  exercise  has  gone  into  it;  a  lot  of
 work  has  gone  into  it  and  everybody  has
 tried  to  see  that  the  financial  management  in
 India  is  done  in  a  proper  way  and  that  man-

 agement  is  prudent.  But  nevertheless  the
 direction  of  the  Budget  in  terms  of  catering  to
 the  people  is  in  my  humble  opinion  wrong
 because  we  are  catering  only  to  the  higher
 echelons  of  the  society,  the  higher  middle

 class,  the  rich  people  who  are  sitting  in  the
 towns.  But  we  have  not  been  able  to  see  that
 the  benefit  of  the  Budget  goes  to  the  poorest
 sections  in  the  public.  Such  attempts  even

 though  made  have  failed.  And,  therefore,  in
 the  end  my  only  plea  to  the  Hon.  Finance
 Minister  is  that  the  common  man  should  feel
 the  involvement  in  the  Budget.  He  should  be
 involved  in  the  Budget.  He  should  be  given
 the  benefits  of  the  Budget.  He  should  get  the
 benefits  of  the  Budget.  If  he  is  not  going  to

 get  the  benefits  of  the  Budget  and  if  the

 unorganised  sector  is  not  going  to  get  the
 benefits  of  the  Budget  and  if  they  are  going
 to  be  ignored,  then  the  Budgetary  process  in
 this  country  is,  according  to  me,  redundant
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 and  should  be  put  in  a  proper  direction.

 SHRI  HAROOBHAI  MEHTA  (Ahme-
 dabad):  ।  rise  to  support  the  Finance  Bill

 placed  so  aptly  by  our  Finance  Minister.  At
 the  outset,  ।  must  point  out  the  grievance
 raised  by  the  learned  speaker  from  the

 Opposition  that  a  short  time  was  left  for

 discussing  the  demands  which  were  placed
 before  the  House  and  that  only  three  Minis-
 tries  could  be  discussed  and  they  are  En-

 ergy,  Agricultural  and  External  Affairs.  ।  must

 point  out  frankly  that  it  is  the  making  of  the

 Opposition  itself.  They  have  been  taking
 away  the  time  of  the  House  on  forcing  dis-
 cussions  on  non-issues,  sometimes  in  order
 to  gain  political  advantage  and  sometimes  in
 order  just  to  malign  the  Government.  Had

 they  restrained  from  this  i.e.  the  time  which
 the  House  had  spent  for  discussing  whether
 the  Thakkar  Commission’s  Report  was  a

 complete  Report  or  not;  whether  it  will  be

 placed  before  the  House  or  not;  whether  the

 suspicion  on  an  Officer  as  found  by  the
 Commission  was  rightly  needied  or  not  and
 whether  the  findings  of  the  SIT  investigation
 was  justified  or  not,  a  lot  of  time  would  have
 been  available  for  them  to  discuss  the  grants
 and  so  on.  Many  non-issues  are  often  im-

 posed  on  the  House  by  sheer  insistence
 and,  with  great  respect  |  would  say,  the
 obstinate  approach  on  the  part  of  the  Oppo-
 sition  on  some  issues.  |  am  comparatively  a

 junior  Member  of  the  House  but  I  did  not

 expect  when  |  entered  the  Parliament  that  so
 much  time  of  the  Parliament  would  be  lost  on
 non-issues.  |  would  ask  the  Opposition  friends
 to  cooperate  with  the  House  in  concentrating
 the  attention  on  the  major  issues,  for  ex-

 ample,  on  very  important  function  of  the
 House—the  financial  business.  So  far  as
 Lok  Sabha  is  concerned,  the  financial  busi-
 ness  is  the  only  business  where  it  occupies
 a  predominant  position  compared  to  that  of

 Rajya  Sabha.  ff  the  Lok  Sabha  fritters  away
 time  on  non-issues,  then  ।  think  there  is  a
 time  for  introspection  on  the  part  of  the

 Opposition  to  whom  |  always  look  with  great
 respect.

 |  welcome  the  concessions  announced

 by  the  Finance  Minister  and  especially  in  so
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 far  as  the  small  scale  industries  are  con-

 cerned,  the  limit  of  excise  exemption  having
 been  enhanced  from  15  crores  of  clearance

 to  2  crores  of  clearance  and  some  relief

 given  in  respect  of  some  other  items  like

 plastics,  etc.  The  small  scale  sector  is  an

 employment  intensive  sector  and  therefore

 any  relief  given  to  the  small  scale  sector  is

 bound  to  help  the  employees  and  the  com-

 mon  people.  I  therefore  welcome  that.  |  have

 gone  through  the  Finance  Bill  and  by  and

 large  the  provisions  contained  in  the  Fi-

 nance  Bill  are  quite  welcome.  But  there  is  a

 scope  for  improvement  in  some  places.  |

 want  the  hon.  Finance  Minister  to  concen-

 trate  on  the  implication  of  Section  9  of  the
 Finance  Bill  that  pertains  to  Section  43  (b)  of
 the  Income  Tax  Act.  The  purpose  behind

 incorporating  Section  43  (b)  in  the  Finance

 Act,  1984  was  quite  laudable,  in  the  sense
 that  no  assessee  should  be  able  to  claim
 deduction  on  the  ground  of  any  expenditure
 without  in  fact  having  incurred  the  expendi-
 ture.  There  were  occasions  where  we  had
 noticed  that  several  manufacturers  were  not

 paying  the  Excise  Duty.  They  were  collect-

 ing  it  from  the  consumers.  They  were  with-

 holding  it  either  by  obtaining  the  stay  from
 the  High  Courts  or  other  Courts  or  without

 obtaining  the  stay.

 When  it  came  to  income  tax  assess-
 ment,  they  used  to  claim  excess  for  that  and
 the  Government  was  duty  bound  to  grant
 them  in  view  of  the  provision  then  existing.
 Section  43  (b)  therefore  was  rightly  incorpo-
 rated  in  the  Income  Tax  Act  in  order  to
 ensure  that  only  that  expenditure  can  be
 claimed  as  deduction  which  has,  in  fact,
 been  incurred,  not  only  just  on  the  books  of
 accounts,  but,  in  fact,  it  has  been  paid  into
 the  State  exchequer  or  wherever  it  is  due.  ।.
 therefore,  welcomed  that  proposal  at  that
 time.

 There  was  some  difficulty  felt  in  the  area
 of  sales  tax.  The  Gujarat  State  has  submit-
 ted  about  it  to  the  Finance  Minister.  They
 have  also  discussed  the  matter  with  me.  The
 Gujarat  Chamber  of  Commerce,  which  is
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 very  well-known,  more  than  anybody  else,  to
 the  hon.  Minister  of  State  incharge  of  the

 expenditure,  in  general,  has  made a  submis-

 sion  in  this  behalf.  |!  do  not  know  what  the

 provisions  are  in  other  States,  but,  so  far  as

 Gujarat  State  is  concerned,  the  provision  is

 this.  The  sales  tax  collected  for  the  last

 quarter  of  the  year  is  required  to  be  paid  into
 the  State  exchequer  in  the  following  year;
 that  means  actually  the  sales  tax  is  collected

 by  the  dealer  from  the  buyers,  but  it  is  not

 required  to  be  paid  to  the  State  in  that  finan-
 cial  year;  it  will  be  paid  next  year.  Now,

 according  to  Section  43  (B),  if  vigorously
 applied,  means  that  that  sales  tax  income  is
 also  treated  as  income  for  the  purpose  of
 assessment  and  taxing;  it  was  done,  in  fact,

 by  some  income  tax  officer  also.  Therefore,
 that  is  not  really  the  income;  that  is  only  an
 amount  collected  by  the  traders  as  a  collect-

 ing  agent  of  the  State  Government.  Now,  if

 they  are  required  to  be  assessed  taking  that
 as  income,  nowthat  sales  tax  amount  is  tobe

 paid  into  the  exchequer,  according  to  the

 law;  it  is  required  to  be  paid  next  year,  not  in
 that  quarter.  Even  if  deduction  is  given  next

 year,  that  is  following  year,  that  will  not  rectify
 the  mistake.  The  first  year  loss  will  not  be
 rectified  by  giving  deduction  of  that  income
 next  year.  Therefore,  very  rightly,  the  Fi-
 nance  Minister  has  proposed  a  proviso  to  be

 incorporated  as  a  second  proviso  to  Section
 43  (B).  That  means  if  the  amount  of  taxes
 etc.  have  been  paid  before  the  last  date  of

 filing  the  return,  then  the  deduction  can  be
 claimed.  Now,  this  proviso  is  welcome  and

 especially  it  is  quite  welcome  inthe  matter  of
 sales  tax;  but  it  is  only  effective  with  retro-

 spective  effect;  it  should  be  made  effec-
 tive—this  is  my  respectful  submission;  the
 Finance  Minister  will  kindly  consider  this—
 this  proviso  may  be  applicable  from  the  date
 on  which  Section  43  (B)  of  the  Income  Tax
 Act  was  made  effective  that  means  from
 1984  and  not  1989.  Otherwise,  there  will  be
 lot  of  complications  and  dealers  face  hard-

 ship.  Let  that  be  rectified.  If  you  realise  that
 some  such  law  is  necessary,  then  kindly  give
 it  effect  from  the  date  of  that.  Of  course,
 some  return  has  to  be  revised;  some  review

 might  have  to  be  undertaken.  But  the  Gov-
 ernment  can  afford  to  give  some  more  time
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 to  this  if  the  traders  and  the  common  people
 are  to  be  helped.

 At  the  time  of  presentation  of  the  Budget
 also,  |welcomed  the  additional  surcharge  on
 the  income  tax.  |  have  always  maintained

 that  there  is  a  lot  of  scope  for  taxing  rich  and
 the  wealthy  so  that  our  plans  for  poverty
 elevation,  anti-poverty  programme  and  lift-

 ing  the  standard  of  life  of  the  common  man
 can  be  financed  better  by  the  Central  Gov-
 ernment  and  the  State  Governments;  still
 there  is  scope.  ।  do  not  know  whether  there

 may  be  some  constraints  this  year,  but,  at

 least,  there  must  be  an  effort  to  find  out,  to
 locate  ways  and  means  to  touch  those  who
 can  afford  so  that  those  who  cannot  afford
 can  be  helped.  The  rich  must  be  taxed.  Let
 us  now  at  least  start  the  process;  let  us  not

 put  an  end  to  the  process  that  rich  should
 become  richer  and  the  poor  should  become

 poorer.  If  after  more  than  four  decades  of

 independence  and  after  7th  Plan,  the  proc-
 ess  is  not  being  arrested,  |  submit  that  now
 this  is  a  time  for  the  Finance  Ministry  to  pay
 attention  to  this  aspect.

 Regarding  the  Finance  Bill,  severaltimes
 ।  have  drawn  the  attention,  but,  still,  |  fail  to
 understand  why  no  progress  has  been  made.
 Two  aspects  must  be  emphasised  by  the
 Finance  Ministry.  Whenever  any  conces-
 sions  or  benefits  are  given,  it  should  be

 passed  on  to  the  consumer.  ।  do  not  know

 why  there  are  no  legal  provisions  in  order  to
 ensure  it.  There  must  be  rigorous,  effective
 and  meaningful  legal  provisions  to  ensure
 that  all  benefits  or  concessions  given  in
 excise  duty  or  indirect  taxes  are  invariably
 passed  onto  the  consumer  so  that  ultimately
 the  consumer  gets  the  benefits.  That  is  the

 purpose  and  intention  behind  the  Govern-
 ment  granting  the  benefit.  Those  benefits
 are  cornered  by  the  dealers  and  manufactur-
 ers.  |  think,  that  process  must  be  stopped.

 The  second  thing  is  unjust  enrichment.
 Sometimes,  manufacturers  and  dealers
 collect  sales  tax  or  central!  excise  duty  from
 the  consumers.  Then  they  challenge  it.  They
 do  not  give  it  to  the  State.  Ultimately  they
 might  succeed  in  the  court  saying  that  the
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 levy  is  illegal.  But  they  retain  with  them-
 selves  the  unjust  enrichment  i.e.  the  tax
 collected  by  them  on  behalf  of  the  State  from
 the  consumers.  The  Gujarat  High  Court  has
 said  that  this  unjust  enrichment  cannot  be
 allowed.  Whenever  the  court  declares  such
 excise  duty  or  levy  illegal,  the  money  should
 not  go  back  to  the  manufacturer.  It  should  go
 back  to  the  consumer.  Inone  case  pertaining
 to  excise  duty  on  blended  yarn,  the  Gujarat
 High  Court  has  gone  to  the  extent  of  saying
 that  the  Central  Government  should  retain
 this  amount  though  the  duty  in  question  was
 declared  illegal,  and  that  the  Government
 should  utilise  this  amount  for  the  betterment
 of  the  industry  or  for  the  interest  of  the
 consumers  or  price  equalisation,  etc.  But  let
 it  not  be  allowed  to  be  retained  by  the  manu-
 facturers  as  an  unjust  enrichment.  ।  shall  be

 grateful  if  the  hon.  Finance  Minister  gives  a
 serious  consideration  to  this.  If  you  make
 some  effective  provision  stopping  or  arrest-

 ing  the  process  of  unjust  enrichment  it  will
 also  discourage  unscrupulous  petitions  or

 applications  filed  by  the  manufacturers

 against  the  levy  of  excise  duty  or  other
 indirect  taxation  because  they  only  file  peti-
 tions  in  order  to  gain  for  themselves.

 Unemployment  is  a  problem  which  we
 have  got  to  face.  Undoubtedly  the  Finance
 Minister  has  announced  several  schemes
 under  the  anti-poverty  programmes  espe-
 cially  the  housing  scheme  and  ‘one  job  for
 one  family’.  However,  |  would  have  been

 happier  if  the  programmes  announced  by
 the  AICC  in  the  interest  of  common  people
 could  have  been  implemented  by  the  Gov-
 ernment  especially  the  programmes  of  mid-

 day  meal  and  sarees  for  all.  Sarees  for
 destitute  women  is  all  right.  It  is  welcome  so
 far  as  it  goes.  But  it  is  not  adequate.  Allladies
 below  the  poverty  line,  must  get  free  sarees
 from  the  Government.  Similarly,  all  gentle-
 men  who  are  living  below  the  poverty  line,
 must  get  dhoties.  That  was,  |  think,  the

 understanding  of  the  AICC.  I  think,  the  AICC
 resolution  must  be  taken  by  the  Government
 as  a  mandate.  Undoubtedly,  time  is  running
 out  of  the  Eighth  Parliament.  Even  then  there
 is  some  time  for  the  Government  to  consider
 and  come  before  the  House  with  proposals
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 to  implement  these  resolutions.  |  know  that

 this  Government  has  accepted  that  in  prin-

 ciple  and  something  is  coming  up.  But  some

 people  say  that  there  is  no  money.  |  say  still

 there  is  scope  for  taxing  the  rich.  Some

 people  say  that  there  is  no  wheat.  We  have

 a  bumper  harvest  this  time.  If  there  is  a

 record  production  of  foodgrains  and  with  that

 some  millions  of  people  go  without  a  square
 meal  a  day,  that  is  the  total  failure  of  our

 planning.  |  do  not  understand  how  we  can

 say  it  to  be  a  good  planning  if  on  the  one

 hand,  the  foodgrains  are  cornered  or  hearded

 by  big  farmers  with  the  assistance  some-
 times  of  banks  also  and,  on  the  other  hand,
 there  are  people  who  do  not  get  a  square
 meal  a  day.  There  should  be  schemes  like

 mid-day  meal  so  that  at  least  the  poor  school
 child  gets  one  square  meal  when  he  goes  to
 school.  By  that  he  can  enhance  his  grasping
 power.  The  attendance  ratio  will  increase
 and  drop-outs  decreased.  Such  benevolent
 measures  should  have  been  implemented
 without  any  hesitation  by  the  Government.

 So  far  as  my  city  is  concerned,  |  must

 point  out  that  the  textile  problem  still  remains
 unresolved.  ।  had  to  go  on  an  indefinite

 hunger  strike.  Thank.  to  the  intervention  of
 some  friends,  |had  persuaded  myself  to  end
 the  fast.  A  formula  was  agreed  upon  that  a
 committee  would  be  set  up  and  steps  would
 be  taken  to  revive  as  many  mills  as  possible,
 and  whenever  it  is  not  possible  to  revere  the
 mills,  a  timebound  programme  for  alterna-
 tive  employment  will  be  provided.  Two
 months’  time  was  granted.  Unfortunately,  in
 these  two  months  nothing  has  taken  place.
 So,  the  textile  problem  of  Ahmedabad  re-
 mains  where  it  was  when  |  ended  the  fast,
 that  is,  on  15th  February.  ।  have  been  put  in
 a  situation  where  |  might  have  to  consider

 resumption  of  the  struggle.  But  the  Govern-
 ment  of  India  can  surely  help  in  the  problem
 of  textiles.

 First  of  all,  the  textile  policy  requires  to
 be  reviewed.  The  obstinate  ‘no’  to  take  over
 is  not  justified.  After  all,  if  the  NTC  or  the

 Gujarat  State  Textiles  Corporation  or  the
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 State  Corporations  make  cloth,  lot  of  contri-
 bution  to  loss-making  is  made  by  the  mis-

 management  or  even  corruption  which  has
 entered  the  public  sector  as  much  as  it  was
 in  the  private  sector.  Therefore,  we  can  curb
 them  and  make  the  public  sector  more  viable
 so  that  we  may  not  have  to  shudder  at  the
 idea  of  taking  over  sick  units.  In  any  case,
 there  are  certain  other  areas  where  the
 Central  Government  can  be  helpful.  A
 Committee  set  up  by  the  Gujarat  Govern-
 ment  has  recommended  to  the  Central
 Government  two  things  so  far  as  the  rehabili-
 tation  relief  is  concerned.  One  is  that  at  the
 moment,  rehabilitation  relief  in  textile  mills  to
 the  unemployed  is  granted  by  the  Central
 Government  only  when  the  final  liquidator  is

 appointed,  when  the  official  liquidator  is

 appointed  that  is,  when  it  goes  in  finally  for

 liquidation.  We  have  requested  the  Govern-
 ment  that  as  soon  as  the  provisional  liquida-
 tor  is  appointed  in  connection  with  a  textile

 company,  the  rehabilitation  relief  should  be
 made  available  to  the  workers.

 At  the  moment,  only  eighteen  months’

 wages  are  paid  as  rehabilitation  relief  to  the
 workers.  The  Committee,  which  included  the

 M.Ps.,  the  Minister  in-charge  of  Industries  in

 Gujarat  State  and  also  the  Textile  Labour

 Association,  recommended  that  instead  of

 eighteen  months  wages  paid  to  the  workers,
 let  there  be  thirty  months’  wages  paid  to  the

 unemployed  workers  by  way  of  rehabilitation
 relief,  spread  over  five  years,  so  that  in  five

 years  the  worker  will  get  on  an  average  fifty
 per  cent  of  monthly  wages.  ॥  will  be  a  sort  of
 relief  to  him.  In  five  years  he  may  be  able  to
 find  an  alternative  employment.  This  is  where
 the  Central  Government  can  surely  be  help-
 ful  to  the  textile  problem.  This  year  we  have
 witnessed  the  closure  of  large  number  of
 factories.  So,  something  should  be  done  to
 arrest  the  process  of  closure.  Let  the  lobby
 be  unmasked.  Let  there  be  put  more  teeth  in
 the  Industrial  Disputes  Act  so  that  the  un-

 scrupulous  employers  do  not  close  down  the
 units  when  it  comes  to  the  stage  that  it  is  not

 running  in  profit,  after  having  reaped  profit
 for  several  years  from  the  textile  units  and
 other  units,  after  having  even  siphoned  off

 money  from  out  of  the  profit  drawn  from
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 those  textile  mills,  and  not  only  that,  after

 having  illegally  siphoned  off  money  drawn
 from  the  banks  also.  Rs.  4,100  crores  of  our
 nationalised  banks  are  drowned  in  the  sick
 units.  lf  the  Finance  Minister  is  kind  enough
 to  appoint  a  Commission  on  how  the  banks’

 money  advanced  to  these  industrial  units
 has  been  used  or  misused,  that  will  throw  a

 great  light  on  how  the  managements  have
 been  mismanaging  the  public  funds  drawn

 by  them  or  advanced  to  them  by  the  Govern-
 ment  in  order  to  modernise  their  units  or  in
 orderto  help  the  sick  industries  grow  healthy.
 Instead  of  that,  they  are  misusing  or  misap-
 plying  funds  for  their  own  ends.  Therefore,
 there  is  a  need  to  appoint  a  Commission  and
 this  is  what  ।  want  to  make  as  a  special  point.
 Let  the  Government  appoint  a  Commission
 to  go  into  the  reasons  of  closure,  how  far  the
 bad  managements  are  responsible  for  this
 and  what  are  the  other  causes,  and  espe-
 cially,  how  far  the  funds  derived  from  the

 profits  of  the  units  as  also  the  banks’  funds  or

 public  institutions’  funds  are  applied  or  mis-

 applied.  That  will  be  a  Vivian  Bose  type  of
 Commission.  In  order  to  go  into  this  type  of

 working  in  the  private  sector,  it  is  necessary.

 Public  Sector  is  always  made  a  subject
 matter  of  criticism,  but  the  private  sector  is
 more  guilty.  They  are  misusing  the  funds.
 The  only  thing  is  that  they  have  got  friendly
 relations  with  the  Press  and  other  people.
 So,  their  misdeeds  are  not  coming  to  light.
 Public  Sector  is  a  matter  of  easy  access.  So,

 anybody  can  come  and  criticise  it.

 About  balance  of  payments,  the  Finance
 Minister  has  made  a  very  good  point,  but  |
 would  still  urge  that  there  is  ०  lot  of  scope  for

 short-listing  the  importable  items.  We  can  do
 without  luxuries.  We  should  cut  our  coat

 according  to  the  cloth.  The  people  of  our

 country  will  be  very  happy  if  they  are  asked
 to  do  without  any  import  except  the  import  of
 most  essential  items  which  are  very  neces-

 sary  for  industrial  growth.  Otherwise  we  can
 do  without  any  imported  luxurious  items.

 Why  don’t  we  try  to  discipline  our  style  of

 living  so  that  imports  are  avoided  as  far  as

 possible?  |  would  also  request  the  hon.  Fi-
 nance  Minister  to  impress  upon  the  Textile
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 Ministry  and  the  Government  in  general  to
 make  effort  in  exploiting  the  export  potential
 of  textile.  We  have  a  lot  of  potential  outside.
 Wherever  we  go  outside  the  country,  we  find
 that  the  Indian  textile  goods  are  very  much  in
 demand.  The  only  thing  is,  we  have  to  orient
 our  policies  so  as  to  fully  exploit  the  export
 potential.  That  will  give  a  prop  to  our  indus-
 tries  here  and  also  help  reopening  of  many
 sick  units  and  partly  solve  the  problem  of

 unemployment.

 Sir,  with  these  words,  I|  again  take  this

 opportunity  of  congratulating  the  Finance
 Minister  for  his  balanced  budget.  Sir,  the
 Prime  Minister’s  emphasis  on  anti-poverty
 programmes  has  very  well  been  reflected  in
 the  budget.  |  only  wish  god-speed  in  imple-
 mentation  of  this  programme  successfully
 and  of  course  न  is  a  bold  effort  so  far  as  these

 programmes  are  concerned.  The  approach
 ofour  poverty  alleviation  programmes  should
 be  more  effective  and  more  forth-right  and
 more  meaningful  so  that  in  the  coming
 months,  the  Parliament  Members  can  go  to
 the  people  with  their  better  record  of  results.

 DR.  PHULRENU  GUHA  (Contai):  Mr.

 Deputy-Speaker,  Sir,  |welcome  the  Finance
 Bill  of  1989.  But,  Sir,  |  am  sorry  to  point  out
 certain  defects  in  our  functioning.  The  Na-
 tional  Commission  on  self-employed  women
 has  submitted  its  report  about  a  year  back.
 But  on  an  enquiry  through  questions,  ।  came
 to  know  that  it  is  still  under  the  consideration
 of  the  Government.  On  my  further  enquiry,  |
 came  to  know  that  the  report  from  different
 Ministries  and  the  State  Governments  have
 not  been  received  yet.  |  am  sorry  to  say  that
 recommendations  of  the  different  Ministries
 and  the  State  Governments  have  not  been
 received  because  it  concerns  women  and
 indeed  because  it  concerns  women.  Sir,  lam
 very  sorry  to  say  that  though  the  Prime
 Minister  is  trying  his  best  to  do  much,  as  far
 as  possible,  to  improve  the  condition  of  the
 women,  the  attitude  of  some  of  the  Ministries
 and  the  State  Governments  is  not  at  all

 helpful.  What  can  be  done  under  such  cir-
 cumstances?  I  can  place  a  number  of  un-

 helpful  attitudes  before  this  august  House.
 But,  Sir,  since  the  time  is  very  limited,  Ido  not



 33  Finance  Bi,  1989

 (Dr.  Phulrenu  Guha]

 want  to  go  into  the  details  and  consume  the

 time  of  the  House.

 Sir,  |  would  like  to  remind  the  hon.

 Finance  Minister  through  you,  that  when  he

 was  the  Minister  of  Planning,  |  had  discus-

 sion  with  him  regarding  the  opening  of  a

 Planning  Cell  for  women  under  the  auspices
 of  the  Planning  Commission.  ।  had  a  feeling
 that  he  had  agreed  with  my  suggestion.  But
 he  left  the  Planning  Commission  just  after
 the  discussion  |  had  with  him.  |  would  like  to

 emphasise  that  if  a  Cell  for  women  is  created
 in  the  Planning  Commission  where  reports
 on  the  welfare  of  women  from  all  Ministries
 and  the  State  Governments  can  be  received
 and  a  comprehensive  report  could  be  pre-
 pared  by  the  Planning  Commission  so  that
 the  people  of  the  country  will  know  how
 much  work  is  done  by  the  Ministries  and  the

 Departments  in  different  States.  Sir,  it  is
 most  necessary  to  take  immediate  steps  to
 see  that  the  Equal  Remuneration  Actof  1976
 is  given  effect  to  and  steps  be  taken  against
 those  institutions  or  persons  who  have  not

 implemented  it  in  letter  and  spirit.  Sir,  with

 great  pain,  |  would  like  to  point  out  that  in

 many  places  the  Equal  Remuneration  Act
 has  not  been  implemented.  |  do  not  want  to
 mention  those  places  and  organisations
 where  it  has  not  been  implemented.  But  on
 a  surprise  check,  it  can  be  found  out.

 Sir,  it  is  known  to  everybody  that  unless
 the  conditions  of  villagers  are  improved,
 there  cannot  be  any  progress.  With  great
 pain  |  say  that  many  villages  are  without
 drinking  water.  in  my  own  constituency  a
 number  of  villages  do  not  have  drinking
 water  because  in  a  certain  portion  of  my
 constituency  tubewells  cannot  be  sunk  inthe
 villages.  You  will  be  surprised  to  know  that
 only  the  other  day  during  the  recess  |  went  to
 my  constituency.  When  |  was  coming  from
 one  point  to  another  point,  the  driver  of  that
 car  in  which  |  was  travelling  wanted  to  put
 some  water  in  the  radiator  of  the  car,  but  over
 a  tong  distance  of  more  than  15-20  miles
 there  is  no  water  in  any  tubewell.  That  is  the
 condition.  So,  what  |  say  is  that  not  only  the
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 drinking  water,  leaving  aside  water  for  the
 farmers,  many  villages  are  without  proper
 roads and  without  any  primary  school.  Some
 minimum  programme  is  to  be  taken  up  to

 improve  the  condition  of  each  and  every
 village.  So,  you  please  ensure  that  some
 minimum  programme  is  introduced  so  that
 each  village  gets  minimum  facilities.

 Sir,  we  do  not  have  national  water  policy
 as  yet.  India  is  fortunate  to  have  rivers  and
 seas  all  round,  but  still  we  have  not  yet
 developed  the  irrigation  programme  for  all

 agniculturists  in  the  country.  If  in  all  places  we
 can  produce  crops  twice  a  year,  the  condi-
 tion  of  people  in  the  villages  will  improve.

 Sir,  there  is  allotment  of  money  for  adult
 education.  In  this  connection,  |  may  mention
 that  |  was  an  adult  education  worker  during
 my  school  days.  |  would  like  to  say  that  the
 Government  allots  money  to  different  institu-
 tions  and  also  to  different  States.  |  would  like
 to  suggest  that  all  these  institutions  run  by
 the  State  Governments  or  by  private  bodies
 must  be  inspected  regularly.

 Sir,  |  now  come  to  the  health  centres.
 You  know  the  condition  of  different  dispen-
 saries  and  hospitals.  The  horrible  condition
 of  hospitals  in  many  of  the  metropolitan  cities
 is  known  to  all  of  us.  |  come  from  a  city
 supposed  to  be  a  very  big  metropolitan  city.
 But  what  is  the  condition  in  the  hospitals?  If

 you  go  there  you  will  find  that  there  is  no
 difference  between  man  and  dog  or  any
 other  animal  so  far  as  the  treatment  there  is
 concerned.  Even  when  there  are  beds  in  the

 emergency  wards,  they  say  ‘no  bed’.  It  is  no
 use  going  to  somebody  else.  ।  can  tell  you,
 Sir,  from  my  own  experience  that  last  year
 when  |  had  a  serious  accident,  I  went to  one
 of  the  Government  hospitals.  |  was  exam-
 ined  there—!  do  not  want  to  go  into  the
 details—and  later  on  |  was  told  that  there
 was  no  bed  available.  But  ।  was  told  by  the
 Minister  concerned  afterwards  that  there
 were  three  beds.  That  is  the  condition  there,
 that  is  the  attitude  of  the  people  there.  |  don't
 blame  the  Ministry.

 Sir,  what  is  the  attitude  of  the  Depart-



 ’  Finance  Bil,  1989

 ment  of  Health  of  West  Bengal?  If  they  treat

 people  like  us  who  are  well  known  atleast  in
 our  State  like  this,  what  will  happen  to  the
 ordinary  people?  There  are  no  medicines  in
 the  villages  in  many  of  the  dispensaries.  |  do

 not  want  to  go  into  it,  because,  if  |say  so,  you
 will  say  that  it  is  State  Government's  busi-

 ness,  you  have  nothing  to  do.  But  I  would  like
 to  take  this  opportunity  to  inform  you.  Sir,
 another  point  is  about  family  planning.  Lot  of

 money  is  sperm,  but  what  is  the  result?  If  you
 go  to  villages  in  any  part  of  India,  particularly
 in  West  Bengal,  you  will  find  in  the  villages  a

 large  number  of  small  children,  because  the

 family  planning  programme  is  not  properly
 executed.  In  this  connection,  I  also  like  that
 this  should  be  examined.

 Sir,  |  now  come  to  education.  The
 creches  are  meant  for  the  children  of  work-

 ing  mothers.  We  have  started  running
 creches  for  the  last  twenty  years.  It  is  gradu-
 ally  increasing,  but  it  is  far  tar  behind  the

 schedule,  because  half  the  population  are
 women  and  45%  of  those  women  are  work-

 ing.  |know  50%  are  women.  Out  of  that  45%
 are  working  and  if  they  want  10  send  their
 children  to  the  creches,  where  are  the
 creches?  Apart  from  that,  the  teachers  of
 creches  must  be  trained  properly.  In  some

 places  they  are  trained,  but  not  in  all  places.
 Unless  the  teachers  are  trained,  the  children
 in  the  creches  cannot  be  properly  trained
 because  that  is  the  grounding  for  our  future

 generation.  We  should  not  forget  that.  [have
 seen  creches  which  are  run  properly.  Would

 you  believe,  Sir,  that  the  primary  school
 teachers  come  to  these  creches  and  ask  for
 the  children  to  be  taken  to  their  schools,
 because  these  children  are  properly  trained
 and  they  become  disciplined  and  good.  Sir,
 that  is  why  I  say  that  we  must  lay  great  stress
 on  creches  and  we  must  train  our  teachers

 properly.

 Sir,  only  one  sentence  about  the  com-
 munal  disturbances,  which  speak  for  them-
 selves.  Sir,  there  is  aprogramme  for  creating
 awareness  among  women.  !  would  say  that
 it  should  be  for  both  men  and  women.  All
 men  and  women  should  be  equally  aware
 about  the  condition  of  the  country,  not  only
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 about  the  laws,  not  only  about  the  Acts,  but
 also  about  what  is  needed  to  be  a  citizen  of
 india.

 SHRI  H.M.  PATEL  (Sabarkantha):  ।
 woukd  like,  at  the  outset,  to  refer  to  this  fact
 that  the  Demands  for  Grants  of  only  three
 Ministries  were  fully  discussed  in  this  House
 and  it  would  probably  cover  a  fraction  of  the
 total  budget  because  it  covers  the  amount  of

 expenditure  on  those  three  Ministries  only.
 In  what  way  can  we  really  say  that  taxation  is

 sought  to  be  granted  without  representation.
 Or,  is  it  with  representation?  There  may  have
 been  unusual  circumstances.  Of  course,
 every  year  the  Demands  for  Grants  of  only  a
 small  number  of  Ministries  are  covered  and
 some  of  the  most  important  Ministries  are  left
 out.  The  time  has  come,  it  seems  to  me,
 when  we  should  take  up  this  question  very
 seriously  and  consider  how  best  we  can

 really  examine  them  and  subject  these
 Demands  for  Grants  to  a  serious  considera-
 tion  by  the  representatives  of  the  people.  |
 understood  you  to  say  that  sometime  ago,
 you  had  yourself  submitted  certain  sugges-
 tions  and  proposals.  |  hope  that  they  will  be
 considered  very  soon.  |  had  also  written
 some  three  years  ago  to  the  Speaker  on  this

 subject,  when  he  said,  “Yes,  this  is  a  matter
 which  is  under  consideration.”  But  at  the

 same  time,  several  years  have  already  gone
 by  even  of  this  particular  Lok  Sabha  and  yet,
 nothing  seems  to  have  emerged.  |  hope  that
 the  Finance  Ministry  itself  realises  the  seri-
 ousness  of  the  situation.  In  fact,  |  would  like
 to  ask  if  the  Finance  Ministry’s  Demands  for
 Grants  have  ever  been  subjected  to  scru-

 tiny?  Never.  Why?

 The  Finance  Ministry  is  now  concerned
 with  a  number  of  executive  matters  also  and
 therefore  it  is  time  that  the  Finance  Ministry’s
 Demands  for  Grants  should  also  be  consid-
 ered.

 Having  said  that,  |  would  like  to—al-

 though  for  various  reasons  it  was  not  pos-
 sible  to  speak  on  the  Budget  in  the  general
 discussion—refer  to  only  one  matter.  And
 that  is  the  way  in  which  the  imposition  of  8

 per  cent  surcharge  was  made.  ॥  was  pat-
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 ently  wrong  and  its  constitutional  validity,  |

 am  told  by  no  less  a  person  than  Shri  Palki-

 wala,  is  not  free  from  doubt.  But  that  apart,  it

 virtually  increases  the  tax  by  four  per  cent.

 Therefore,  this  was  against  the  policy  which

 the  Finance  Minister  sometime  ago  had

 indicated  lowering  the  taxes  and  not  increas-

 ing.  In  fact,  a  great  deal  of  credit  was  taken

 for  such  a  policy.  Also  it  was  done  in  the

 wrong  way,  because,  by  the  increase  as  a

 surcharge  the  State  Governments  do  not  get

 any  share  of  it  at  all.  Was  it  deliberate?  Was

 it  done  with  a  view  to  depriving  the  State

 Governments  of  their  fair  share?

 The  other  point  is  that  the  whole  of  the

 amount  that  you  will  get  not  only  remains
 here  at  the  Centre  but  you  are  going  to  use
 it  for  financing  a  rural  employment  pro-
 gramme. Arural  employment  programme  by
 itself  is  a  very  desirable  thing.  You  can
 finance  it  and  you  can  give  grants  for  the

 Purpose  as  you  are  doing  for  various  anti-

 poverty  programmes.  But  by  doing  it  now  in
 the  way  you  are  establishing  a  danger  and

 totally  unethical  convention.  When  you  say
 that  it  is  going  to  be  linked,  in  an  election  year
 is  it  really  a  proper  thing  todo?  ॥  would  mean
 that  while  there  is  no  State  financing  of  the
 General  Elections,  normally  the  surcharge
 will  be  used  for  financing  in  effect  the  ruling
 party  at  the  next  General  Election.

 ।  think,  it  is  a  very  serious  wrong  convention
 that  has  been  created.  ।  hope  this  will  be
 reconsidered  seriously.

 lam  sorry  to  see  that,  no  thought,  has
 been  given  to  the  serious,  most  dangerous
 and  potentially  most  explosive  situation  that
 faces  that  nation  today.  Non-plan  expendi-
 ture,  subsidies,  administrative  expenditure
 etc.,  amount  to  Rs.  54,347  crores  in  1989-90
 which  far  exceed  the  total  revenue  receipts
 which  amount  to  Rs.  52,630  crores  in  1989-
 90.  The  revenue  receipts  are  expected  to
 cover,  to  meet  not  only  non-Pian  expendi-
 ture  but  also  to  meet  a  significant,  sizeable

 portion  of  Plan  expenditure.  Now  so  far  as
 this  Budget  is  concerned,  the  revenue  re-
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 ceipts  will  not  even  cover  the  non-Pian  ex-

 penditure,  and  the  Whole  Plan  expenditure
 will  be  financed  through  deficit  financing  and

 borrowings.  What  is  the  situation  of  borrow-

 ings?  The  total  outstanding  liability  both  inter-
 nal  and  external  debts  of  the  Government  of
 India  will  be  as  high  as  Rs.  2.6  lakh  crores,  at
 the  end  of  1989-90.  Interest  payments  of  Rs.

 17,000  crores  have  to  be  found  in  1989-90
 and  that  amount  is  equal  to  77%  of  capital
 receipts.  The  interest  payments  are  likely  to
 rise  to  Rs.  24,000  crores  in  1990-91.  These
 are  mind-boggling  figures.  Fiscal  prudence
 demands  a  serious  reduction  of  total  expen-
 diture,  particularly  non-Plan  expenditure.
 Such  gestures  as  you  have  made  in  this

 Budget  for  reducing  expenditure  such  as

 freezing  Defence  expenditure  will  not  suf-
 fice.  You  may  well  ask  yourself  why  is  reve-
 nue  not  rising  fast  enough?  Tax  evasion  is
 one  of  the  major  reasons.  There  was  a
 committee  which  was  appointed  in  this  con-
 nection.  The  Government  sponsored  report
 on  Aspects  of  Black  Money  in  India  pub-
 lished  in  1985  highlighted  many  telling  illus-
 trations  to  the  effect  that  increasing  public
 expenditure  is  amajor  sources  of  blackmoney
 generation.  The  leakages  pervade  all  areas
 of  expenditure,  be  they  capital  goods  brought
 from  abroad,  civil  work  carried  on  in  the

 country  or  the  so-called  poverty  alleviation
 scheme.  ॥  is  a  fact  that  Government  has

 quite  rightly  assigned  large  sums  of  money
 on  anti-poverty  programmes  but,  have  you
 found  out  how  much  of  those  large  sums
 have  gone  to  those  for  whose  benefit  those

 programmes  and  sums  were  intended?  The
 actual  beneficiaries  have  been  totally  differ-
 ent  people.  In  fact,  it  is  astonishing  that  it  is
 almost  forgotten  now  that  there  is  such  a

 thing  as  black  money  although  the  quantum
 of  black  money  is  rising  every  year  and  today
 the  figure  is  astonishing  and  dominates  the

 economy.

 The  Government  has  invested  some-

 thing  like  Rs.  71,000  crores  or  more  in
 commercial  enterprises.  And  what  return  do

 you  get  from  them?  It  is  barely  3.4%,  after
 interest  and  tax.  If  you  exclude  the  oil  sector,
 then  the  rest  would  be  mostly  in  the  red.  Far
 from  generating  surpluses  for  the  Budget,
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 they  are  a  drain  on  it  and  yet,  what  is  being
 done  about  it?  What  steps  are  you  taking
 about  it?  Is  it  not  time  for  you  to  seriously
 consider  reducing  this  drain?  That  is  where

 privatisation  comes  in.  Don’t  you  think  that

 you  can  raise  some  resources  that  way?  |

 think,  the  time  has  come  for  us  to  give
 serious  thougNt  to  this  situation.  We  need  to
 act  in  this  way  and  for  that,  we  need  to  have
 the  will  to  act.  We  need  courage,  first  of  all,
 to  accept  the  facts  of  the  fiscal  situation
 which  is  serious.  You  are  running  fast  into
 the  debt  trap.  In  1992  you  willbe  there  unless

 you  take  the  matter  seriously  and  take  seri-
 ous  steps  to  avoid  that.

 ।  do  not  wish  to  say  anything  more.  |
 have  said  enough  to  warn  you.  As  things
 stand  today,  we  are  living  well  beyond  our
 means.  If  we  continue  to  do  that,  we  will  lead
 this  country  into  a  serious  fiscal  mess.

 [  Translation]

 SHRI  ZAINUL  BASHER  (Ghazipur):  Mr.

 Deputy  Speaker,  Sir,  |  rise  to  support  the
 Finance  Bill.  |  agree  with  Shri  Haroobhai
 Mehta  and  Shri  Patel  that  we  should  find  out
 a  way  through  which  the  various  demands
 for  grants  could  be  discussed  in  the  House.

 Unfortunately  the  demands  pertaining  to
 three  ministeries  could  only  be  discussed
 this  time  and  a  number  of  issues  could  not  be
 considered.  The  demands  on  which  discus-
 sion  could  be  held  pertain  to  the  Ministries  of

 Energy,  Agriculture  and  External  Affairs.  Shri
 Patel  has  rightly  said  that  we  could  discuss

 only  a  part  of  the  Budget  and  the  major  part
 of  the  Budget  could  not  form  part  of  our
 discussion.

 This  year,  mostly  the  Opposition  Mem-
 bers  may  be  held  responsible  for  this.  These

 people  created  such  a  situation  and  started

 raising  such  issues  which  were  not  so  signifi-
 cant  and  which  have  consumed  all  the  time
 of  the  Budget  debate.  This  is  such  a  time
 when  the  Parliament  members  get  an  oppor-
 tunity  to  express  their  opinion  about  different

 departments,  to  raise  their  problems,  to  elicit
 information  and  to  give  direction  to  the  Min-
 istries.  But,  we  did  not  give  any  importance
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 to  it  and  completely  ignored  all  these  impor-
 tant  matters.  As  a  result,  no  debate  about
 various  departments  could  take  place  in  this

 august  House.  Although  it  has  not  been

 possible  to  discuss  all  the  demand  of  all  the

 departments  every  year,  yet  discussion

 regarding  most  of  them  had  been  possible.
 But  this  year  even  this  could  not  be  done.
 That  is  very  unfortunate.  |  fully  agree  that
 there  should  be  some  provision  and  some

 way  should  be  found  out  so  that  the  Lok
 Sabha  may  exercise  full  control  over  the

 budget.

 ।  would  like  to  draw  the  attention  of  the
 hon.  Deputy  Speaker  himself  has  also
 mentioned.  While  the  hon.  Finance  Minister
 was  making  his  statement  about  granting
 certain  concessions,  then  you  said  that  price-
 rise  is  one  the  increase.  Today,  the  situation
 is  such  that  the  Government  has  not  been
 able  to  control  the  price-rise.  Every  year,  the

 prices  start  increasing  before  the  presenta-
 tion  of  the  Budget.  When  the  Budget  is

 presented,  taxes  are  levied  and  conces-
 sions  are  given,  these  the  concessions  do
 not  reach  the  consumers  and  they  have  to
 bear  more  burden  of  the  tax  than  what  has
 been  levied  on  acommodity.  Thereafter,  the
 same  condition  continues.  It  seems  as  if
 there  is  a  difference  between  what  is  moved
 in  the  House,  what  is  passed  in  the  Budget
 and  what  the  consumer  has  to  pay  in  the
 market.  There  does  not  seem  to  be  any
 control  over  the  situation.

 When  |  refer  to  the  prices,  |  mean  the
 market  prices  and  not  the  wholesale  prices.
 Your  Ministry  may  satisfy  itself  on  wholesale

 prices  but  there  is  a  wide  difference  between
 the  wholesale  and  the  market  prices.  We
 know  that  while  replying  to  the  debate  you
 will  read  out  in  the  House  the  details  pertain-
 ing  to  the  wholesale  prices  supplied  by  the
 Government  departments  to  prove  that  the

 prices  are  under  control.  But  |  am  talking
 about  the  market  prices.  Acommonman  has

 nothing  to  do  with  the  wholesale  prices.  That
 is  ainterest  only  of  the  businessmen.  For  the
 common  man,  it  is  only  the  market  price  and
 the  ruling  price  which  matters  and  the  Gov-
 ernment  should  take  steps  to  control  them.
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 14.00  hrs.

 You  are  a  good  administrator  and  have

 good  knowledge  of  the  Ministry  of  Finance.
 ।  would  like  to  request  you  to  take  strict  action

 this  year  so  that  the  ruling  prices  may  be

 reduced.  The  concessions  given  by  the

 Government  do  not  reach  the  common  man
 for  example,  if  concession  given  on  a  televi-
 sion  set,  which  is  a  means  of  entertainment
 for  the  common  man  does  not  reach  him  and

 it  is  sold  at  the  same  price,  then  on  the  one
 hand  the  Government  suffer  the  revenue
 loss  and  on  the  other  hand  benefit  intended
 to  be  given  to  the  people  did  not  reach  them.

 Therefore,  this  is  of  no  use  at  all.

 Mr.  Deputy  Speaker,  Sir,  |  would  like  to

 say  certain  things  about  the  other  Ministries
 because  as  |  said  we  could  not  discuss  the
 demands  of  many  ministeries.  |  would  be,
 therefore,  utilizing  this  opportunity,  to  draw
 the  attention  of  the  Government  about  the
 miserable  conditions  of  handloom  weavers.
 Ever  since  the  introuduction  of  our  new  tex-
 tile  policy,  the  handloom  weavers  have  been
 affected  to  the  worst.  All  our  cotton  textile
 industries—whether  powerloom  or  organ-
 ised  sector  have  been  adversely  affected.
 Today  the  condition  of  the  handloom  weav-
 ers  is  miserable.  The  prices  of  yarn  are  sky
 high  and  the  finished  goods  are  being  sold  at
 a  very  low  price.  The  result  is  that  today  the
 handlooms  are  closing  down  in  a  large
 number  and  our  traditional  weavers  have  to
 work  as  labourers  to  sustain  themselves.
 The  Government  should  pay  attention  to
 this.  The  handicraft  corporations  inthe  States
 are  responsible  to  supply  yearn  to  the  weav-
 ers  at  a  low  price  and  purchase  the  finished
 goods  from  them.  Today  the  situation  is  that
 these  corporations  have  stopped  purchas-
 ing  finished  goods  and  the  payment  of  the
 weavers  of  many  months  is  outstanding
 against  them  and  they  are  not  prepared  to
 pay.  Their  argument  is  that  they  have  a  huge
 stock  of  cloth—whether  it  is  janata  dhoti  or
 other  handioom  cloth,  and  it  is  difficult  to  sell
 it,  therefore  they  are  not  in  position  to  make

 APRIL  27,  1989  Finance  Bill,  1989  392

 payments.  The  condition  of  the  weavers  is

 very  miserable.

 The  new  Textile  Policy  has  been  wel-
 comed  by  a  number  of  hon.  Members  with
 the  hope  that  it  will  help  in  improving  the
 conditions  of  the  weavers  and  handioom
 workers.  However,  their  condition  has  only
 worsened.  Similarly,  synthetic  yarn  has  been

 given  much  importance  in  the  new  Textile

 Policy.  In  our  Import  Policy  more  conces-
 sions  have  been  given  for  synthetic  yarn.  As
 a  resuh,  handloom  and  cotton  textile  is  suf-

 fering  a  great  set  back  in  comparison  to

 synthetic  yarn.  A  number  of  people  are

 dependent  on  cotton  textile,  first  of  all  the
 farmers  and  then  the  handloom  workers,
 weavers,  powerloom  workers  and  the  big
 mills  in  the  organised  sector.  As  Shri  Ha-
 roobhai  Mehta  pointed  out,  all  the  mills  in
 Ahemadabad  are  closed.  Today  all  the  big
 textile  mills  are  getting  closed  and  the  funds
 meant  for  cotton  textiles  are  being  diverted
 to  polyster  yearn  producing  mills.  The  Gov-
 ernment  could  not  provide  any  benefit  to  the
 common  man  through  the  facilities  given  for
 the  imports.  Only  3-4  business  houses  have
 their  monopoly  in  the  trade  and  they  are

 cornering  all  the  benefits.  A  very  big  organ-
 ised  cotton  textile  sector,  which  was  a  major
 source  of  providing  employment  to  the  people
 since  ancienttimes,  in  our  country,  is  moving
 towards  it  ruination.  Today  not  lakhs  but
 crores  of  weavers,  mill  labourers,  textile

 workers,  powerloom  operators  are  all  mov-

 ing  in  a  direction  where  they  will  be  ruined.
 Now  the  time  has  come  to  review  the  textile

 policy.  We  will  have  to  review  it  and  make
 such  arrangements  that  will  save  the  textile
 sector,  whether  it  is  handloom,  powerloom
 or  the  organised  sector.  Besides,  a  large
 number  of  people  dependent  on  it  will  also
 be  saved.  This  needs  utmost  attention  to  be

 paid  immediately.

 Today,  there  is  acute  shortage  of  drink-

 ing  water  in  the  country.  As  the  winter  ends
 and  the  summer  starts  approaching,  which
 ever  area  we  tour  in  our  constituency,  we  get
 the  same  complaint  of  shortage  of  drinking
 water.  Drinking  water  supply  is  an  important
 part  of  our  20  point  programme.  The  Govern-
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 ment  has  provided  funds  for  the  purpose  but

 they  are  inadequate.  The  Uttar  Pradesh
 Govemment  has  requested  for  funds  for

 installing  50  thousand  hand  pumps.  The
 Government  should  grant  the  funds  at  the
 earliest.  ॥  the  Government  does  not  agree  to

 this  proposal,  there  will  be  a  serious  crisis
 because  the  population  in  those  villages  is

 increasing  every  year  where  there  is  accute

 shortage  of  drinking  water.  Ground  water,
 levelis  going  down  because  of  the  consump-
 tion  of  water  for  irrigational  purposes,  this
 also  needs  special  attention  to  be  paid.

 We  have  not  able  to  discuss  education
 in  the  House.  Today  education  in  our  country
 has  got  divided  into  two  categories.  First  kind
 is  the  one  which  is  given  in  those  primary
 schools  most  of  which  are  not  housed  in

 proper  buildings  and  students  have  to  sit
 under  the  shade  of  a  tree  or  under  open  sky.
 On  the  other  hand  there  is  the  public  school
 education.  The  public  schools  are  situated  in

 big  towns  and  hilly  areas.  Public  schools
 have  also  been  opened  in  some  of  the  vil-

 lages  where  students  go  to  study  in  proper
 uniform.  Their  parents  pay  Rs.  70-100  to
 educate  their  children  but  what  would  be  the
 fate  of  those  whose  poor  parents  can  not
 afford  to  pay  so  much  money.  Today  the
 condition  of  primary  schoo!  education  is

 beyond  description.  The  hon.  Finance  Minis-
 ter  as  well  as  the  entire  House  is  aware  of  it.
 The  Government  has  opened  Navodaya
 Schools  to  give  admission  to  the  intelligent
 and  bright  students  but  how  many  students
 can  the  Government  admit  in  those  schools.
 The  Government  has  silenced  those  poor
 people  by  providing  them  a  small  facility  so
 that  200-400,  student  may  study  there.  But,
 the  rest  of  the  poor  students  are  still  getting
 education  in  the  same  way  in  these  old

 primary  schools...(/nterruptions)  Cannot  we
 make  improvements  in  the  Primary  School's

 system  of  education?  Is  it  not  possible  to
 make  arrangements  for  providing  equal
 opportunities  of  education?  |  have  been

 demanding  for  long  in  this  august  House  that
 all  schools  should  be  upgraded  to  the  stan-
 dard  of  the  Public  Schools  and  if  it  is  not

 possible  to  do  so,  the  Public  Schools  should
 be  done  away  with.  Let  there  be  uniform
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 system  primary  education.  There  should  be
 no  discrimination  in  that.  The  first  principle  of

 democracy  should  be  to  provide  equal  op-
 portunities  of  education.  ।  would  like  to  draw

 your  attention  to  this  point.

 Next,  I  would  like  to  draw  your  attention
 towards  Aligarh  Muslim  University.  This

 university  has  been  given  minority  character

 by  the  Government  which  has  been  appreci-
 ated  by  the  whole  country.  Our  present
 Minister  of  Finance  was  perhaps  the  Minis-
 ter  of  Education  then  and  he  had  played  a

 very  active  role  in  the  matter.  However,  the
 situation  today  is  such  that  there  has  been
 no  sitting  of  the  Court  of  this  University  for  the

 past  one  year  and  |  think,  it  will  not  be

 arranged  in  near  future  as  well.  the  demo-
 cratic  character  as  provided  in  University Act
 is  being  undermined  and  the  vice  Chancellor
 is  functioning  in  a  dictatorial  manner.  Repre-
 sentations  have  also  been  given  many  times
 in  this  connection  and  the  Education  Ministry
 has  also  been  intimated  but  no  solution  has
 been  found  so  far.  What  was  the  need  of

 giving  a  minority  character,  a  democratic
 character  to  the  Aligarh  Muslim  University
 when  the  provisions  of  the  Act  and  the  differ-
 ent  rules  and  regulations  are  being  disre-

 garded.  |  would  like  the  hon.  Minister  to  pay
 special  attention  in  this  direction  so  that  the

 Aligarh  Muslim  University  which  has  been

 provided  a  minority  status  and  a  democratic
 character  functions  accordingly.

 ।  would  now  like  to  draw  your  attention
 towards  the  Gazipur  Opium  and  Alkaloid
 Works  factory.  This  factory  is  100  years  old.
 Ihave  been  demanding  for  its  modernisation
 for  a  long  time  and  the  Ministry  of  Finance
 has  also  sentioned  the  required  sum  for it  but
 no  work  relating  to  modernisation  has  been
 undertaken  so  far.  You  might  be  aware  that
 the  Department  of  Environment  has  filed  a
 case  against  this  factory  and  the  court  has

 given  a  verdict  for  its  closure  on  the  grounds
 that  is  effiuence  is  polluting  the  river  Ganga.
 1  had  also  written  a  letter  in  this  connection
 and  the  hon.  Minister,  Shri  Panja  and  others
 have  taken  some  action  as  well  for  which  ।
 would  like  to  thank  them.  This  opium  factory
 has  also  developed  such  primary  devices
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 which  will  prevent  the  effluence  from  poilut-

 ing  the  Ganga  but  a  permanent  solution  has

 not  been  found  so  far.  As  far  as  |  remember

 the  Finance  Ministry  had  sanctioned  Rs.  54

 lakhs  but  despite  that,  modernisation  work
 has  not  been  undertaken.  ।  would  like  that

 the  hon.  Minister  should  get  the  matter  in-

 vestigated  and  fix  the  responsibility  in  this

 regard.  There  is  a  talk  that  a  conspiracy  is

 being  hatched  to  close  down  the  factory  and

 some  people  from  the  hon.  Minister's  De-

 partment  are  also  involved  in  it.  In  case  it  is

 true,  it  will  give  rise  to  discontentment  among
 the  people  of  that  area.  This  100  year  old

 factory  is  the  only  such  factory  which  utilises
 the  opium  cultivated  in  that  area.  Therefore,
 the  opium  growers  will  suffer  substantialy  in
 case  of  the  closure  of  this  factory.

 With  these  words,  ।  support  the  Finance
 Bill  and  hope  that  the  hon.  Minister  will
 accord  special  attention  to  the  issues  which
 |  have  raised  in  my  submission.

 [English}

 KUMARI  MAMATA  BANERJEE

 (JADAVPUR):  Sir,  |  rise  to  support  the
 Finance  Bill,  1989  brought  by  the  hon.  Min-
 ister,  Shri  S.B.  Chavan.  |  would  like  to  con-

 gratulate  the  hon.  Minister  for  certain  con-
 cessions  that  he  has  given  in  this  Bill.  One
 Telugu  Desam  member  said  in  his  speech
 that  this  is  the  election  manifesto  of  Con-

 gress  party.  |  want  to  remind  this  Member—
 though  he  is  not  here—that  he  should  think
 over  it.  It  is  not  the  election  manifesto. -  15  the
 people’s  manifesto.  What  is  our  election
 manifesto  we  will  show  it  after  some  days.
 This  election  manifesto  will  be  an  extra-

 ordinary  one.  It  will  hurt  the  heart  of  their
 Chief  Minister,  Mr.  N.T.  Rama  Rao.  (/nter-
 ruptions)

 ।  agree  with  Shri  Haroobhai  Mehta  and
 others  that  this  is  the  first  time  we  did  not  get
 any  opportunity  to  discuss  Defence,  Indus-

 try,  Human  Resource  and  Home  Grants

 because  there  was  notime.  But  ।  think  through
 this  Finance  Bill  we  can  cover  some  of  the

 APRIL  27,  1989  Finance  Bill,  1989  396

 important  points,  of  course,  which  are  re-
 lated  to  Finance  Ministry.

 We  were  expecting  that  through  this
 Finance  Bill  at  least  our  hon.  Minister  will

 give  some  relief  to  the  middle  class  or  lower
 middle  class  people  by  raising  the  Income-
 tax  limit  from  Rs.  18000/-  to  Rs.  30,000/-.  But
 we  find  no  such  relief  has  been  extended

 through  this  Finance  Bill.  So  many  people
 come  to  us  and  request  for  raising  the  In-
 come-tax  limit  as  it  is  most  important  for  the
 middie  class  people,  Government  employ-
 ees  and  industrial  workers.  As  such,  I  re-

 quest  the  hon.  Minister  to  raise  the  Income-
 tax  limit  from  Rs.  18000/-  to  Rs.  30,000/-.  It
 will  help  the  common  people  and  it  will  also
 enhance  our  image.

 14.19  hrs.

 [SHRIMAT!  BASAVARAJESWARALI  in  the

 Chair

 As  regards  hike  in  prices  |  raised  this
 issue  last  Friday  in  this  august  House  and
 the  Minister  was  kind  enough  to  intervene  in
 the  subject.  Government  says  there  is  no

 price  rise  whereas  actually  there  is  price  rise.
 What  is  happening  is  that  the  price  hike  is

 varying  in  different  parts  of  the  country.  In

 Tripura  the  price  hike  is  different  from  that  of
 West  Bengal.  Likewise  is  the  case  in  other

 places  also.  There  is  no  uniform  price  rise  at

 any  place.  Now  that  becomes  a  problem  for
 the  common  man  who  goes  to  purchase
 from  some  shops.  He  is  charged  one  price  at
 one  shop  and  another  price  at  another  shop.
 Government  should  pay  serious  attention  to
 this  matter.  There  is  Essential  Commodities
 Act  and  other  Acts  but  their  implementation
 is  very  poor.  If  |  want  to  know  how  many
 black-marketeers  had  been  arrested  during
 the  last  five  years  ।  cannot  get  the  exact

 figure.  |do  not  know  how  many  black-market-
 eers  have  been  arrested  and  ।  find  there  is  no

 punishment  awarded  to  them.  If  such  a  situ-
 ation  goes  on  then  there  will  be  no  control
 over  the  businessmen  and  they  will  be  rais-

 ing  the  prices  as  per  their  sweat  will.  So,  the
 Government  should  see  that  hike  in  prices  is
 controiled.
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 Regarding  the  sick  industries,  you  have
 said  in  your  speech  that  you  have  given
 special  concession  to  the  sick  industries.  |
 am  grateful  to  you  that  that.  |  would  like  to

 congratulate  you  on  behalf  of  the  working
 class.  But  ।  would  like  to  request  you  to
 amend  the  Sick  Industrial  Provisions  Act.
 You  have  set  up  BIFR  in  1987.  But  what

 happened?  We  have  registered  the  sick
 industries  cases  with  BIFR.  What  are  the
 activities  of  the  BIFR?  You  will  be  surprised
 and  astonished  to  know  its  activities.  Instead
 of  reviving  the  sick  industries,  they  are  now

 recommending  for  their  liquidation.  If  this

 thing  is  going  on,  |  do  now  know  what  will  be
 the  achievements  of  the  BIFR.  You  can
 remember  that  last  time,  you  were  kind

 enough  to  call  for  a  meeting  with  Mr.  Keshav
 Mahendra  the  Proprietor  of  the  Machinery
 Manufacturers  Corporation  of  Calcutta,  the
 Chairman  of  the  IDBI  and  myself  also.  In  that

 meeting,  we  have  decided  that  workers  will

 appeal  to  the  BIFR  to  review  this  decision  so
 as  not  to  liquidate  this  company.  What  hap-
 pened  afterwards?  Mr.  Keshav  Mahendra
 was  also  present  in  that  meeting.  He  is  fully
 responsible  for  these  industries  which  are

 going  to  be  sick.  Sir,  |  am  saying  this  with  full

 authenticity.  |  am  telling  you  he  is  absolutely
 guilty.  If  it  is  not  true,  you  can  punish  me  for
 which  ।  will  never  mind.  But  what  happened?
 Mr.  Keshav  Mahendra  who  is  responsible  for
 the  industrial  sick  units,  diversified  all  the
 funds  from  Calcutta  units  to  Mysore  units
 and  when  these  units  became  sick,  he  ran

 away.  He  through  his  advocate  has  pleaded
 with  the  Bombay  High  Court  for  liquidation
 and  yesterday,  the  Court  has  passed  the
 order.  What  is  the  fate  of  the  workers?  4000
 workers  are  onthe  road.  Some  workers  have
 even  committed  suicide.For  how  many  days
 will  you  allow  like  this?  These  industrialists
 and  capitalists  are  now  raising  their  hands

 through  these  financial  institutions.  The  IDBI,
 IFC,  [RDB  and  also  the  management  are

 responsible  for  this.  When  a  capitalist  is

 going  to  close  down  the  industry,  nobody  is

 taking  action  against  the  capitalist.  Even  the
 Government  is  not  blacklisting  them.  But  the
 Governmentis  going  to  give  maximum  money
 to  those  capitalists  and  industrialists.  And
 when  the  workers  are  on  the  road,  nobody  is
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 there  to  look  after  the  interest  of  the  workers.
 As  a  Member  of  Parliament,  |  tried  to  meet
 Mr.  Vengal  Rao  so  many  times.  Yes.  Heis  an
 in  effective  Minister.  |  met  him  so  many
 times.  He  assured  me  that  he  will  now  allow
 to  liquidate  this  company.  This  is  on  record.
 After  that,  due  to  their  negligence,  the

 Bombay  High  Court  has  passed  the  order.  ।
 would  like  you  to  recall  this.  Please  re-open
 this  company  and  help  the  workers.  Other-

 wise,  |  will  not  be  able  to  continue  as  a
 Member  of  Parliament.  If  |  cannot  help  the
 workers,  |  have  no  right  to  continue  as  a
 Member  in  this  House.  |  request  you  to  look
 into  this  case  and  try  to  expedite  the  matter
 with  Mr.  Keshav  Mahendra.  Either  he  should

 amalgamate  this  with  MMC  or  the  Govern-
 ment  should  take  over  this  unit.  There  should
 be  some  solution.  |  know  that  according  to
 the  Government  industrial  policy,  it  is  not

 going  to  take  over  the  sick  industries.  |  do

 appreciate  it.  But  in  some  cases,  Govern-
 ment  should  change  this  industrial  policy  for
 the  benefit  of  the  workers.  Consider  Metal
 Box  Company.  Everybody  knows  this  name.
 ।  is  one  of  the  most  glamourous  companies
 of  the  country.  What  happened  is  that  we
 have  registered  this  case  last  year  with  BIFR.
 The  Board  for  Industrial  and  Financial  Re-
 construction  has  become  the  Board  for  in-
 dustrial  and  Financial  liquidation.  They  are

 only  recommending  for  liquidation.  ॥  is  a
 matter  of  shame.  Yesterday  I  went  to  attend
 a  meeting  of  the  BIFR.  Sir,  do  you  know  the

 proposal  of  BIRF?  They  said  that  some

 entrepreneur  has  come  and  they  have  given
 some  proposal  that  out  of  6800  workers,
 2600  workers  will  be  retrenched.  And  then

 they  will  reopen  this  industry.

 You  have  already  declared  some  reha-
 bilitation  package  for  the  sick  industries.  |

 request  you  to  kindly  have  this  matter  expe-
 dited  through  BIFR  so  that  they  can  avail  of
 this  opportunity  and  they  do  not  retrench
 these  workers.  If  there  is  any  communication

 gap,  they  may  not  implement  this.  This  mental

 company  must  open  immediately.

 Then,  |  have  mentioned  several  times
 about  the  unemployment  problem.  This  is
 one  of  the  burning  problem  of  our  country.
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 Goverment  has  already  given  the  slogan  of

 Bakari  Hatao.  \In  the  Budget  speech,  you
 have  announced  Nehru  Yojna  Programme

 for  the  unemployed  youth.  In  our  country,  the

 number  of  unemployed  educated  youth  is

 three  crores.  |  do  not  know  what  is  the  actual

 number  of  uneducated  youth.  The  employ-
 ment  ratio  is  very  poor.  The  women  employ-
 ment  ratio  is  only  2  per  cent.  That  is  the
 situation.  You  must  do  something  immedi-

 ately  so  that  we  can  solve  the  problem.
 Otherwise,  the  youths  are  likely  to  go  astry
 and  get  frustrated.

 Further,  ।  have  raised  several  times  the

 question  of  abolition  of  the  fee  required  to  be

 paid  in  the  form  of  postal  orders  by  the

 unemployed  youth  while  sending  their  appli-
 cations for  various  jobs.  For  scheduled  castes
 and  scheduled  tribes,  you  have  already
 abolished  this  fee,  but  not  for  the  general
 category  candidates.  If  you  agree  to  this

 request,  at  least  the  unemployed  youths  can

 apply  for  the  various  jobs  without  any  finan-
 cial  burden.

 Then,  a  word  about  the  activities  of  the
 nationalised  banks.  In  my  constituency,  the
 State  Bank  of  India  have  opened  two
 branches.  They  invited  ali  the  CP!  members,
 but  they  did  not  invite  me.  It  is  very  surpris-
 ing.  All  the  bank  officers  belonged  to  a  par-
 ticular  union.  I,  think,  there  are  some  guide-
 lines  from  the  Government  in  this  respect.
 When  these  branches  were  opened  in  my
 constituency,  they  should  have  invited  the
 local  Member  of  Parliament,  imespective  of
 the  party  he  or  she  may  belong  to.  |  want  to

 bring  it  on  record  that  though  the  two  branches
 have  been  opened  in  Pailan  Bishnopur  in
 South  24  Parganas  and  Kabardangain  South
 24  Praganas,  within  my  constituency,  |  was
 not  invited  to  the  inauguration  of  these  two
 branches.  This  should  not  be  allowed  to

 happen.

 Then,  ।  want  to  make  one  point  about
 DRI,  differential  rate  of  interest.  If  a  loan  of

 Rs.  5000  is  advanced  to  one  person,  he  pays
 12  per  cent  interest,  while  in  the  case  of
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 another  man,  it  is  4  per  cent,  though  both  the
 beneficiaries  may  come  under  the  same

 category.  There  is  some  discrimination  in
 this  matter.  |  would  request  that  through  this

 scheme,  there  should  be  only  one  uniform
 rate  of  interest,  that  is  4  per  cent  for  the  poor
 people  without  any  discrimination.

 Sir,  |  would  like  to  request  you  that  the

 pending  projects  like  the  Haldia  Petrochemi-
 cal  Project  and  the  Salboni  Mint  Project
 which  are  pending  with  the  Finance  Ministry
 should  be  cleared.

 In  my  State  there  was  a  drought  and
 there  is  a  scarcity  of  water.  People  are  not

 getting  even  drinking  water.  The  Central
 Government  should  look  into  this  problem
 seriously  so  that  the  people  there  could  feel
 that  the  Central  Government  is  behind  them.

 In  the  end,  |  would  like  to  say  that  the

 Machinery  Manufacture  Corporation  and  the
 Metal  Box  unit  should  be  given  highest  prior-
 ity.  Imet  the  Prime  Minister  today  and  he  told
 me  that  he  will  do  something  in  this  regard.
 ।  would  like  to  request  you  to  please  amalga-
 mate  this  company  with  MMC;  otherwise,  |
 cannot  say  what  step  ।  will  have  to  take  to
 fulfil  the  workers  demand.  You  please  guide
 us  and  advise  us  as  to  how  the  workers
 should  be  helped  so  that  they  may  not  starve.

 PROF.  SAIFUDDIN  SOZ  (Baramulla):
 Madam,  Chairperson,  first  of  all,  |  must  partly
 repeat  what  |  wanted  to  say  yesterday.  We
 have  not  discussed  demands  of  most  of  the
 Ministries.  ।  had  noticed  last  year  that  some
 of  the  very  important  Ministeries  had  been
 left  out.  When  you  start  compromising,  then

 you  come  to  a  situation  when  you  do  not
 discuss  the  demands  for  the  Ministeries  of

 Home,  Defence,  Human  Resource  Devel-

 opment  and  the  host  of  Ministeries.  In  fact,

 yesterday  ।  had  suggested  that  the  discus-
 sion  onthe  External  Affairs  could  be  stopped
 and  instead  we  could  discuss  the  demands
 for  the  Ministry  of  Human  Resource  Devel-

 opment,  because  sometimes  ।  feel  that
 education  is  very  basic  to  the  development.
 tt  is  very  painful  to  note  that  we  are  discuss-
 ing  the  most  important  Bill  called  the  Finance
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 Bill,  which  covers  all  the  demands,  without

 expressing  the  aspirations  and  difficulties  of
 the  people.

 ॥  cannot  enlighten  a  veteran,  seasoned
 and  a  very  experienced  Minister  that  we
 have  in  Mr.  Chavan,  but  |  want  to  raise  the
 basic  question  and  some  solution  has  to  be

 found  out.  How  do  you  discuss  these  de-
 mands?  At  least  ।  am  blank  because  I  have
 not  studied  and  also  not  expressed  myself.
 We  do  not  take  any  lesson  from  what  hap-
 pens  in  the  world.

 Hon.  Speaker  had  suggested  in  1985
 that  there  should  be  Budget  Committees
 and  the  them  Parliamentary  Affairs  Minister
 had  come  forward  with  an  assurance  thatthe

 Budget  Committees  would  be  instituted.

 Many  parliaments  of  the  world  have  done
 that.  These  committees  can  produce  the

 report  and  at  least  those  reports  we  can
 understand  and  discuss.  But  we  have  not
 done  that.  ।  want  to  remind  the  august  House
 as  to  what  happened  in  the  House  of  Com-
 mon.  Our  basic  question  is  that  is  time.  |  was
 told  that  so  many  issues  were  brought  before
 this  august  House  and  we  wasted  the  time.
 So  far  as  this  Session  is  concemed,  this  is

 basically  a  Budget  Session  but  the  Budget-
 ary  demands  have  not  been  discussed.  So,
 ।  would  say,  why  should  we  ciose  at  6  o’
 clock.  We  can  run  the  House  till  late  in  the

 night.  This  is  not  unique  for  this  Parliament.
 The  House  of  Commons  has  done  it.  The
 usual  time  of  the  House  of  commons  is  much
 more  than  that  of  our  Parliament.  It  starts  at
 2.00  o’  clock  and  closes  at  10.00  P.M.  in  the

 night  and  sometimes  they  sit  till  the  midnight.
 1  would  like  to  quote  from  a  very  important
 document.  It  says:

 “The  House  of  Common  meets  at
 2.00  and  its  sitting  normally  goes
 on  until  10.00  P.M.  and  often  up  to

 midnight.”

 Therefore,  two  things  can  be  done;  either  we
 can  extend  the  time  of  the  House  or  we  can
 extend  the  time  of  the  Session.  Whatever  it
 is,  we  should  have  discussed  the  demands
 for  the  ministeries  of  Defence,  Home  Affairs
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 and  at  least  the  Ministry  of  Human  Resource

 Development.

 Madam,  you  have  been  the  Speaker
 yourself.  Our  Hon.  Speaker  also  wants  that
 the  Budget  committees  should  be  there  and
 the  Budget  should  be  discussed.  We  should
 learn  a  lesson  from  what  happened  in  Eu-

 rope  and  in  many  other  parliaments.  ।  want  to
 share  the  latest  development  in  the  House  of
 Commons  in  this  regard.  You  may  be  know-

 ing  much  more  than  myself  but  ।  want  to
 share  my  study  in  this  regard.

 MR.  CHAIRMAN:  Prof.  Soz,  you  please
 cometothe  point  because the  time  is  limited.

 PROF.  SAIFUDDIN  SOZ:  Madam,  I  will
 come  to  the  point  but  this  is  very  important
 information  and  it  should  goon  record.  idon't

 say  that  |  can  enlighten  the  House  but  |  am

 sharing  my  experience.  The  point  is  that  we
 have  to  form  committees.  In  Britain  there  are
 SO  many  committees  like  the  parliamentary
 committees  that  we  have.  What  they  did  in
 1979:

 “Significant  developments  have
 taken  place  in  Britain.  (Our  Pariia-

 mentary  democracy  is  very  much
 akin  to  Britain  that  is  why  ।  am

 giving  you  the  example)  14  new
 Committees  were  established  in
 1979  in  addition  to  the  existing  11
 committees  like  the  Public  Accounts
 Committee.  These  committees  are

 designed  to  oversee  the  principal
 Government  departments  and  the

 semi-public  bodies  associated  with
 them  and  make  ministers  account-
 able  to  Parliament.”

 Here,  Madam,  Chairperson  ।  would  like  to
 invite  your  attention  to  the  fact  that  they
 make  Ministers  and  other  civil  servants  fully
 accountable  to  Parliament.  Now,  nobody  is
 accountable  to  this  Parliament  and  to  the
 Lok  Sabha.

 ।  would  like  to  raise  a  basic  question  and
 that  is  what  is  the  principle  behind  the
 Constitutional  provision  that  the  Money  Bill
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 will  come  only  in  the  Lok  Sabha.  Why  should

 Money  Bill  come  only  in  the  Lok  Sabha?  It  is

 because  this  is  the  House  of  the  People.  ॥  is

 because  that  we  represent  the  people  at  the

 grassroot  level.  We  know  their  aspirations.
 We  know  their  difficulties.  Still,  we  are  not

 being  allowed  to  express  their  difficulties.

 How  do  we  then  put  our  thumb  on  these

 Demands  and  just  say  ‘Yes’?  Of  course,
 these  demands  will  be  passed.  But  we  are

 going  against  the  very  basic  principle  of

 representing  the  people  in  the  Lok  Sabha.

 Madam,  now  you  want  that  |  should
 come  to  the  point.  These  are  basic  things.
 We  are  eroding  the  functioning  of  the  Lok
 Sabha.  We  are  eroding  the  prestige  of  the
 Lok  Sabha.  This  is  people’s  House.  Their
 demands  are  not  being  voiced  at  all.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 AND  DEPUTY  MINISTER  IN  THE  MINIS-
 TRY  OF  PARLIAMENTARY  AFFAIRS  (SHRI
 P.  NAMGYAL):  That  is  what  your  friends
 were  doing.

 PROF.  SAIFUDDIN  SOZ:  No.  They
 also  raised  some  national  issues.  Because
 of  that  some  time  was  wasted.  But  ycu  find
 a  solution.  |  was  prepared  to  sit  for  the  whole

 night.  We  must  do  that.  Why  not?

 Madam,  Shri  Zainul  Basher  was  just
 now  speaking  here.  |  was  very  much  inter-
 ested  to  tell  you  something  about  the  Minis-

 try  of  Human  Resource  Development.  How
 money  is  wasted  at  the  university  level?  How
 research  which  is  not  relevant  to  the  society
 is  being  conducted?  |  would-also  raise  a

 question  regarding  Aligarh  Muslim  Univer-

 sity  where  the  Vice-Chancellor—|  do  not
 know  whether  Mr.  Chavan  will  communicate
 it  to  Shri  Shiv  Shanker  or  not—is  running  it

 according  to  his  whims.  He  has  not  con-
 vened  the  Court.  All  MPs  have  exercised
 their  viewpoints  on  this  issue.  We  are  going
 to  meet  the  Minister,  tomorrow.  The  point  is
 that  the  Court  is  not  meeting.  Even  the

 representatives  who  have  been  chosen  by
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 this  Parliament  for  meeting  in  the  Court  have
 not  been  allowed  to  meet.  This  is  a  high-
 handedness  of  the  vice-Chancelior.  Where
 do  you  speak  these  things,  if  we  do  not  speak
 in  the  Lok  Sabha?  These  things  will  happen,
 if  the  demands  are  Gullotined.  ।  know  Mr.
 Chavan.  When  he  was  the  Chief  Minister  of

 Maharashtra,  he  never  wanted  that  the
 Demands  should  be  Guillotined.  He  must
 not  be  feeling  happy,  if  we  Guillotine  these
 Demands.  You  will  not  know  what  has  hap-
 pened.  You  will  not  know  what  we  had  to  talk.
 Howcan  you  enlighten  the  Minister for  Human
 Resource  Development?

 Madam,  what  has  happened  over  a

 period  of  time  is  that  even  the  Demands  for

 Ministry  of  Defence  are  not  being  discussed.
 That  is  the  tragedy.  So,  in  future  the  Finance
 Minister  must  come  forward  in  consultation
 with  the  hon.  Speaker  and  the  Minister  of

 Parliamentary  Affairs  for  getting  a  Govern-
 ment  proposal  for  the  constitution  of  the

 Budget  Committees.

 As  the  time  is  very  short,  now  ।  want  to
 make  some  important  points  about  my  own
 State  and  also  about  other  things.  Firstly,  |

 agree  with  Kumari  Mamata  Banerjee  when
 she  suggested  that  the  Income  Tax  limit
 should  be  raised  from  Rs.  18,000  to  Rs.

 30,000.  You  know  about  the  fixed  income

 group.  There  are  people  who  are  running
 their  own  business.  They  know  the  tricks  of

 evading  taxes.  But  what  can  a  Government
 servant  do?

 SHRI  HARISH  RAWAT  (Almora):  Even
 Rs.  25,000  is  okay.

 PROF.  SAIFUDDIN  SOZ:  No.  ॥  should

 go  up  to  Rs.  30,000.  You  must  draw  a
 balanced  Budget.  The  hon.  Finance  Minister
 knows  that  the  fixed  income  groups  cannot
 evade  tax.  They  pay  the  tax.  Sometimes

 Lakhpati  people  don’t  pay  tax  because  they
 know  the  tricks  of  evading  tax.  So,  that  limit
 should  be  raised  to  Rs.  30,000.

 Then,  |  want  to  say  a  word  about  infla-
 tion.  |  want—when  the  hon.  Minister  rises  to

 reply  to  this  debate,  which  may  be  com-
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 pleted  tomorrow  or  the  day  after,  |  do  not
 know—that  he  must  kindly  inform  us  as  to
 how  does  he  want  to  control  irfflation  in  this

 country.  The  index  of  prices  of  articles  of
 mass  consumption  is  much  better  known  to
 the  hon.  Finance  Minister.  The  prices  have
 been  rising.  |  will  give  you  one  example  of
 meat  because  ।  am  a  non-vegetarian.  |  want
 to  bring  to  the  notice  of  the  Hon.  Finance
 Minister  that  over  the  last  eight  months,  the

 price  of  mutton  has  been  rising  by  at  least
 Rs.  2/-  per  kg.  per  month.  |  am  prepared  to
 show  him  the  rate  list  of  the  jast  eight  months.
 If  it  is  Rs.  40/-  per  kg.  today,  then  you  can
 calculate  what  would  be  the  rate  eight  months
 back.  |  can  predict,  that  every  month,  there
 will  be  increase  of  Rs.  2/-  per  kg.  ॥  is  a

 protein.  For  those  people  who  are  non-vege-
 tarians,  mutton  is  an  essential  item.

 Similarly,  take  the  example  of  Cereals
 and  Vegetables.  The  prices  of  these  items
 are  rising  and  incomes  in  the  pockets  of

 people  are  not  commensurate  with  the  in-
 crease  in  prices.  Therefore,  ।  want  the  hon.
 Finance  Minister's  reaction  to  the  market
 situation.  It  is  because  |  say  that  the  prices  of
 articles  of  mass  consumption  have  been

 increasing.  Whatever  may  be  official  figure,
 that  is  only  theoretical  in  nature.  But  on

 ground,  the  prices  of  articles  of  mass  con-

 sumption  are  increasing.  So,  there  should
 be  some  solution  on  the  inflationary  spiral.

 Then,  Madam,  ।  want  to  say  a  word
 about  banks.  Kumari  Mamata  Banerjee  re-
 ferred  to  banks.  |  will  not  just  refer  to  certain
 Banks  as  to  what  they  are  doing.  |  will  be

 referring  to  the  situation  evailing  in  the  banks

 throughout  the  country.  The  banks  are  not
 answerable  at  all.  |  raised  a  question  three

 years  ago.  Why  do  not  the  Public  Undertak-

 ings  Committee  look  into  the  functioning  of
 the  Banks?  The  Chairmen  of  the  Banks  have
 become  Lords  in  their  chairs.  As  long  as  they
 get  into  those  chairs,  they  can  approach  the

 politicians  for  support.  In  fact,  they  are  doing
 it.  Once  they  get  into  those  chairs,  they  don't

 accept  any  proposal  which  may  be  genuine
 either  from  the  MP  from  the  Minister.  |  have

 explained  to  Mr.  Faleiro  as  to.  how  a  bank
 officer  hurled  in  the  air  his  assurance  to  me
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 regarding  a  bank  premises  in  Srinagar.  They
 do  not  care.  Because  they  are  not  answer-
 able.  ।  raised  a  question  about  judiciary.  It  is
 also  answerable  to  Parliament.  We  are

 people  who  make  laws.  So,  fradulant  prac-
 tises  are  going  on  in  the  banks  and  the  banks
 are  not  answerable  to  anybody  inthe  country
 neither  to  the  Parliament  nor  outside  the
 Parliament  to  the  Minister  or  for  that  matter
 not  even  to  anybody  else.  Once  they  be-
 come  the  Chairmen  and  Managing  Direc-
 tors,  they  become  laws  unto  themselves.

 So,  the  banks  have  to  be  brought  under
 the  purview  of  a  Parliamentary  Committee
 and  that  Committee  could  be  a  Committee
 on  Public  Undertakings.

 The  States  deserve  some  considera-
 tion.  ।  think,  the  hon.  Finance  Minister  should
 consider  about  it.  ।  will  not  take  time  of  the
 House  about  it  because  Mr.  Patel  and  so

 many  members  have  already  explained  to

 you.  I  willgive  a  broader  picture  of  this.  [want
 the  Centre  to  be  strong,  as  the  Sarkaria
 Commission  has  said.  But  even  the  Sarkaria
 Commission  has  said  that  there  should  be
 financial  devolution  because  you  cannot  have
 a  strong  Centre  unless  you  have  strong
 States  also.  ।  know  the  taxes  are  being
 collected  by  the  Centre;  even  the  surcharge
 is  also  being  collecated  by  the  Centre;  this
 will  leave  lesser  and  lesser  amount  of  money
 with  the  States.  So  far  as  financial  devolution
 is  concerned,  the  hon.  Finance  Minister  may
 not  find  time  to  discuss  in  this  time  but  when
 he  has  time  he  may  kindly  consider  how  to

 strengthen  the  financial  position  of  the  States.

 PROF.  N.G.  RANGA  (Gunter):  How?

 PROF.  SAIFUDDIN  SOZ:  He  can  find
 out  a  solution  to  the  problem.  The  States  are
 not  happy  because  they  want  more  and
 more  money.  ॥  is  not  only  this  parley  we  will
 have  with  the  Planning  Commission  and  we
 will  come  with  a  begging  bowl;  there  should
 be  a  permanent  source  of  strength  to  them;
 that  should  be  provided  permanently.  Jammu
 &  Kashmir  State  has  not  received  a  proper
 share  from  the  financial  aliocation  for  the
 overall  development.  Four  years  ago,  ।  puta
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 question.  What  is  the  total  investment  in  the

 public  sector  industry  and  what  is  the  share

 of  the  Jammu  &  Kashmir  State?  The  answer

 was  that  it  was  0.07  per  cent.  The  total

 investment  in  the  public  sector  industry  was

 Rs.  30,000  crores  and  our  share  was  0.07

 per  cent.  The  HMT  unit  was  also  getting  ina

 bad  shape,  but  on  my  suggestion,  Mr.  Ven-

 gal  Rao  tried  to  revive  it.  It  goes  to  his  credit.
 He  is  a  man  of  action.  He  removed  the
 General  Manager  and  put  it  on  the  sound

 foundation;  it  is  working  well.  But  don’t  we
 deserve  more  funding  for  the  development
 of  the  State?  We  have  raised  this  issue  but

 nobody  has  gone  deeper  into  it.

 There  is  no  money  for  electricity  and  we
 have  cuts  for  four  days  during  winter.  The  life
 was  totally  dislocated.  Himachal  Pradesh  is
 far  better  than  the  Jammu  &  Kashmir  State

 economically.  We  do  not  grudge  for  that.  ।
 raised  a  question  about  it.  For  Himachal

 Pradesh,  you  give  90  per  cent  as  grant  and
 10  per  cent  as  loan  while  for  Jammu  &
 Kashmir  70  per  cent  as  loan  and  30  per  cent
 as  grant.  We  have  been  convincing  the  Fi-
 nance  Ministry  about  it.  |  could  raise  many
 more  issues  regarding  Jammu  &  Kashmir
 State.

 We  have  tourism  sector  which  should
 be  developed;  we  have  handicrafts.  For  the
 overall  development  of  Jammu  &  Kashmir
 State,  we  deserve  a  very  good  deal.  In  far-

 flung  areas,  in  Ladakh,  in  Jammu,  in  Benny
 and  other  areas,  we  have  difficulties  about
 road  transportation.  There  we  have  lot  of
 tension.

 With  these  words,  I  support  the  De-
 mands  for  Grants  which  are  covered  by  the
 Finance  Bill.  But  |  make  a  strong  appeal
 before  the  hon.  Finance  Minister  that  he
 must  understand  and  appreciate  the  de-
 mands  that  |  have  put  forward  before  him.

 [  Translation}

 SHRI  BANWARI  LAL  BAIRWA  (Tonk):
 Madam  Chairman,  Sir,  |  rise  to  support  the
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 Finance  Bill.

 Madam,  the  hon.  Minister  of  Finance
 has  presented  a  very  commendable  Budget
 and  it  should  be  said  that  its  thrust  is  towards
 the  eradication  of  unemployment  which  is
 welcome.

 Madam,  the  hon.  Minister  of  Finance
 has  given  certain  exemptions  and  -
 sion.  ।  would  like  to  congratulate  him  in  this

 regard  and  hope  that  the  benefit  of  these
 concession  will  reach  to  the  people  of  the

 country.

 The  correct  Budget  is  a  pro-poor  Budget
 and  provisions  have  been  made  for  all  those
 areas  whioh  are  backward  whether  it  is  a
 class  of  people  or  a  state.  In  this  context,  ॥
 could  like  to  submit  about  by  own  state  in

 partloular.

 The  severe  drought  situation  which

 prevailed  last  year  was  perhaps  unprece-
 dented  in  the  century.  The  condition  of  Ra-

 jasthan  was  miserable  and  the  people  had  to
 face  extreme  hardships.  However,  |  and  the

 people  of  my  state  are  grateful  to  hon.  Shri

 Rajiv  Gandhi  for  providing  special  assis-
 tance  on  account  of  which  we  were  able  to
 tackle  the  situation  and  the  people  did  not
 have  to  suffer  any  special  calamity.  Although
 there  was  large  scale  loss  of  cattle  heads,
 there  was  no  loss  of  human  life  and  we  are
 for  ever  grateful  to  the  Central  Government
 for  providing  relief  assistance  to  tackle  this
 crisis.  But  when  there  are  such  calamities,
 however  big  efforts  we  may  make,  the  im-

 pact  remain  for  a  long  time.  The  impact  is  still
 felt  in  Rajasthan  and  the  people  of  the  State
 are  struggling  against  it  even  today.

 There  were  good  rains  last  year  but
 were  not  adequate  to  make  good  the  deficit
 of  the  previous  year.  The  production  of

 foodgrains  is  still  inadequate  but  there  has
 been  a  record  production  of  oilseeds.  {think
 that  the  production  of  oilseeds  in  Rajasthan
 has  been  unprecedented.  But  I  would  like  to
 inform  the  hon.  Minister  that  there  is  acute

 shortage  of  foodgrains  in  the  State.  The
 State  Government  should  remain  prepared
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 to  meet  the  crisis  and  the  Central  Govern-
 ment  should  provide  necessary  assistance
 in  this  regard.

 We  are  having  scanty  rainfall  in  Rajast-
 han  for  the  last  4  years  with  the  result  that
 tanks  and  wells  have  dried  up.  The  under-

 ground  water  has  also  gone  to  deeper  levels.
 Ground  water  is  being  ceaselessly  drawn
 out  but  it  is  not  being  replenished  in  the  same
 measure.  In  every  village  there  is  acute

 shortage  of  drinking  water.  The  problem  of
 water  specially  for  the  cattle  is  grave.  In  this

 connection,  Rajasthan  Government  has  sent
 a  contingency  plan  to  the  Central  Govern-
 ment  and  has  requested  for  a  minimum
 amount  of  Rs.  10  crores.  The  Central  Gov-
 ernment  should  provide  this  amount  to  the
 State  immediately  otherwise  the  State  will
 have  to  face  serious  crisis  of  drinking  water.

 ।  would  also  like  to  state  that  in  addition
 to  supplying  drinking  water  for  human  con-

 sumption,  arrangements  should  be  made  for

 providing  water  to  cattle  as  well.  If  small
 water  tanks  for  the  cattle  are  not  constructed,
 it  will  not  be  possible  to  solve  the  water  crisis
 which  has  affected  the  cattle  in  this  state.
 Therefore,  smail  tanks  and  deep  wells  should
 be  constructed  in  the  villages  in  order  to  save
 the  cattle  wealth  of  the  state.

 The  drinking  water  crisis  in  Rajasthan  is
 not  merely  an  year  old  problem  but  it  is  a

 permanent  feature  of  the  State.  However,
 the  state  Government  is  taking  several
 measures  with  the  assistance  of  the  Centre.

 Rajasthan  Government  had  made  a  pro-
 posal  for  the  Bisalpur  dam  project  which  will

 definitely  solve  the  drinking  water  crisis

 prevailing  in  the  areas  of  Ajmer,  Kekra,
 Beawar  and  Nasirabad.

 But  at  the  same  time  ।  would  like  to  bring
 to  your  notice  a  very  significant  point.  It  is

 proposed  to  supply  water  for  irrigation  pur-
 poses  in  addition  to  drinking  water  to  other
 tehsils  of  Tonk  district  from  the  Bisalpur  dam
 But  only  23  villages  in  Deoli  tehsil  have  been
 shown  under  irrigated  area  and  the  remain-

 ing  villages  have  been  left  unirrigated  as
 their  level  is  higher.  It  is  an  injustice  to  Deoli
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 tehsil,  because  even  now  drinking  water  to

 Ajmer  is  being  provided  from  Banas  river

 only.  Due  to  this,  water  level  of  the  river

 flowing  in  Deoli  tehsil  has  gone  down.  Even

 today  Deoli  is  suffering  because  of  Ajmer.  It
 is  by  no  means  justified  if  Deoli  tehsil  re-
 mains  deprived  of  water  even  after  the  con-
 struction  of  Bisalpur  dam.  ।.  therefore,  re-

 quest  that  the  area  may  be  got  surveyed
 agains  and  irrigation  facilities  provided  to
 remained  villages  which  have  not  been
 covered  by  lift  irrigation.  With  the  construc-
 tion  of  Bisalpur  dam,  22  villages  will  be  sub-

 merged  under  water  and  as  a  result  thereof
 the  farmers  will  have  to  move  from  that  area.
 1  request  that  the  people  who  may  be  dis-

 placed  should  be  provided  alternative  land.

 They  should  also  be  rehabilitated.  they  may
 be  provided  with  residential  accommodation
 and  some  employment  so  that  they  may  not
 roam  about  in  search  of  the  same.

 [will  fail  in  discharging  my  duty  if  Ido  not
 make  one  submission  to  the  hon.  Minister  of
 Finance.  The  Banas  river  flows  in  a  40  mile
 area  in  Tonk  district  and  the  farmers  of  the
 area  grow  melon,.  cucumber,  tomoto,  inion
 and  water  melon  along  the  river  side.  This

 year  these  crops  were  affected  by  diseases
 due  to  shortage  of  water  resulting  in  losses
 of  crores  of  rupees  to  the  farmers.  The
 farmers  have  reached  the  stage  of  starva-
 tion.  Had  pesticides  been  provided  to  the
 farmers  on  time,  the  present  situation  would
 not  have  arisen.  You  have  stopped  manu-

 facturing  of  pesticides  whereas  their  manu-
 facture  and  distribution  is  very  necessary.  |

 request  you  to  give  compensation  to  these
 farmers  and  arrange  some  occupaiion  for
 them  so  that  they  may  earn  their  livelihood
 and  save  themselves  from  starvation.

 The  hon.  Minister  of  Finance  has  pre-
 sented  a  nice  Budget  this  year  which  con-
 sists  of  a  lot  of  good  things.  For  a  long  time
 1  have  been  feeling  on  thing.  There  are
 certain  ugly  practices  being  followed  in  our

 country.  It  is  not  at  all  good  that  nights  oil  of
 some  body  is  carried  by  some  other  person
 on  his  head.  You  will  not  find  such  practice  in

 any  other  part  of  the  world.  |  want  that  this

 practice  should  be  done  away  with.
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 The  Government  in  Rajasthan  has  been

 facing  financial  crisis  due  to  drought  situ-

 ation  in  the  State.  Last  year  arrangements
 were  made  to  dig  wells  under  R.L.E.G.P.

 and  N.R.E.P.  But  32000  wells  remain  incom-

 plete.  The  Government  of  Rajasthan  has

 placed  a  demand  of  Rs.  115  crores  for  this

 purpose.  If  the  demand  is  not  met  the  wells
 will  become  useless.  ॥  the  Central  Govern-
 ment  sanctions  this  amount,  the  poor  people,
 the  Adivasis  and  Harijans  could  be  bene-
 fited.  Otherwise,  the  money  which  has  al-

 ready  been  spent  on  this  work  will  go  waste.
 The  entire  labour  willgo  waste.  These  people
 will  get  the  benefits  of  this  scheme  only  when
 the  financial  assistance  reaches  the  State.

 Apart  from  this,  financial  assistance  had  also
 been  provided  last  year  to  construct  houses
 for  Harijans  and  Adivasis.  The  houses  re-
 main  incomplete  and  remain  unused.  The
 Central  Government  had  given  this  money
 underN.R.E.P.  andR.L.E.G.P.  Itis  requested
 that  more  funds  may  be  provided  in  order  to

 complete  these  houses.  The  Government  of

 Rajasthan  has  perhaps,  sent  a  demand  for
 this  and  |  request  you  to  kindly  sanction  the
 amount  asked  for  therein.

 15.00  hrs.

 With  these  words  |  express  my  gratitude
 to  the  hon.  Minister  of  Finance  for  presenting
 such  a  rice  Budget.  |  welcome  the  Finance
 Bill.

 DR.  G.S.  RAJHANS  (Jhanjharpur):
 Madam  Chairman,  |  support  the  Finance  Bill,
 which  has  been  presented  in  the  House

 today.  However,  |  think  it  necessary  to  sub-
 mit  a  few  points  in  this  regard.

 A  lot  of  concessions  have  been  given.
 But  ।  do  not  think  that  despite  all  these
 concession,  there  will  be  any  impact  on  the
 price  situations.  We  had  a  discussion  in  the
 House  quite  recently  and  arrived  at  a  conclu-
 sion  that  the  whole-sale  prices  are  not  in-

 creasing,  consumer  prices  are  not  increas-

 ing  but  one  has  to  see  reality  in  the  market.
 It  is  not  a  question  of  theory.  We  can  just
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 please  the  people  through  jugglery  of  fig-
 ures.  You  go  to  market  and  see  for  yourself,
 how  rapidly  the  prices  are  rising.  It  has
 become  very  difficult  for  a  common  man  to
 make  both  ends  meet.  You  may  say  any-
 thing  you  like,  but  people  will  look  at  the
 facts.  The  people  go  out  to  purchase  various
 items  and  pay  4  times  price.  The  hon.  Minis-
 ter  of  Finance  is  making  good  efforts  in  this

 regard.  Acouple  of  days  before,  he  had  said
 that  deficit  financing  would  be  controlled.  He
 had  also  given  indications  that  fiscal  moni-

 toring  measures  are  being  adopted.  Shri
 Chauhan  enjoys  the  reputation  of  a  strong
 administrator  and  |am  hopeful  that  he  will  be
 able  to  curb  the  trend  of  rise  in  prices.

 So  tar  as  the  Government  expenditure
 is  concerned,  it  was  said  that  efforts  were

 being  made  to  control  Government  expendi-
 ture.  But  he  doe  not,  perhaps,  know  that  a  lot
 of  wasteful  expenditure  is  being  incurred.  |
 had  said  this  thing  earlier  also  and  am  re-

 peating  the  same  thing  now.  Telephones
 have  been  provided  at  the  residences  of  the
 all  officers  of  the  level  of  Secretary.  Addi-
 tional  Secretary  and  Joint  Secretary.  |  shall

 give  a  small  example.  All  of  them  have

 provided  with  S.T.D.  facility.  Today  one  can
 have  telephone  talks  in  any  part  of  the  world
 from  Delhi  by  availing  S.T.D.  ।  say  with  full

 responsibility  that  the  monthly  telephone  bill
 of  an  officer  drawing  a  salary  of  Rs.  3000

 only  comes  to  Rs.  50,000,  Rs.  40,000  and
 Rs.  30,000.  But  there  is  none  to  check  it.
 Who  pays  this  money.  It  is  you  and  |  who  pay
 the  money.  When  |  raised  this  point  during
 the  last  session  also  and  |  was  asked  to

 report  if  any  such  cases  come  to  my  notice.
 There  is  nothing  to  report.  |  am  also  not  a

 police  officer.  ।  am  telling  you  that  this  type  of

 things  are  happening  everywhere.  You  dis-
 connect  the  S.T.D.  and  ask  the  officers  to
 book  lightning  calls  when  they  want  to  do
 trunk  call  and  see  how  much  money  would
 be  saved.  To-day,  Government  money  is

 being  misused  indiscreetly.  Similarly,  waste-
 ful  expenditure  is  being  incurred  under  other
 heads  like  stationery  and  transport  etc.  It
 could  have  been  understood  if  the  money  is

 spent  on  development  purposes.  But  money
 is  being  spent  indiscreetly.  As  a  Finance
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 Minister,  you  have  to  enforce  strict  discipline
 in  so  far  as  the  Government  expenditure  is
 concerned.  It  does  not  matter  if  somebody,
 some  bureaucrat  or  some  Minister  is  dis-

 pleased  by  your  action.  ॥  you  do  not  do  so,
 we  will  face  a  horrible  future.  Afew  days  back
 the  Finance  Minister  had  stated  that  a  state
 of  recession  is  likely  to  occur  in  India.  People
 who  are  conversant  with  problems  of  eco-
 nomics  know  that  this  recession  is  thousand
 time  more  dangerous  than  price  rise.  The

 process  has  already  started.  The  economist
 of  the  world  have  forecastthe  situation  which
 is  likely  to  occur  very  soon.  On  the  one  hand
 the  industries  will  become  sick  and  stagnant
 and  on  the  other  hand  inflation  will  rise.  The
 situation  will  go  out  of  control  at  that  time.
 Now  you  can  control  it.  But  once  the  stagna-
 tion  gains  momentum  you  will  not  be  in  a

 position  to  control  it.  1am  not  concerned  so
 much  about  the  centre,  but  |  am  much  wor-
 ried  about  the  States.  You  look  at  the  States,
 they  are  having  their  own  ways.  We  console
 ourselves  that  we  released  crores  of  rupees
 to  the  States  under  20  Point  programme,
 R.L.E.G.P.,  N.R.E.P.  or  the  I.R.D.P.  and

 expect  that  everything  will  be  all  right.  But  in
 the  name  of  these  programmes  people
 misappropriate  the  money.  The  politicians,
 bureaucrats,  engineers  and  contractors
 swindle  that  money.  |  am  giving  you  a  very
 small  instance.  Under  the  20  point  pro-
 gramme  it  has  been  provided  in  our  State
 that  25  per  cent  of  the  money  will  be  spenton
 social  forestry.  Perhaps  the  same  practice  is
 followed  in  other  States  also.  But  in  reality
 even  two  per  cent  is  not  being  spent.  The
 forest  officers  swindle  the  entire  money.

 The  Forest  Officers  sundle  most  of  the
 funds  meant  for  reviews  schemes.  But  no
 audit  takes  place. No  Government  have  paid
 any  attention  to  this  aspect.  Similarly,  there
 are  many  other  measures  also,  which  can  be
 taken.  We  feel  while  sitting  here  that  all  is
 well  but  in  reality  the  situation  is  not  satisfac-

 tory.  There  should  be  proper  monitoring
 system  for  this  purpose.

 The  hon.  Minister  has  referred  to  ex-
 port.  It  is  a  matter  of  great  pleasure  that  our

 export  has  increased  but  the  other  thing
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 pointed  out  by  him  is  also  equally  important.
 Many  important  companies  working  in  the

 Corporate  sector  have  not  been  able  to
 increase  their  export  to  the  desired  extent.  If
 it  is  so,  the  Government  should  review  the
 situation.  It  is  high  time  to  take  strict  action.

 Very  few  countries  give  such  incentives  to

 encourage  export  as  those  given  in  our

 country.  In  spite  of  all  this,  the  medium  and
 small  size  industries  have  been  able  to  in-
 crease  their  export  while  the  big  companies
 have  not.  What  is  the  cause  behind  it?  ।  we
 discuss  exports,  it  would  take  much  time.

 They  cannot  match  the  international  stan-
 dard.  Their  export  items  are  inferior  to  their

 specimen,  which  brings  a  bad  name  to  the
 nation.  Still  there  is  large  scope  of  increasing
 export.  We  are  lucky  that  there  has  been  a
 rich  harvest  and  we  are  in  a  position  to  export
 foodgrains.  There  is  great  possibility  of  this

 export  in  Asia  itself.  If  attention  is  paid  to-
 wards  this  aspect,  we  can  export  the

 foodgrains  within  the  Asian  countries,  Shri

 Rajiv  Gandhihas  done  acommendable  work

 by  constitution  an  independent  Ministry  for
 food  processing.  There  is  every  possibility  of

 exporting  the  processed  food  all  over  the
 world.  The  Government  should  consider  this
 matter  seriously.

 ।  would  like  to  lay  emphasise  on  one

 thing  more  that  maximum  attention  should

 be  paid  towards  generation  of  employment
 opportunities.  It  is  good  that  a  proposal  has
 been  made  in  the  current  Budget  to  imple-
 ment  Jawahar  Rozgar  Yojana.  ।  would  re-

 quest  the  Government  that  instead  of  imple-
 menting  the  scheme  in  a  few  selected  dis-
 tricts  it  should  be  implemented  all  over  the

 country  by  mobilising  more  resources  for
 this  purpose.  Nehru  Rozgar  Yojana  must  be

 implemented  in  all  the  districts  of  the  coun-

 try,  for  ,  ।  would  not  be  possible  to  identify
 extremely  backward  districts.  Every  Mem-
 ber  of  Parliament  would  plead  for  his  own
 district  andthose  who  fail  to  bring  this  scheme
 to  their  district,  would  lose  their  popularity.  tt
 is,  therefore,  necessary  that  this  scheme
 should  be  implemented  all  over  the  country
 at  the  same  time.

 |  would  like  to  say  one  thing  more  before
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 ।  conclude.  You  must  have  observed  thatthe

 prices  of  paper  are  rising  high  and  many
 booksellers  and  newspaper  publishers  have

 protested  against  this.  On  the  other  side

 paper  factories  are  suffering  heavy  loss.  |
 feel  that  there  is  something  wrong  in  our

 planning.  If  the  prices  continue  to  rise  with
 this  speed,  it  would  lead  to  further  illitracy  in
 the  long  run.

 The  most  important  thing  |  want  to  as-
 sert  is  that  maximum  attention  should  be

 paid  to  control  population.  Otherwise  the
 entire  planning,  budgeting  and  the  whole
 efforts  of  the  Government  would  prove  un-
 successful.  At  present  we  are  not  feeling  the

 urgency.  But  one  day  we  would  realise  that

 population  explosion  causes  negation  to

 growth  in  production.  Family  Planning  edu-

 cation,  too,  is  not  provided  in  satisfactory
 manner.  Television  advertisements  are  so
 obscene  that  one  cannot  look  at  them  while

 sitting  with  the  family  member.  Such  adver-
 tisements  should  be  telecast  late  in  the  night
 only.  The  Government  will  have  to  convince
 the  people  that  they  cannot  lead  a  prosper-
 ous  life  unless  they  adopt  family  planning.  |
 had  gone  to  China.  The  Chinese  Govern-
 ment  have  adopted  the  method  of  incentives
 and  dis-incentives  to  control  the  population.
 For  instance,  if  a  person  submits  an  affidavit

 stating  that  he  has  one  child  and  he  would
 not  have  any  more  child  in  future,  he  gets  five
 increments  but  if  it  is  detected  that  he  has
 more  children  after  wards,  he  is  liable  to  lose
 ten  increments.  You  can  also  check  the

 population  explosion  by  adopting the  method
 of  incentives  and  dis-incentives.

 In  the  end,  ।  would  like  to  submit  one

 thing  more.  My  constituency  in  Bihar  was  hit
 by  a  severe  earth-quake  but  the  Central
 Government  did  not  provide  any  financial
 assistance  to  the  affected  people.  |  would
 make  a  humble  request  to  you  to  pay  atten-
 tion  towards  this.  The  affected  people  had  to
 live  in  the  open  in  winter  and  are  still  living  in
 the  same  conditions  in  scorching  heat.  When
 the  Central  team  was  sent  to  survey  the
 situation,  Government  employees  were  on
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 strike.  |  would  urge  the  Government  to  send
 a  Central  team  again  to  assess  the  actual
 loss  and  provide  financial  aid  to  the  victims  of

 earthquake  in  Bihar.

 Inthe  end,  ।  would  congratulate the  hon.
 Minister  of  Finance  that  he  has  presented
 very  good  budget  and  Finance  Bill.  My  only
 submission  is  that  prices  should  be  con-
 trolled  by  introducing  strong  measures.

 [English]

 SHRIMATI  D.K.  BHANDARI  (Sikkim):
 Sir,  loppose  the  Finance  Bill,  1989,  specially
 Clause  26—Extension  of  Direct  Tax  Laws,
 that  is,  (i)  Income-tax  Act,  1961,  (2)  the
 Wealith  Tax  Act  of  1957,  and  (3)  the  Gift  Tax
 Act  of  1958,  to  the  State  of  Sikkim.  This  has
 been  done  in  violation  of  the  agreement  by
 which  Sikkim  became  a  part  of  India.  The

 political  agreement  embodied  in  Article  371F
 of  the  Constitution  guaranteed  protection  to
 the  institutions  existing  in  Sikkim  such  as  the
 Sikkim  Legislative  Assembly,  the  judiciary
 system  in  Sikkim  and  also  continuance  of  the
 laws  in  force  in  the  territory  of  Sikkim  till  they
 are  repealed  by  competent  Legislature  or

 competent  authority.  This  was  done  and

 incorporated  in  the  Constitution  to  maintain
 the  special  status  of  Sikkim  or  the  distinct

 identity  of  the  Sikkimese  people.  ॥  is  the
 moral  duty  or  responsibility  of  the  Govern-
 ment  of  India to  see  that  the  people  of  Sikkim
 come  into  the  mainstream  and  feel  at  home
 and  become  proud  Indian  citizens  rather
 than  pushing  them  over  the  wall  by  en-

 croaching  upon  and  eroding  the  provisions
 under  Article  371F  of  the  Constitution  of
 India.

 The  people  of  Sikkim  who  were  ruled  by
 an  autocrat  ruler  were  agitated  against  the
 ruler  and  opted  for  democracy  and  subse-

 quently  merged  with  India.  They  had  very
 high  hopes  and  aspirations  when  they
 merged  into  India,  but  today  they  are  nowa
 disillusioned  lot  because  whatever  rights
 they  were  enjoying  even  during  the  rule  of

 Chogyal  were  taken  away,  as  for  example,
 the  seat  reservation  for  all  ethnic  group—
 this  demand  has  been  gathering  dust  in  the
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 offices  at  the  Centre  for  more  than  10  years.
 On  top  of  that  now  these  tax  laws  which  are

 being  extended  without  consulting  or  taking
 into  confidence  the  competent  authority  i.e.,
 the  democratically  elected  Government  of
 Sikkim.

 Madam,  the  Income  Tax  Manual,  1948,
 in  force  in  Sikkim  has  been  found  to  be  an

 existing  base  for  recovery  and  realisation  of
 revenues  by  way  of  income  tax  to  the  State
 of  Sikkim  which  stood  at  present  at  Rs.  3.5
 crores  and  is  likely  to  be  extended  to  Rs.  7
 crores  per  annum.

 By  the  extension  and  enforcement  of
 the  Income  Tax  Act  1961,  the  right  of  the
 State  of  Sikkim  is  lost  and  the  law  in  force  in
 Sikkim  will  become  nugatory  and  thereby
 the  constitutional  guarantees  which  were
 embodied  in  Article  371F  of  the  Constitution
 of  India  are  violated.

 -  is  noted  that  by  introduction  of  the
 Income  Tax  Act,  1961,  the  Government  of
 Sikkim  will  be  deprived  of  its  financial  re-
 sources  of  revenues  whereas  the  Govern-
 ment  of  India  will  not  get  any  substantial
 financial  gain.

 Sir,  if  we  speak  of  the  economy  of  the
 State  of  Sikkim,  it  is  a  fragile  economy.  We
 are  thankful  to  the  Government  of  India  for
 the  generous  grant  extended  to  Sikkim  which
 has  the  highest  per  capita  expenditure  inthe

 country,  but  no  effort  has  been  made  to
 establish  any  income  generating  schemes
 or  projects  either  in  public  or  private  sector
 since  the  merger  of  Sikkim  into  India.  Income
 is  mainly  agro  based.  Income  generated
 thus  is  mostly  invested  in  housing  sector  in
 urban  areas  which  you  may  feel  taxable.  But

 you  Cannot  call  it  a  clever  way  to  dodge  tax

 payment.  There  is  no  other  earning  and
 investment  avenues  are  not  wide.  No  indus-

 try  worth  the  name  is  set  up.  Income-tax  was
 an  incentive  for  investment  for  medium  and
 small  industries  to  come,  which  would  pro-
 vide  employment  to  local  people.  But  with
 the  extension  ot  these  taxes  the  few  indus-
 tries  which  are  running  will  also  go  away
 from  the  State.
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 Merger  of  Sikkim  saw  tremendous

 changes—unplanned  growth  and  unrestir-
 icted  expansion.  In  fact,  socio-politico  sys-
 tem  should  have  been  carefully  nursed  to
 meet  the  challenges  of  the  situation.  In  this

 environment,  the  carpet  baggers  move  with
 their  inducements  to  the  simple,  shy  and

 poor  people  which  seem  to  have  threatened
 to  completely  change  the  very  fibre  of  life  in
 the  simple  society.  A  few  cunning  people
 reap  benefit  out  of  this  situation.

 Now  the  question  arises,  should  these
 local  people  be  penalised  for  lack  of  political,
 administrative,  legal  and  social  foresight?
 Should  these  local  people  be  penalised  or

 punished  for  such  expolitations  when  the

 exploiters  seem  to  scot  free.  ।  is  true  that
 there  are  loopholes  in  the  laws  in  the  case  of
 both  the  Excise  Act  and  the  income-tax  law.
 But  these  are  not  because  of  the  fault  of  the
 local  people.  The  givers  of  the  Constitution
 should  have  envisage  the  problems  in  1975
 itself.

 Gift  tax  may  be  levied.  Transfer of  money
 may  be  rigidly  controlled,  if  not  banned.  But
 the  entire  innocent  people  should  not  be

 punished  by  such  extreme  measures  for  the
 sins  or  crimes  of  a  few  culprits.  ‘Allen
 Camuses’—The  Outsider—is  applied  abso-

 lutely  here.  The  poor  Sikkimese  does  not
 know  what  for  he  is  being  punished.  The  law
 is  alien  to  him.  So,  against  the  notification,
 the  Council  of  Ministers  of  the  State  of  Sikkim
 and  the  public  of  Sikkim  have  demonstrated
 effective  protests  by  resorting  to  total  bandh
 of  the  State  of  Sikkim  on  the  2nd  and  3rd

 January,  1989  and  17th  to  19th  of  April,
 1989.  Every  section  of  the  people  of  Sikkim
 was  opposed  and  is  opposing  the  denial  of
 the  rights  of  the  State  of  Sikkim  to  continue
 its  own  laws  including  the  Income-tax  Man-
 ual,  1948.  The  Legislative  Assembly  held  its

 urgent  session  on  21st  April,  1989  opposing
 the  extension  of  the  Direct  tax  laws.

 More  than  300  people  came  down  to
 Delhi  to  stage  a  dharna  at  the  Boat  Club  to

 register  their  opposition  to  the  extension  of
 these  tax  laws.  ।  would  like  to  thank  the  Prime
 Minister  that  at  his  instance,  the  ruling  Party
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 of  Sikkim,  namely  Sikkim  Sangarsh  Par-

 ishad  had  withdrawn  their  agitation  as  the

 Prime  Minister  had  accepted  the  proposal
 forwarded  by  the  State  Government  to  con-
 stitute  a  committee  to  examine  this  issue.

 Since  the  matter  is  under  consideration
 of  the  Prime  Minister  and  since  he  has  as-
 sured  the  Chief  Minister  of  Sikkim  that  a
 Committee  will  be  constituted  to  examine
 the  issue  of  extension  of  the  Direct  tax  laws
 to  Sikkim,  !  would  like  to  request  the  hon.
 Finance  Minister  that  consideration  of  clause
 26  of  the  Finance  Bill  be  deferred  till  such
 time  as  the  Central  Tax  Panel  on  Sikkim  will
 submit  the  report  and  notto  adopt  thisclause,
 as  it  is  today.

 ।  Translation]

 SHRI  GIRDHARILAL  VYAS  (Bhilwara):
 ।  rise  to  support  the  Finance  Bill  of  1989.  |
 welcome  the  concessions  announced  by the
 hon.  Minister  of  Finance  in  his  speech  with
 the  special  reference  to  the  exemption  of
 excise  duty  on  black  and  white  T.V.  sets.

 Similarly  some  concession  has  also  been

 given  in  case  of  colour  T.V.  sets.  |  would  like
 to  make  a  special  mention  about  of  two-
 wheelers.  Two  wheelers  are  used  mostly  by
 Class  III,  Class  IV  employees  and  people  of
 middle  class.  The  tax  levied  on  them  would
 hit  common  man.  Partial  relaxation  in  the  tax
 amount  will  not  be  helpful.  If  excise  duty  on
 two  wheelers  is  totally  exempted,  the  Gov-
 ernment  employees  and  common  man  would
 feel  great  relief.  It  is  very  necessary.  Simi-

 larly  the  duty  exemption  on  plastic  articles  is
 also  a  welcome  step  and  we  are  grateful  for

 many  other  facilities  provided  by  the  Gov-
 ernment.  The  proposals  for  increasing  for-

 eign  exchange  deposit  and  other  resources
 and  to  control  deficit  financing  are  welcome

 Steps.  ।  is  written  in  the  34th  clause  of  the
 Memorandum.

 [English]

 “Under  the  provisions  of  Section  4  of  the

 Expenditure  Tax  Act,  tax  is  chargeable  at  the
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 rate  of  10%  on  any  chargeable  expenditure
 incurred  in  a  hotel  to  which  the  Act  applies  to

 discourage  conspicuous  consumption,  it  is

 proposed  to  enhance  the  rate  of  such  tax
 from  10%  to  20%.

 [  Translation]

 The  Government  have  taken  a  com-
 mendable  step.  My  assertion  is  that  the  tax
 levived  on  hotel  industry  has  been  increased
 from  10  to  20%.  Similar  policy  should  be

 adopted  towards  Chairmen  and  the  Manag-
 ing  Directors  of  Public  Sector  Industries  who
 lead  much  more  luxurious  life  even  than  the
 Minister  of  Finance  in  the  Government  of
 India.  So  tax  should  be  levied  on  their  ex-

 penses  in  order  to  get  the  detailed  informa-
 tion  about  the  expenditure  of  Public  Sector
 industries  incurred  on  luxuries  of  life.  Levy-
 ing  tax  on  allthose  luxuries  would  enable  the
 Government  to  know,  how  they  spend  lav-

 ishly  and  how  they  made  our  industries
 uneconomical.  Similarly  Private  Sector  in-
 dustries  should  also  be  controlled.  All  the

 expenses  on  the  luxurious  life  of  big  industri-
 alists  are  borne  by  the  industries.  They  show
 fictitious  accounts  of  their  expenditure  in  the
 name  of  their  companies  and  thus  evade
 taxes.  So  attention  should  be  paid  towards
 them  so  that  they  may  not  be  able  to  evade
 taxes  and  the  Government  may  get  more
 revenue.  |  had  given  a  suggestion  last  year
 too  and  you  have  obliged  by  reducing  5%  tax
 on  the  income  between  rupees  18  to  25
 thousand.  You  have  not  paid  full  attention
 towards  this.  You  said  that  the  amount  was
 increased  from  eight  thousand  to  twelve
 thousand  and  then  fifteen  thousand  and  at

 present  it  is  eighteen  thousand.  In  reality  the
 value  of  money  has  decreased  many  times
 since  then.  Last  year  also,  had  requested  to
 raise  the  exemption  limit  to  Rs.  25  thousand.
 It  would  provide  a  considerable  relief  to  the
 class  Ill  and  class  ॥  ४  employees  and  people
 of  middle  class  who  have  big  families  to

 support  and  thus  the  economic  condition  of
 the  country  would  further  improve.  The  re-
 duction  in  tax  would  subsequently  increase
 the  revenue.  Big  industrialists  who  are  forced
 to  pay  surcharge—50-60  percent,  evade
 taxes  only  because  they  have  to  pay  heavy
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 amount  for  these  taxes.  Due  to  this,  they
 evade  tax,  if  you  reduce  the  rate  of  taxes,  the

 people  themselves  will  come  forward  to  pay
 the  taxes.  Therefore  it  is  utmost  necessary  to

 reduce  taxes.  It  will  provide  much  relieve  to
 the  people.  You  have  decontrolled  cement
 and  Aluminum,  it  is  a  praiseworthy  step.  The
 number  of  industries  has  increased  mainfold
 but  there  is  need  to  understand  the  mentality
 of  three  industrialists.  They  are  after  money
 only.

 15.31  hrs.

 [SHRI  SHARAD  DIGHE  in  the  Chair

 Government  should  comed  forward  to

 help  them  if  they  serve  the  country  through
 exports  because  it  will  improve  position  of
 our  country.  Therefore,  there  is  a  need  to
 observe  that  quality  of  the  product  does  not

 go  down.  They  should  maintain  quality  so
 that  there  is  demand  of  our  cement  in  foreign
 countries.  Earlier  when  there  was  levy
 cement,  it  was  available  at  less  prices.  But
 when  levy  has  been  removed  you  should  fix
 the  cement  price  keeping  in  view  the  differ-
 ence  between  levy  cement  and  non-levy
 cement  prices  so  that  common  man  is  not
 put  to  hardship  same  is  the  case  with  alu-
 minimum  because  aluminimum  utensils  are
 used  by  the  poor  people.  ॥  prices  are  kept
 down,  it  will  provide  relief  to  the  common

 people.  Therefore,  there  is  aneed  to  monitor
 the  prices  and  if  they  will  be  monitored  by  the
 Government  and  Finance  department,  poor
 people  of  the  country  will  be  benefited.  De-

 controlling  of  cement  and  Aluminum  is  a

 good  step.  But  Government  should  keep  it  in
 mind  that  if  the  prices  do  not  go  up,  it  will  be
 anice  thing.  Earlier  we  had  de-controlled  the

 tyres.  But  you  must  have  observed  that

 prices  of  tyres  have  increased  manifold.  No
 control  is  exercised  by  Ministry  of  Industry  on
 it.  Because  of  this,  you  had  to  import  tyres
 from  abroad,  so  that  you  can  compete  with
 them.  It  will  give  great  relief  to  the  people  if

 tyres  are  made  available  to  the  public  by  the

 companies  manufacturing  tyres  in  India  at
 lower  rates  by  determining  the  prices  on  the
 basis  of  cost  of  production  plus  some  profit.
 In  this  connection,  you  should  give  direction
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 to  the  Ministry  of  Industry  to  try  to  make  such

 arrangements  so  that  common  people  are
 not  put  to  hardships.  You  have  imposed  high
 taxes  on  cars.  Earlier  you  had  declared  that
 vehicles  over  1000  c.c.  and  cars  of  other

 types  would  be  made  available  in  India  at

 cheaper  rates.  Maruti  car  was  made  avail-
 able  at  Rs.  57,000  per  car  but  today  its  cost
 has  touched  Rs.  1  lakh.  It  is  a  far  cry  to

 provide  cheapcars,  you  always  impose  more
 tax  onthem.  |  face  no  problem  because—!
 do  not  own  car.  But  you  talk  about  providing
 cheap  car  and  keep  on  increasing  taxes

 every  time,  your  aim  will  not  realised.  A

 promise  had  been  made  to  the  people  of  the

 country  by  you  that  one  car  per  family  would
 be  made  available  at  cheaper  rates  so  that

 they  can  take  their  children  to  some  tourist

 spot  or  elsewhere  for  recreation  and  also  do
 their  job.  This  intention  is  not  being  fulfilled.
 Therefore  there  is  a  need  to  pay  attention
 toward  it  also.  Low  cost  cars  should  be  made
 available  in  the  country  so  that  middle  class

 people  can  also  avail  of  this  benefit.  In  order
 to  provide  relief  to  the  mases,  an  announce-
 ment  was  made  by  you  about  land  that  there
 should  be  no  tax  on  it.  Therefore,  |  request
 the  hon.  Minister  that  the  prices  of  land  in
 urban  areas  have  shot  up  tentimes,  hundred
 times  and  two  hundred  times.  You  should
 have  a  look  on  the  increase  of  the  prices  of
 land.  You  can  yourself  imagine  the  condi-
 tions  prevailing  in  cities  in  so  far  as  land  is
 concerned.  In  big  cities  like  Delhi,  Calcutta
 etc.  land  is  not  available  even  at  the  rate  of
 Rs.  10  lakh  per  bigha  which  was  available  at
 the  rate  of  fifteen  to  twenty  thousand  rupees
 per  bigha  20  years  ago.  Land  is  not  available
 at  the  rate  of  Rs.  5  lakh  per  bigha  adjacant  to

 Jaipur  at  present  which  was  available  at  the
 rate  of  Rs.  2,000  per  bigha  10  years  earlier.
 You  have  stated  in  the  explanation  that  the
 lands  which  fall  within  the  revenue  area  of  8

 k.m.,  no  tax  will  be  imposed  on  them.  ।  may
 submitto  the  Finance  Minister that  the  people
 who  use  the  land  for  agriculture  purposes,
 no  tax  should  be  imposed  on  them  but  if  the

 people  take  undue  benefit,  wants  to  sell  the
 land  at  increased  prices  to  earn  money  by
 constructing  shops  and  houses,  want  to  sell
 it  by  dividing  it  into  plots  or  want  to  misuse  it
 in  some  other  way,  people  have  earned
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 lakhs,  crores  of  rupees  by  selling  lands.

 You  can  find  numerous  sych  agents  in

 cities,  who  have  become  millionairs  in  this

 way  by  increasing  rates  of  these  lands,  there-

 fore  there  is  a  need  to  stop  the  misuse  of  the

 land  in  the  jurisdiction  of  the  cities  and  it

 should  be  checked.  Urban  lands  have  be-

 come  gold  mines.  ।  such  lands  are  ex-

 empted,  it  will  be  very  unfair.  No  tax  should

 be  imposed  upon  those  lands  if  the  same  are

 used  for  agricultural  purposes  but  the  people
 who  sell  it  by  cutting  small  plots,  construct

 houses,  shops  and  set  up  factories,  tax
 should  be  imposed  on  them  properly  so  that
 Government  can  earn  revenue  on  a  large
 scale.  It  is  very  essential  to  make  such

 arrangements.

 |  want  to  make  a  submission  in  connec-
 tion  with  Gadgil  Formula. The  State  of  Ra-

 jasthan  lacks  resources  and  is  backward.
 There  is  famine  there  after  every  2nd  or  3rd

 year.  You  must  have  also  been  fed  up  while

 providing  relief.  You  had  granted  Rs.  600
 crores  for  help  to  drought  affected  people  of

 Rajasthan,  we  are  very  thankful  to  you  for
 the  same.  Had  you  not  helped  on  time,
 people  of  Rajasthan  would  have  starved  to
 death.  Shri  Rajiv  Gandhi  and  you  have  sus-
 tained  the  people  of  Rajasthan.  People  in
 rural  areas  got  employment  which  provided
 great  relief.  We  cannot  do  a  good  turn  in
 return  for  your  favour  but  femine  persists  in
 4  to  5  thousand  villages  of  Rajasthan  this

 year  also,  there  is  a  great  need  to  provide
 assistance.  You  have  not  sent  any  team  to
 our  State  till  this  day  in  order  to  assess  the
 situation  prevailing  the  villages  of  Rajast-
 han.  Rajasthan  Government  has  sent  a
 memorandum  to  you  urging  immediate  relief
 of  Rs.  100  crores  so  that  relief  work  can  be
 carried  on  there.  More  money  has  been
 demanded  but  Rs.  100  crores  has  been
 demanded  immediately.  There  is  a  acute
 shortage  of  drinking  water  in  Rajasthan.  Rs.
 54  crores  has  been  demanded  by  the  Gov-
 ernment  of  Rajasthan  for  the  purpose  imme-

 diately  so  that  drinking  water  can  be  made
 available  in  rural  as  well  as  urban  area.  ft  ts
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 very  essential  to  made  such  arrangements.
 You  have  provided  great  relief  to  Rajasthan
 in  this  regard  last  year.  We  hope  that  you  will

 help  us  this  year  also  generiously  because
 we  have  been  suffering  for  so  many  years.  It
 will  have  an  adverse  effect  on  the  people  of

 Rajasthan  if  you  do  not  help  us  now.  They
 may  ask  that  the  Prime  Minister  and  the
 Minister  of  Finance  gave  assistance  at  the
 time  of  drought  but  why  are  they  not  provid-
 ing  necessary  relief  now.  Our  people  are

 starving  in  the  absence  of  any  relief,  there-
 fore  it  is  essential  to  make  some  arrange-
 ments  at  an  early  date.  Kindly  ponder  over
 the  situation  seriously.  The  Minister  of  Fi-
 nance  is  very  sympathetic  and  |  hope  that  he
 will  do  help  Rajasthan.

 In  the  end,  |  want  to  submit  some  points
 regarding  Jawahar  Rozgar  Yojna.  You  have

 amalgamated  R.L.E.G.P.  and  N.R.E.P.  and
 Jawahar  Rozgar  Yojna  into  one  and  120
 districts  have  been  taken  from  the  entire

 country  under  it  but  |  may  submit  that  entire
 rural  area  of  the  country  should  be  covered
 under  it  instead  of  120  districts  and  this

 Yojna  should  be  implemented  there.  The
 Finance  Minister  has  been  Chief  Minister  of
 Maharashtra  for  a  long  time.  The  away  you
 have  implemented  Employment  Guarantee
 Scheme  in  Maharashtra  under  which  rural

 unemployed  youth  were-provided  employ-
 ment,  a  similar  scheme  should  be  imple-
 mented  at  ali  India  level  and  in  every  State  so
 that  no  poor  may  remain  unemployed  with-
 out  work,  he  may  get  work  without  any  break
 and  thus  earn  his  livelihood  regularly.  There
 is  a  great  necessity  of  making  such  arrange-
 ments.

 In  the  end,  ।  submit  that  there  is  a  long
 standing  demand  of  my  district  for  setting  ug
 two  spinning  mills.  Please  pay  some  atten-
 tion  to  it  also.  Our  Minister  for  Textile  says
 that  he  does  not  get  assistance  from  the
 Finance  Department  and  therefore,  these
 mills  are  not  being  set  up.  Thousands  of
 cultivators  who  have  deposited  their  money
 are  feeling  restiess.  Therefore,  it  is  my  sub-
 mission  that  you  should  pay  attention  to-
 wards  setting  up  the  mills.
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 My  second  submission  is  that  lot  of

 foreign  exchange  can  be  earned  through

 Rajasthan.  Mica  is  available  in  huge  quantity
 there.  Therefore,  you  should  open  a  mica

 factory.  You  willearn  one  hundred  to  hundred
 and  fifty  crore  rupees  from  it.  If  this  factory  is

 set  up,  it  will  earn  a  lot  of  foreign  exchange
 and  the  people  of  this  area  will  too  get
 employment.  Therefore,  ।  urge  that  my  these
 two  requests  should  be  acceded  to.

 Mr.  Chairman,  Sir,  with  these  words  |

 support  the  Finance  Bill.

 [English}

 SHRIMATIBASAVARAJESWARI  (Bel-
 lary):  Mr.  Chairman  Sir,  at  the  outset  |  would
 like  to  congratulate  the  Finance  Minister  for

 having  presented  the  Finance  Bill  to  this
 House.  While  he  was  delivering  his  speech,
 he  extended  more  and  more  concessions
 towards  ten  items  out  of  which  the  conces-
 sions  that  he  extended  for  a  mini  cement

 plant  with  rotary  kiln  is  also  welcome.  As  he
 has  stated  already,  after  hearing  so  many
 suggestions  and  recommendations  from
 various  fields  he  has  tried  to  reduce  the  tax
 on  black  and  white  and  colour  TVs.  I  feel  that
 it  is  not  a  luxury  item;  but  it  is  an  essential
 item  because  one  should  enjoy  after  the
 work.  ॥  is  an  instrument  of  entertainment.  |
 would  request  the  Hon.  Minister  at  least  to
 further  reduce  the  price  of  black  and  white
 TVs.

 t  want  to  make  a  very  firm  case  before
 the  Finance  Minister.  As  you  know  farmers
 are  everyday  crying  for  aremunerative  price.
 Farmers  are  not  getting  the  remunerative
 price  and  the  consumers  are  also  not  bene-
 fited.  But  the  middlemen  are  eating  away  the
 entire  thing.  This  is  the  phenomenon  through-
 out.  Till  now  we  could  not  solve  this  problem.
 How  best  we  should  solve  it  is  left  to  the
 Government.

 Whatever  we  are  doing  are  of  tempo-
 rary  nature;  nothing  permanent  has  come
 out.  My  suggestion  is  that  either  we  nave  to
 reduce  the  cost  of  production  or  we  should
 subsidise.  We  are  giving  subsidies  to  the
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 weaker  sections;  but  that  is  not  enough.  The
 farmer  should  be  encouraged  to  grow  more
 because  the  population  is  growing  to  such
 an  extent  that  we  cannot  neglect  it.  If  you  go
 on  neglecting  it,  a  day  will  come  when  we
 have  to  starve  or  get  food  from  outside  which
 is  a  shame  on  our  part.  God  has  given  us

 enough  wealth  and  there  is  plenty  of  re-
 sources  in  our  country.

 When  |  was  reading,  just  |came  across
 one  thing.  Somebody  asked  Panditji  as  to
 how  he  was  going  to  repay  the  huge  loans
 which  are  borrowed  from  outside  India.  He

 said,  one  day  he  will  sell  the  granite  stones
 and  repay  the  loans.  He  had  such  a  vision.
 Now  what  is  the  cost  of  the  granite?  What
 amountof  money  are  we  getting  after  export-
 ing  the  raw  granite  stones  to  various  coun-
 tries?  There  is  enough  resource  in  this  coun-

 try.  The  only  thing  we  must  do  is  to  make
 efforts  to  see  that  all  this  wealth  is  properly
 explored  and  used  by  the  Government.  But
 we  are  not  doing  that.  Therefore  my  sugges-
 tion  is  that  cost  of  production  should  be
 reduced.

 ।  would  request  the  Finance  Minister
 that  as  far  as  crop  loans  are  concerned,  we
 should  try  to  give  it  at  a  concessional  rate  of
 interest.  That  is,  it  should  not  be  under  any
 circumstances  more  than  9%.  All  duties  on

 agricultural  equipment  like  tractors  and  other

 implements  should  be  removed.  Unless  we
 do  this,  ।  don’t  think  we  can  reduce  the  cost
 of  production  and  try  to  see  that  the  con-
 sumer  is  benefited.  So,  we  have  to  accept
 either  this  or  the  other  thing.  So  once  we

 accept  that  the  cost  of  production  should  be
 reduced,  the  farmer  should  be  relieved  from
 all  the  burden  and  he  must  be  allowed  to

 grow.  Whatever  we  ask  him  to  grow,  he  is

 ready  to  grow.  When  acall  was  given  to  the
 nation  that  we  are  short  of  oil  seeds  and

 pulses,  immediately  he  responded  and  now
 we  are  surplus  in  oilseeds  and  pulses.  That
 is  our  farmers  attitude.  So  we  must  have
 confidence  in  him.  The  moment  the  Govern-
 ment  gives  a  call,  he  is  ready  to  grow  and

 give  it.  When  that  is  the  case,  we  must  see
 that  the  farmers  are  benefited;  the  farmers
 are  getting  a  remunerative  price.  Here  |
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 would  like  to  say  that  the  farmers  have

 borrowed  loans  from  various  institutions  like

 cooperative  institutions  and  also  scheduled

 Banks,  which  may  be  private  loans.  In  States

 like  Maharashtra,  Karnataka,  Andhra

 Pradesh  when  farmers  borrow  loan  from  the

 cooperative  institutions,  interest  and  penal
 interest  portion  is  written  off.  That  is  called

 “Dandapattu”.  It  is  a  very  known  word.  In

 olden  days  also,  when  the  interest  and  penal
 interest  exceed  the  principal  amount,  auto-

 matically  the  interest  and  penal  interest

 portion  is  written  off.  That  was  the  practice
 even  at  the  time  of  Shri  Rajagopalachari  in
 Madras.  That  is  to  be  extended  now.

 A  farmer  when  he  borrows  money  from

 a  cooperative  Bank,  gets  a  concession.  But
 when  the  same  farmer  borrows  money  from
 a  scheduled  bank,  he  is  not  getting  it.  He  is

 very  honest.  He  does  not  want  to  cheat  the
 Government.  The  moment  he  gets  the

 money,  he  will  be  the  first  man  to  repay  it.  So
 we  must  have  confidence  in  him.  Under
 various  circumstances,  he  could  not  repay
 the  money;  may  be  due  to  drought,  floods,
 when  he  does  not  get  remunerative  price,
 due  to  pest-attack,  due  to  fall  in  price  in  the
 market,  etc.;  because  of  these,  the  farmers

 may  not  be  able  to  repay  the  money.  Now
 loans  have  been  very  much  accumulated
 and  |  have  been  pressing  for  it.  When  the

 Agricultural  Fair  was  organised  in  Delhi,  the
 farmers  from  all  over  the  country  came  and
 visited  the  Agricultural  Fair.  |  have  asked
 them  about  their  problem.  They  told  their

 problem  and  asked  me  to  put-forth  it  before
 the  Prime  Minister  and  the  Finance  Minister.
 1  did  my  best;  |  have  already  represented  it  to
 the  Finance  Minister  and  you  may  kindly  look
 into  it  provided  if  the  principal  is  paid  in

 lumpsum.  We  do  not  want  that  principal
 amountto  be  written  off.  We  do  not  belong  to
 that  category.  We  are  prepared  to  pay  the

 principal  amount  either  in  bulk  or  in  two  or
 three  instalments,  as  you  may  prescribe,
 within  a  stipulated  time.  That  |  will  assure  on
 the  floor  of  the  House  on  behalf  of  farmers.
 This  you  have  to  consider  seriously  and  you
 please  give  a  reply  to  this.

 APRIL  27,  1989  Finance  Bill,  1989  428

 There  are  so  many  irrigation  projects  in
 our  country.  We  have  spent  so  much  of

 money  on  canals  which  went  waste.  When
 we  cannot  produce  anything  by  spending  so
 much  of  many,  then  what  is  the  use?  So  the

 projects  which  are  incomplete  should  be

 completed  within  a  stipulated  time.

 Another  thing  is  that  wherever  these

 irrigation  canals  go  like  Maharashtra,  Karna-
 taka,  they  are  having  black  soils.  The  soil
 has  become  salinated  and  we  cannot  utilise
 that  water  as  a  result  we  are  facing  another

 problem.

 Now,  we  have  come  to  know  that  ce-
 ment  in  our  country  is  in  surplus.  We  are

 thinking  of  exporting  it.  Why  don’t  you  use
 the  cement  for  lining  the  canals  so  that  it  will
 be  a  permanent  thing?  You  please  do  it.
 Instead  of  using  the  tar  and  other  things,  for

 constructing  roads,  why  don’t  you  use  it  so
 that  it  will  become  pucca  roads.  You  are

 constructing  roads  with  black-brick,  which  is
 a  temporary  one.  Once  you  do  it  with  ce-

 ment,  it  will  be  a  permanent  one,  for  years
 together.  You  just  think  on  these  lines.

 Regarding  Steel  Projects,  we  have  got
 abundant  mineral  wealth  in  this  country.  |
 come  from  Hosepet  region,  where  anyone
 can  see  heaps  of  Manganese  and  Iron  ores.
 It  is  100%  high-grade  ore,  which  we  are

 exporting  to  other  countries.  It  is  being  car-
 ried  in  railway  wagons  to  Madras  Port  or
 some  other  port.  Again  the  same  steel  comes
 back  to  our  country.  The  raw-material  goes
 to  Japan  and  again  it  comes  in  the  form  of
 finished  goods.  By  the  end  of  this  century  we
 will  be  short  of  steel  in  this  country.  Govern-
 ment  is  encouraging  housing  programme
 throughout  the  country.  Now  everybody  will
 be  anxious  to  put  permanent  structures.  We
 welcome  that.  Such  being  the  case  how  are

 you  going  to  meet  the  demand  of  steel  in  this

 country  unless  you  produce  for  yourself  more
 steel?  You  should  set  up  a  steel  project
 wherever  it  is  possible.  Why  don't  you  in-
 clude  Vijaynagaram  steel  plant  in  the  Eighth
 Five  Year  Plan?  ॥  will  be  an  asset  to  the

 country.  Madam  Indira  Gandhi  laid  the  foun-
 dation-stone  for  this  steel  plant.  While  laying
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 the  foundation-stone  she  said  it  will  come

 into  shape  early.  Everybody  there  has
 emotional  attachment  towards  this  steel  plant.
 The  ore  that  is  available  there  is  of  high-
 grade.

 We  are  not  doing  justice  to  agriculture.
 I  have  seen  so  many  small  machines  in  the
 exhibitions  whereby  we  can  get  tonnes  of

 grass  and  fodder.  Let  us  take  vegetables
 and  fruits.  A  lot  of  research  has  been  done  on
 these  things  in  various  countries  like  Korea,
 etc.  They  know  the  value  of  land.  We  still  do
 not  know  the  value  of  land.  We  are  wasting
 so  much  of  land.  We  should  not  keep  even
 one  inch  of  land  vacant.  That  should  be  our
 future  plan.  Until  and  unless  we  do  that  there

 may  be  again  shortage  of  food.  Today  there
 is  shortage  of  power  and  the  industries  are

 suffering.  Tomorrow  there  may  be  shortage
 of  food  and  should  be  start  thinking  on  this
 line  then.  We  should  try  to  plan  properly.
 There  should  be  proper  future  planning.

 Then  we  are  not  paying  much  attention
 towards  water  management.  Today  in  every
 irrigation  project  we  are  facing  a  problem.
 Water  is  not  being  used  judiciously.  When
 the  rainfall  is  there  the  water  flows  in  the
 canals.  Nobody  looks  after  the  fact  that  we
 are  wasting  lot  of  sweet  water.  We  do  not
 know  the  value  of  sweet  water  in  this  coun-

 try.  In  the  foreign  countries  the  whole  system
 about  water  management  is  computerised.
 The  moment  there  is  rainfall  the  water  is
 stored  in  a  particular  distributory  and  when-
 ever  it  is  necessary  the  water  is  released.
 Here  we  do  not  have  ail  those  things.  The
 rivers  will  be  flowing  automatically  whole

 night  and  there  is  no  control.  Nobody  looks
 after  that.  Water  management  should  get
 priority  over  agriculture  research  in  our

 country.  Unless  you  do  it  any  number  of

 irrigation  projects  which  you  may  build  will  be

 creating  one  problem  or  the  other  and  the
 farmer  will  not  be  getting  water  at  the  appro-
 priate  time.  This  is  what  is  happening  in
 Karnataka.  We  lost  worth  Rs.  350  crores  of
 paddy  and  oilseeds  as  the  water  was  not
 available  to  farmers  during  the  summer
 season.  Due  to  mis-management  of  water
 the  Tunghbhadra  reservoir  was  empty.  As
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 such  they  could  not  give  water.  The  farmers
 are  very  much  agitated  over  this.  Unless
 water  management  is  done  in  a  proper  way
 we  are  going  to  face  such  a  severe  problem
 in  future  also.

 Then,  Sir,  smuggling  is  growing  every-
 day.  We  have  not  been  able  to  stop  it.  No
 doubt  you  are  doing  your  best.  Gold  is  also

 smuggled  into  India.  We  have  much  attach-
 ment  for  gold.  We  do  not  deny  it.  As  ladies  we
 have  got  much  attachment  to  gold.  Why
 don’t  you  allow  gold  at  least  for  Mangalsutra.
 For  Mangalsutra  we  need  gold.  Do  you  think
 we  can  put  plastic  talis?  This  is  not  our
 customs.

 Why  don't  you  think  over  it?  You  should
 allow  something  to  be  purchased  by  the

 poor.  How  can  they  purchase  at  the  rate  of
 Rs.  4000  per  thola?  Sir,  once  we  read  in  the

 newspapers  that  the  Government  is  seri-

 ously  thinking  to  revise  the  gold  policy.  They
 should  get  at  least  ten  grams  so  that  they  can
 make  their  thalis  out  of  it.  We  do  not  want  any
 big  ornaments.  But  at  least  one  should  have
 the  minimum.  That  is  cur  custom.  We  do  not
 want  to  go  away  from  that.  We  should  try  to
 stick  on  to  what  our  forefathers  have  done.
 That  is  the  only  symbol  which  a  married
 woman  is  wearing.  That  should  not  go  away
 from  our  country.  This  is  my  personal  re-

 quest.  We  should  try  to  revise  the  gold  pol-
 icy.  Even  if  you  bring  from  outside,  at  a

 cheaper  rate,  at  least  one  family  should  have
 ten  grams  to  twenty  grams.  ।  am  not  asking
 for  kilos.  ।  am  only  asking  for  grams.

 Regarding  steel,  we  have  been  telling
 every  now  and  then  that  the  industries  are

 losing  very  much.  They  are  highly  power
 intensive  units.  The  tariff  rates  have  gone
 very  high  indiscriminately  and  also  the  in-

 puts  like  electrodes.  When  the  Ministry  of
 Steel  and  Mines  have  recommended  to  you
 that  the  excise  duty  should  be  reduced,  it
 should  be  so  at  least  for  the  mini-steel  plants.
 |  do  not  want  to  come  in  the  way  of  big
 undertakings.  We  should  always  bifurcate
 between  small  and  big.  When  we  compare
 the  bigger  man  with  the  smaller  man,  and
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 make  an  uniform  tax  system  throughout,
 how  can  that  burden  be  borne  by  the  smaller

 one?  How  can  the  smaller  units  bear  the

 burden?  There  are  so  many  units  which  they
 have  started  in  the  remote  corners.  They  will

 always  incur  heavy  transport  charges.  With

 all  that,  we  want  to  decentralise  the  indus-

 tries  which  we  have  started  in  the  remote

 corners.  When  the  Ministry  of  Steel  and

 Mines  have  recommended  for  the  reduction

 of  excise  and  customs  duty  on  the  imported
 scrap,  ।  think  the  Ministry  of  Finance  has
 increased  the  customs  and  excise  duty  on

 imported  scrap  and  rolling  products.  These
 are  the  things  which  we  have  to  think  over  to
 see  that  the  industries  should  not  collapse
 because  already  many  of  the  industrial  plants
 have  become  sick  and  they  are  on  the  verge
 of  closure.  |  would  request  once  again  to  re-
 think  in  this  matter'and  whatever  subsidies
 we  have  extended  in  the  previous  year’s
 budget  for  the  fertilisers  and  pesticides  are
 not  reaching  the  farmers.  |  do  not  know  as  to
 where  they  are  going.  On  the  other  hand,  a

 shortage  was  created  in  the  market  and
 each  bag  of  fertiliser  was  sold  at  Rs.  20

 higher  than  the  market  price.  This  trend  has
 been  created  in  the  market.  The  farmers  do
 not  get  the  facilities  which  we  have  extended
 for  the  pump  sets,  fertilisers  and  pesticides.
 ।  think  the  multi-millionaires  are  getting  the
 benefits.  You  have  to  think  over  all  these
 very  seriously.

 As  my  friend,  Mr.  Vyas  has  stated,  cars
 should  be  5010  at  a  cheaper  rate.  Every  man
 needs  a  car  nowadays.  Everybody  has  to
 tour  long  distances  to  reach  offices  and  even
 the  middle  class  man  would  like  to  have  acar
 at  a  cheaper  rate.  Now  the  present  compa-
 nies  cannot  afford  to  produce  as  per  our
 requirements.  The  rate  is  very  much  high.
 Therefore,  to  put  an  end  to  this,  you  should
 see  that  as  far  as  cars  are  concerned,  they
 should  be  produced  in  this  country  at  a
 cheaper  rate.

 Regarding  housing  facilities,  they  have
 to  be  extended.  More  money  should  be
 channelised  for  the  housing  banks  because
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 as  on  today  very  few  banks  have  started

 giving  loans  for  construction  of  houses.  That

 will  be  utilised  in  the  urban  areas  by  the

 urbanites.  Even  the  poorer  people  and  the

 rural  people  should  get  this  benefit.  We

 should  try  to  earmark  a  percentage  for  the

 rural  man  to  get  the  benefit  out  of  it.  Other-

 wise,  the  entire  amount  which  has  been

 earmarked  for  the  housing  purposes  will  be

 taken  away  by  the  affluent  classes  and  the

 poor  man  will  be  denied  of  this  facility.

 Regarding  unemployment,
 our  sister  has

 said  very  much  about  it.  |  think  by  schemes
 like  NREP,  RLEGP,  we  are  trying  to  salve

 this  unemployment  problem.  Here,  |  would
 like  to  make  a  small  request.  At  least,  one

 person  from  an  agricultural  family  should  be

 given  employment.  This  will  be  solving  the

 problem  in  future.

 SHRI  ABDUL  RASHID  KABULI  (Sri-
 nagar):  Mr.  Chairman,  Sir,  at  the  very  outset,
 |  would  say  that  in  Kashmir  we  have  been

 experiencing  a  lot  of  tension  and  serious
 kinds  of  upheavels  by  new  generation  in  the
 recent  past.  There  are  many  factors  respon-
 sible  for  this  development  in  Kashmir.  There
 are  political  and  sociological  reasons  for
 this,  though  the  economic  factor  is  the  most
 important.

 Today,  the  younger  generation  of  Ka-
 shmir  feels  that  their  territory  is  land-locked.
 There  are  no  viable  roads;  we  have  only  one
 Srinagar-Jammu  highway  1nd  it  also  gets
 blocked  for  months  together.  Besides,  they
 have  to  face  many  other  problems.  ।  feel  the
 Government  of  India  should  look  into  this
 matter  why  the  younger  generation  is  feeling
 isolated  and  frustrated.  Itis  the  responsibility
 of  the  Government  of  India  to  come  to  their
 help  so  that  they  do  not  go  out  of  control.  We
 are  experiencing  new  trends  in  Kashmir  and
 we  can  stop  it  only  by  giving  a  healing  touch,
 by  giving  them  solace.  In  the  rest  of  the
 country,  there  is  a  network  of  roads,  rail-
 ways;  development  and  industry  go  side  by
 side  and  many  people  get  other  opportuni-
 ties.  Unfortunately  in  Kashmir  except  the
 traditional  handicrafts  and  carpet  weaving,
 there  is  not  much  scope  and  those  industries
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 are  also  diminishing  in  stature  and  produc-
 tion  and  the  people  are  suffering  that  way.

 We  have  enough  water  resources.  Can't
 the  Government  of  India  give  us  help  in

 Hydel  projects  like  Uri  and  Dulhasti?  We
 could  have  produced  ten  thousand  mega-
 watts  of  electricity.  We  are  not  self-sufficient
 in  electricity  though  we  have  a  great  poten-
 tial  of  producing  electricity  on  our  own.  We
 could  have  been  self-sufficient  as  also  ex-

 ported  the  commodity  to  other  States  and
 earned  money.

 As  far  as  the  industry  is  concerned,  we
 do  not  have  any  heavy  industry.  Kashmir

 ecology  and  environment  should  also  be
 taken  into  account.  During  the  tenure  of
 Bakshi  Ghulam  Mohammad  as  the  Chief

 Minister,  a  watch  factory  was  set  up  at  Sri-

 nagar.  It  had  shown  good  results.  While  in
 the  rest  of  the  country,  there  has  been  ex-

 pansion,  |  do  not  know,  why  in  that  unit  in

 Srinagar,  there  has  been  no  expansion.  |
 cannot  think  of  any  justification  for  that.  This

 aspect  also  needs  to  be  looked  into  by  the
 Government  of  India.  |  would  make  a  strong
 plea  on  behalf  of  the  younger  generation  of

 Kashmir,  who  are  starving  and  suffering  for
 want  of  suitable  employment.  This  problem,
 ।  know,  is  of  primary  importance  in  other
 State  also.  But  you  have  to  assume  that
 Kashmir  aland-locked  territory  is  given  more

 opportunities.

 You  have  failed  to  give  the  people  of
 Jammu  and  Kashmir  a  good  tourism  also.
 Tourism  has  not  been  developed  as  it  should
 have  been.  Government  should  have  done

 something  positive  for  the  betterment  of

 people  there,  but  nothing  solid  has  been
 done.

 Same  is  the  case  with  the  fruit  sector
 also.  We  export  a  lot  of  fruit,  but  at  the  same
 time,  we  should  have  thought  of  setting  up
 fruit  processing  projects,  like  juice-making
 etc.  But  perhaps  money  is  not  available,
 technology  is  also  not  available  and  conse-

 quently  the  people  continue  to  suffer.

 Recently,  the  Chief  Minister  of  Jammu
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 and  Kashmir  has  been  raising  an  accusing
 finger  towards  the  Government  of  India  that
 it  has  failed  in  providing  him  with  sufficient
 funds  and  he  has  gone  to  the  extent  of  saying
 openly  in  a  Press  Conference  in  Delhi  that
 the  Accord  has  failed  and  thereby  the  expec-
 tations  of  the  people  there  have  not  been
 met.  But  at  the  home  front,  he  says  ।  have
 been  given  enough  and  ।  am  being  magnani-
 mously  helped  by the  Centre.  This  is  the  tone
 he  is  using  in  Kashmir,  but  in  Delhi  he  has
 been  just  saying  the  contrary.  |  would  like  to
 know  whether  the  Government  of  India  is

 really  squeezing  him  of  money.  Does  the
 Government  of  India  not  help  him?  We  would
 like  to  know,  whether  after  the  Accord  was
 finalised  between  the  National  Conference
 and  the  Congress  (1),  the  Government  of
 India  has  been  helping  the  State  as  it  had
 been  doing  in  the  past.  The  fact  remains  that

 expectations  of  the  people  were  raised  as
 the  Chief  Minister  say  has  been  saying  after
 the  accord,  whether  or  not  on  that  score  also,

 you  are  going  to  help  him  taking  note  of

 special  conditions  prevailing  in  the  State.

 But,  atthe  same  time  I  would  say,  Sir,  itis  the

 responsibility  of  the  Government  of  India
 and  the  Finance  Minister.  Sir,  this  is  my
 personal  experience,  as  a  Member  of  Parlia-
 ment,  that  you  have  been  helping  us  to  some
 extent  but  ।  do  not  know  to  what  extent
 because  it  is  between  the  Chief  Minister  and
 the  Government  of  India.  But  as  far  as  my
 knowledge  goes,  funds  have  been  regularly
 going  from  the  Centre  to  the  State.  Sir,  itis  a

 very  backward  State  and  it  needs  extrava-

 gant  financial  support  of  the  Centre.  As  far  as
 we  know,  and  you  have  to  answer  to  this

 House,  the  State  Government  has  been

 wasting  the  money.  The  money  which  could
 have  been  used  for  the  betterment  of  the

 people  and  for  the  development  of  the  State
 is  misused  and  mis-appropriated.  |  can  give
 you  One  or  two  examples,  where  the  money
 was  given  for  the  developmental  purposes
 but  was  misused.  Rs.  18  crores  were  mis-
 used  and  wasted  on  cable  car  project.  It  was
 of  no  benefit  to  us.  It  could  not  revolutionise
 the  tourism  there.  Rs.  18  crores  is  a  big
 amount  and  it  was  wasted.  The  Chief  Minis-
 ter  must  be  asked  and  he  must  be  ques-
 tioned  as  to  why  did  he  squander  this  money
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 which  could  have  been  used  for  the  better-

 ment  of  the  State.

 Then  there  was  a  city  forest  which  was

 developed  by  our  Governor.  He  was  instru-

 mental  in  creating  a  very  beautiful  and  a

 colourful  example  of  ecology.  But  what

 happened  to  it?  ।  was  cut  down.  Thousands

 of  trees  were  destroyed  in  that  city  forest,

 and  you  would  not  find  it  any  longer.  On  the

 contrary,  because  the  Chief  Minister  enjoys

 Golf,  it  was  turned  into  a  Golf  Course.  Rs.  10

 crores  is  being  wasted  on  that.  |  would  like  to

 ask  since  Kashmir  is  in  turmoil,  and  we  had

 our  own  problems,  how  does  the  Govern-
 ment  of  India  allow  **

 For  him  it  was  the  only  necessity.  This

 money  should  have  been  used  for  a  better
 cause.

 Unfortunately,  ican  give  you  the  details
 how  when  there  was  turmoil  in  Srinagar,
 there  were  police  firings  and  agitation  was

 going  on,  the  Chief  Minister  was  enjoying
 moving  in  down  town  Singapore.  Even  the

 photographs  appeared  in  the  Hindustan
 times,  the  Navbharat  Times  and  many  other

 papers
 **  while  Kashmir  was  burning.  The

 Hon.  Minister  is  answerable  to  the  Parlia-
 ment  and  to  the  people  of  Kashmir.  So,  |
 would  like  to  ask  him  why  this  foreign  ex-

 change  is  being  misused.  ॥  was  not  only
 once,  but  a  number  of  times  our  Chief  Minis-
 ter  went  to  England,  Australia  and  Singapore
 and  to  other  places  and  that  too  with  a  trape
 of  at  least  100  persons  for  publicising  tour-
 ism.  It  is  of  no  use  for  us.  It  is  just  like  an  old

 story  of  the  French  Revolution.  People  were

 revolting  against  the  regime  of  Louis-XV!
 and  they  were  asking  for  bread.  The  Queen
 asked,  “Why  are  they  not  taking  cake  if  bread
 is  not  available?”  Is  this  the  way  we  are  going
 to  develop  our  State?  This  is  the  shameful
 way  things  are  going  on.  When  there  are
 problems,  when  he  has  to  face  the  music,
 then  -  Hundreds  of  people  have  been  killed
 during  his  tenure.  The  Congress  Party  is
 also  responsible  for  this  State  of  affairs.
 They  have  to  own  their  share  of  follies.  The

 **Expunged  as  ordered  by  the  Chair.
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 Government  just  condemns  the  agitators
 and  say  that  they  were  pro-Pakistanis.

 So,  this  is  my  earnest  request  to  the

 Hon.  Minister  that  these  were  our  problems.

 Kashmir  has  not  shown  any  progress.  It  is

 lagging  behind.  The  discrimination  is  going
 to  boomerang  on  the  national  interest.  These

 young  men  were  asking  for  genuine  rights
 and  for  job  opportunities.  And  what  is  the

 answer to  it?  Bullet  is  the  answer.  Dozens  of

 people  have  been  killed  before  my  eyes.
 Therefore,  ।  say,  the  funds  which  you  give  to

 the  State  kindly  assure  yourself  that  these

 are  utilised  for  the  betterment  of  Kashmir.

 You  have  to  develop  our  industries.  We

 have  potential  for  handicrafts  and  carpets.  It

 can  give  you  sufficient  foreign  exchange.
 The  Government  of  India  can  increase  for-

 eign  exchange  earnings  by  developing  the

 carpet  industry  and  also  many  other  small
 handicraft  industries.  But,  today,  they  are  in
 shambles.  Nobody  is  looking  after  them.

 Nobody  bothers  about  these  industries.  The
 artisans  are  dying.  Their  art  is  dying.  Who  is

 going  to  come  to  their  rescue?  ॥  is  not  only
 the  question  of  artisans.  But  the  question  is
 that  they  are  earning  foreign  exchange  for

 you.  They  are  earning  money  from  the  for-

 eign  market.  It  is  a  prized  gift  to  have  a
 Kashmir  Shawl  in  the  world  market  and  also
 to  have  a  Kashmir  carpet.  It  is  the  artisan
 who  is  suffering.  |  would  request  the  hon.
 Minister to  kindly  look  into  it.  |  would  also  like
 to  mention  here  that  nationalisation  of  banks
 has  not  given  any  relief  to  the  people  of
 Kashmir.  |  represent  the  artisans’  and  the
 workers’  lobby.  |  have  been  saying  these

 things  from  my  own  bitter  experience  that
 when  they  go  to  the  banks  for  loans  develop-
 ment  of  their  industries,  they  are  flatly  re-
 fused.  The  corruption  is  rampant  in  the  na-
 tionalised  banks  as  far  as  Kashmir  is  con-
 cerned.

 Therefore,  kindly  look  that  those  arti-
 sans,  the  workers,  who  are  suffering  exploi-
 tation  of  middlemen  just  like  bonded  labours
 you  give  them  freedom,  honour  and  respect
 and  so  on.  For  that,  you  kindly  make  avail-
 able  the  technology.  Secondly,  the  bank
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 loans  should  be  easily  made  available  to

 those  people.  Bankers  should  not  force  them

 to  pay  the  bribe  which  they  cannot  pay.

 [  Translation]

 SHRI  DAL  CHANDER  JAIN  (Damoh):
 Mr.  Chairman,  Sir,  |  support  the  Finance  Bill
 which  has  been  presented  in  the  House.  |
 would  like  to  thank  the  hon.  Minister  of  Fi-
 nance  for  providing  central  excise  duty  relief
 and  customs  relief  in  some  items  to  the  tune
 of  Rs.  one  hundred  and  twenty  two  crores.  |

 hope  that  the  prices  of  these  items  will  cer-

 tainly  fall  and  consumers  will  get  those  items
 at  a  cheap  price.  But  the  price  of  other  items
 should  also  decrease.

 Mr.  Chairman,  Sir,  some  districts  in

 Madhya  Pradesh  are  facing  acute  drought
 and  it  has  created  a  difficult  situation  there.
 There  is  acute  shortage  of  drinking  water  in
 our  Bundelkhand  area.  The  State  Govern-
 ment  is  making  arrangements  for  drinking
 water  and  water  for  cattle.  But  ।  would  urge
 the  hon.  Minister  of  Finance  that  relief  funds
 should  be  provided  to  the  State  Government
 for  fighting  the  drought.

 A  lot  of  money  is  spent  in  the  implemen-
 tation  of  different  schemes  and  there  is

 scarcity  of  funds  for  the  schemes  itself.  So  |
 wouldiike  to  suggest  that  acommittee  should
 be  constituted,  which  should  ensure  that  the

 expenditure  on  implementation  should  be
 less  than  the  expenditure  on  main  scheme.

 Development  schemes  shouldbe  completed
 at  the  earliest  to  set  up  industries.

 Earlier,  subsidies  were  provided  to  the
 backward  areas  by  the  Centre.  Later,  that

 policy  was  changed.  This  subsidy  was  given
 to  set  up  industries  in  the  backward  areas.
 But  many  of  these  schemes  are  incomplete
 as  difficulties  because  the  subsidies  have
 been  stopped.  The  hon.  Minister  should

 categorically  assure  that  the  subsidies  would
 be  provided  by  the  centre  to  set  up  those
 industries.

 1  would  like  to  congratulate  the  hon.
 Minister for  launching  Jawahar  Rozgar  Yojna
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 for  the  weaker  sections.  Only  120  districts
 has  been  included  in  this  scheme.  |  would
 like  that  the  Bundelkhund  area  of  Madhya
 Pradesh  should  also  be  included  in  it.  This  is
 a  very  backward  area.  People  in  this  area
 have  never  even  seen  atrain.  The  area  is  so

 poor  and  backward  that  there  is  no  railway
 station  near  about  also.  |  mean  to  say  that  no
 doubt  our  country  is  progressing  but  there  is

 regional  imbalance.  It  is  going  at  a  slow  pace
 at  some  places  whereas  it  is  very  fast  at
 other  places.  ।  would  like  to  submit  through
 you  and  through  this  House  that  this  imbal-
 ance  should  be  renioved.  In  providing  facili-

 ties,  priority  should  be  given  to  those  places,
 where  there  are  no  railway  lines,  no  indus-
 tries  and  no  development.  There  is  a  saying.

 “Kahin  to  Ghina  ke  Ghana,  Kahin  sukha
 chana  nahin”.

 A  lot  of  development  is  taking  place  and  new
 schemes  are  made  for  some  areas  and  new
 industries  are  set  up  there,  whereas  no  at-
 tention  is  being  paid  to  no  industry  areas.  tt
 is  like  providing  more  food  to  the  areas
 where  there  is  adequate  food  and  not  provid-
 ing  it  to  the  areas  where  there  is  acute

 shortage.  There  is  not  a  single  industry  in
 Pannadistrict.  There  is  a  stone  quarry,  which

 provides  employment  in  nearabout  20  thou-
 sand  labourers.  But  the  Forest  Act  creates

 problems  for  them  as  those  mines  are  onthe
 forest  land,  even  though  there  is  not  a  single
 tree  on  the  land.  The  mine  was  closed  under
 the  Forest  Act  but  was  reopened  for  2-4
 months  and  was  again  closed  down  later.

 Consequently,  the  labourers  have  to  migrate
 to  other  places  in  search  of  jobs.  |  would  urge
 that  proper  amendment  should  be  made  in
 the  Forest  Act.  The  Hon.  Prime  Minister  has

 given  assurance  that  he  will  constitute  a
 Cabinet  sub-committee  to  look  into  the  de-

 velopmental  works  which  has  been  stalled
 due  to  the  Forest  Act.  At  some  places  the

 electric  lines  do  not  reach  due  to  this  Act,  as
 the  officials  of  forest  department  do  not  allow
 it.  So  this  Act  should  be  made  practical.

 The  depositers  get  10  per  cent  interest
 on  the  deposits  in  banks,  but  in  Government

 undertakings,  the  rate  of  interest  is  13  1/2
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 per  cent.  So  there  is  no  increase  in  the  bank

 deposits.  People  will  be  encouraged  to

 deposit  money  in  banks  if  the  rate  of  interest

 is  somewhat  increased  in  the  bank  deposits.
 For  the  last  two  three  years,  it  has  been

 suggested  by  every  one  that  the  income  tax

 limit  should  be  raised  to  Rs.  twenty  five

 thousand  instead  of  Rs.  eighteen  thousand.

 ।  would  like  to  urge  to  you  to  reconsider  it.

 You  have  given  some  guidelines  regarding
 wealth  tax  valuation.  |  would  suggest  that

 these  guidelines  should  be  enforced  from

 retrospective  effect,  so  that  the  disputes
 about  wealth  tax  can  be  solved.  This  will  not

 only  benefit  the  department  but  also  the

 assessees.  In  gift  tax,  there  is  only  one  tax
 rate  above  twenty  thousand.  In  the  present
 context,  there  should  be  slab  system  in  tt.

 There  are  about  two  lakh  sick  units  in
 our  country.  Capital  worth  crores  of  rupees
 have  been  blocked  in  it  when  a  person  gets
 ill  he  visits  different  doctors  and  even  spe-
 cialist.  Similarly,  the  sick  units  should  be
 revived  by  carrying  out  various  investiga-
 tions  on  them.  These  industries  will  help  in

 solving  the  problem  of  unemployment  in  our
 country  and  the  capital  invested  in  them  will
 also  be  used.  As  there  are  consultative  expert
 committees  for  other  works,  similarly,  there
 should  be  ail-India-base-wise  and  regional
 wise  consultative  expert  committees  far  re-
 Starting  these  sick  units.  Strict  actions  should
 be  taken  against  those  people,  who  have
 deliberately  and  intentionally  made  their  unit
 sick  by  bungling  Government  money.  These
 people  should  not  be  spared  at  all.  The  hon.
 Minister  of  Finance  has  indicated  in  his
 speech  that  some  amendment  would  be
 made  in  the  Goid  Control  Act.  |  would  like  to
 remind  him  that  gold  has  a  special  impor-
 tance  in  Indian  culture,  particularly  women
 have  a  great  attraction  for  it.  He  indicated
 some  improvements  in  the  Act.  ।  order  to
 check  gold  smuggling  the  Government  is
 considering  to  give  some  examptions  to  the
 people  who  bring  gold  from  the  foreign  coun-
 trias.  This  will  not  only  check  the  gold  smug-
 gling  but  also  decrease  the  rate  of  gold  in  the
 country.  Another  important  point  is  that  there
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 is  acute  scarcity  of  paper  in  our  country

 today  whether  it  is  writing  paper  or  news-

 print.  Within  last  one  year,  there  has  been  40

 to  45  per  cent  increase  in  the  rate  of  paper.
 The  hon.  Minister  of  Finance  should  pay
 attention  towards  it  and  bring  down  the  price.
 This  is  an  artificial  shortage  which  has  been
 created  by  vested  interests.  It  should  be

 investigated  and  efforts  should  be  made  to

 improve  the  situation.  ।  would  like  to  thank
 the  hon.  Minister  of  Finance  for  increasing
 the  pension  of  freedom  fighters  to  Rs.  750/-
 from  Rs.  500/-.  But  no  policy  has  been  fixed

 yet,  for  those  who  participated  in  the  Goan
 movement.  A  lot  of  freedom  fighters  who
 took  part  in  Goan  movement  are  being  har-
 assed,  so  their  cases  should  be  considered

 sympathetically  and  they  should  also  be

 brought  in  the  same  category.  Besides  the
 cases  of  those  persons  who  took  part  in
 different  movements  in  the  Indian  princely
 states  or  were  associated  with  institutions
 like  prajamandal  should  also  be  considered

 sympathetically.  A  lot  of  difficulty  in  imple-
 menting  the  schemes  made  by  the  Central
 Government  for  weaker  sections.  The  Gov-
 ernment  should  try  to  make  a  formula  which
 would  benefit  them  permanently  and  their
 work  is  done  at  the  first  instance.

 SHRI  BALA  SAHEB  VIKHE  FATIL

 (Kopargaon):  ।  am  grateful  to  the  hon.  Min-
 ister  of  Finance  for  providing  a  relief  of  Rs.
 122-123  crores  in  direct  and  indirect  taxes  in
 the  third  reading  of  the  Budget.  Relief  has
 been  provided  particularly  in  the  fields  of
 T.V.,  plastic  cover,  paper  and  paper  board
 manufacture.  This  is  an  election  year,  so  the
 people  say  that  न  is  an  election  Budget.  But
 if  you  compare  it  with  the  Budgets  of  the
 previous  years  you  will  find  that  maximum
 taxes  have  been  levied  this  year  though
 minimum  taxes  should  have  been  levied  in
 view  of  elections  this  year.  In  spite  of  that
 economists,  industrialists  and  small  shop-
 keeper  have  welcomed  this  Budget.  Thereis
 some  fallin  the  prices  also.  The  hon.  Minister
 of  Finance  has  mentioned  that  import-export
 and  trade  deficit,  are  a  matter  of  concern.  We
 should  think  about  it  seriously.  Inspite  of
 bumper  production  of  foodgrains,  we  could
 not  achieve  the  procurement  target.  The
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 farmers  did  not  get  remunerative  price  for

 their  produce.  Traders  are  buying  wheat  and

 paddy.  The  estimated  production  of  sugar
 was  10  million  tonnes  but  as  we  did  not
 achieve  it  we  have  to  import  it.  There  should
 be  selective  import  of  the  things  if  there  is
 less  production.  Trade  deficit  can  be  re-
 duced  to  some  extent  if  massive  export  is
 done.  Otherwise  how  can  the  deficit  be  re-
 duced  in  future  because  consumer  goods
 have  to  be  imported.  These  is  no  other
 alternative.  A  financial  discipline  in  respect
 of  expenditure  should  be  enforced  in  the
 centre  as  well  as  in  every  State.  There  should
 be  less  of  mismanagement.  The  Govern-
 ment  has  not  taken  a  final  decision  on  Crop
 Insurance  although  our  State  is  raising  a

 bumper  crop  every  year.  In  the  present—
 day  situation,  Crop  insurance  is  a  must.  A

 provision  of  Rs.  1  lakh  has  been  made  in  this

 year’s  Budget,  but  this  is  only  a  token  amount.

 Crop  Insurance  Scheme  should  be  made

 compulsory  for  all  crops.  This  will  help  in

 reducing  the  deficit,  otherwise  it  may  in-
 crease.  These  days  even  hose  who  do  not
 need  loans  ask  for  them  and  we  are  forced  to

 give  money  to  them.  Such  deficits  will  not
 arise  if  we  consider  the  village  as  a  unit  and

 apply  this  Scheme  to  all  crops.  Benefits  are

 enjoyed  by  farmers  who  take  loans  but  once
 this  Scheme  is  implemented,  even  farmers
 who  have  not  taken  loans  will  be  benefited.

 Today  there  is  a  tendency  to  seek  a  loan
 some  how  or  the  other  in  order  to  reap  the
 benefits  of  insurance.

 The  concessions  given  to  the  poultry
 sector  for  the  development  of  rural  areas  are
 most  welcome.  Along  with  this,  some  con-
 cessions  should  be  given  for  dairy  develop-
 ment  also.  This  will  help  increasing  milk

 output  in  the  country.  Nothing  has  been  done
 for  rural  areas  through  the  Food  Processing
 Ministry.  There  are  plenty  of  agro-based
 industries,  and  agro-chemicalcomplexes  are
 also  in  the  offing.  But  the  Government  should
 decide  or  some  basic  policy  for  food  proc-
 essing  in  the  country.  Although  every  body
 feels  that  this  will  benefit  farmers  and  pro-
 vide  jobs  to  the  unemployed,  but  ।  asked  five

 questions  on  this  subject,  of  which  one  was
 starred  and  four  were  unstarred.  To  all  the
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 questions  the  hon.  Minister  gave  the  same
 answer.  The  reply  was  that  no  clear-cut

 policy  has  been  formulated  yet.  Today  agro-
 based  industries  and  food-processing  in-
 dustries  have  become  the  monopoly  of  big
 houses  without  any  participation  of  workers
 or  farmers.  |  suggest  that  all  projects  in  this
 sector  should  be  set  up  either  under  the  co-

 operative  sector  or  in  rural  areas.  Soft  loans
 should  be  made  available to  the  people  living
 in  rural  areas.  ।  heard  that  till  now  32  big
 industrialists  have  got  foreign  collaborations
 in  this  sector.  They  are  setting  up  their  indus-
 tries  in  and  around  cities  only.  This  will  not
 benefit  farmers  on  the  unemployed  in  any
 way.  The  highest  technology  required  for  it  is
 not  available  with  us  and  we  will  have  to
 make  arrangements  for  it.  Although  your
 Ministry  is  not  directly  concerned  with  this

 subject  |  want  these  industries  to  get  special
 attention.

 Another  industry  |  want  to  mention  is
 that  of  bagasse.  Today  there  is  an  acute

 shortage  of  paper  in  our  country.  There  is  a
 demand  for  paper  everywhere  and  bagasse
 is  an  energy-saving  material.  We  want  to
 conserve  our  forests.  In  the  Budget  it  has
 been  mentioned  that:

 [English]

 “Paper  and  paper  board  containing  not
 less  than  75%  by  weight  of  bagasse  is

 totally  exempted  from  excise  duty.”

 [  Translation)

 This  is  a  good  step  and  the  concessions

 given  to  the  jute  industry  are  also  welcome.
 But  a  long-term  policy  spanning  over  10-15

 years  should  be  framed.  People  should  be

 encouraged  to  use  more  of  bagasse  in  paper
 production.  More  so  because  this  is  a  new

 technology  which  has  a  definite  edge  over
 the  present  technique  which  is  not  economi-

 cally  viable.  More  of  soft  loans  should  be
 made  available  to  industries  which  use

 bagasse  in  production  of  paper  and  news-

 print.  At  present  forests  are  being  cut  to

 produce  paper  and  even  in  this  process  50%

 bagasse  can  be  used.  No  special  problems
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 are  encountered  in  its  processing.  There-

 fore,  |  would  request  for  a  long-term  policy

 for  this  purpose.  Bagasse  can  also  help  in

 the  production  of  electricity.  Then  there  will

 not  be  any  need  to  cut  trees  and  paper  will

 also  be  available  in  abundance.  Recently,
 Government  announced  exemption  of  ex-

 cise  duty  on  bagasse  and  modernisation  ts

 also  going  to  be  effected  in  this  field.  People
 should  be  encouraged  to  use  bagasse  by

 giving  soft  loans  and  modernising  its  proc-

 essing.  When  we  talk  of  farmers,  we  must

 assure  that  they  get  remunerative  price  for

 their  produce.  There  is  a  need  to  change  the

 term-lending  system  and  the  credit  system
 for  farmers.  |  have  had  a  talk  with  NABARD
 and  they  too  are  doing  something  in  this
 direction.  The  rate  of  interest  on  term-loans
 should  be  reduced.  Similarly  rate  of  interest
 on  the  loans  should  be  reduced  in  the  event
 of  a  natural  calamity.  Penal  interest  should
 be  done  away  with.  This  type  of  interest  may
 be  continued  in  Bihar  and  other  areas  where
 there  are  no  proper  land  records,  but  at  other

 places  penal  interest  should  not  be  charged
 because  due  to  penalty  interest  the  entire
 land  is  choked.  Here  the  land,  house  and
 other  assets  of  the  farmer  are  auctioned  to
 recover  the  ioan  but  in  case  of  an  industry
 running  in  loss  the  private  property  of  its
 director  or  partner  is  never  auctioned.  There-
 fore,  this  penal  interest  and  the  auctioning
 system  should  be  done  away  with.  Until  then
 the  farmer  will  not  get  justice.

 The  interest  on  loans  for  ‘Mechaniza-
 tion,  of  the  farm  should  be  reduced  because
 mechanisation  has  led  to  increase  in  em-
 ployment  potential  in  Punjab,  Haryana,  U_P.
 and  Maharashtra.  It  is  wrong  to  think  that
 mechanization  in  the  field  of  agriculture  will
 reduce  employment  opportunities.  On  the
 contrary,  mechanization  has  led  to  a  mani-
 fold  increase  in  employment  opportunities.
 Mechanisation  in  dry  areas  calls  for  water

 management  through  drift  and  sprinkler  iri-
 gation.  For  these  areas  75%  loan  is  given  but
 for  desert-prone  areas,  only  50%  loan  is
 given.  More  of  irrigation  facilities  should  be
 provided  to  increase  productivity.  |  am  afraid
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 that  we  shall  have  toface  a  lotof  problemson
 account  of  foodgrains  and  sugar  because

 very  low  prices  have  been  paid  for  the  pro-
 duce.  Remunerative  price  &  declared  but

 commodities are  not  available  at  that  price  in
 the  market.  Members  of  the  Agriculuze  Price

 three  farmers  who  are  to  be  inducted  as

 members  would  be  on  a  part-time  basis.  |

 feel  this  will  not  serve  the  purpose  and  fanm-
 ers  will  not  get  a  far  deal  and  a  reasonable

 small  farmers  at  all  because  at  ali  because
 thelr  productivity ts  very  low.

 Aitthough  |  would  not  like  to  go  info  the
 details of  the  20th  Pom  Programme,  yet ।
 would  touch  upon the  post  of  ‘head  Bank
 mentioned  in  ।  At  the  most  30%  of  -
 have  benefited  from  #  and  in  50%  of  cases  ।

 is  being  misused.  The  - 20%  has

 benefited  to  a  marginal  extent.  According  to
 the  survey  conducted  by  the  Zda  Co-opera-
 tive  bank  and  other  Banks,  there  could  be  a

 greater  dependence on  the  farmer  and  his
 land.  There  should  be  no  penalilly  interest  an
 loans  given  under  the  - system.
 There  should  be  a  re-scheduling of  thes  loan
 and  in  no  case  the  interest  should  exceed  6

 per  cent.

 Now  let  me  come  to  the  leaders.  Lead-
 ers  of  pofitical  parties  graduate  from  village
 to  tehsil  to  district  headquarters. Later  when
 they  become  Ministers,  they  stay  inthecapatal

 and  forget the  village  altogether.

 Mr.  Chairman,  Sar,  now  I  shall  talk  about
 schools.  The  son  of  a  rich  and  powerful  man
 will  never  aftend  a  school  frequented  by
 commoners.  He  will  go  to  a  public  school,
 Central  school  or  even  to  schools  where
 admissions  can  be  secured  through  pay-
 ment  of  bribe  or  huge  donations.  That  is  why
 the  condition  in  villages  is  deteriorating  day
 after  day.  What  is  needed  to  improve  the

 S@uation  is  encouragement to  food-process-

 ing,  agro-processing and  agro-based  indus-
 tries.  Otherwise we  cannot  improve  the  lot  of
 farmers  and  labour.  Fanmers  wil  mot  got

 Govemment and  the  -  should  estab-
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 lish  this  co-operative  in  the  joint  sector.

 Ragarding  housing  there  is  a  strange
 thing.  A  housing  bank  has  been  set  up  for
 local  people  and  several  loans  are  being
 disbursed.  Bamboo  is  produced  in  Chandra-

 pur district of  Maharashtra.  It  is  sold  to  paper
 mills  at a  rate of  Re.  1/-  or  Rs.  1.50  but  to
 people  who  need  bamboo  to  construct  huts,
 it  is  sold  at  Rs.  10/-  or  Rs.  15/-.  Why  this
 double  standard?  Subsidies  are  given  to
 industries  but  not  to  those  people  who  want

 to  construct  huts  of  bamboo.  How  can  people
 use  local  material  in  this  way  and  how  does
 the  Govemment  expect  to  promote  hous-

 ing?

 As  to  giving  loans  the  Government
 should  ensure  loans  to  farmers  and  labour,

 otherwise  they  will  not  benefit.  This  will  benefit

 only  the  employees  of  banks,  officers  and
 Govemment  employees.  Loans  are  given  to
 those  with  a  regular  monthly  income.  A  per-
 son  with  an  uncertain  income  does  not  get  a
 loan.  In  this  way  a  farmers  is  not  given  a

 housing  loan  because  his  income  may  get
 delayed  due  to  natural  calamities.  |  had
 formulated  a  scheme  worth  Rs.  18  crores.  ।
 have  been  demanding  the  amount  for  the

 past  3-4  years  but  not  even  Rs.  50  lakhs
 have  been  released  so  far.  Today,  nobody  is

 prepared  to  give  loans to  farmers  and  labour.
 We  approached  the  housing  bank  and
 HUDCO  several  times  but  they  asked  for  a
 State  Government  guarantee  because  they
 apprehended  who  will  pay  money  in  case  of
 default.  The  State  Government  expresses
 its  inability  in  standing  guarantee  for  farmers
 and  labour,  as  well  as  housing  societies.
 Schemes  are  made  but  they  do  not  benefit to
 the  desired  extent.

 ।  want  the  Goverment  to  pay  attention
 to  water  management,  farm  mechanization,
 agro-based  and  food-processing  industries.
 Exports  should  be  increased  and  import  of
 consumer  goods  should  be  done  on  a  selec-
 tive  basis.  Otherwise  there  will  be  an  in-
 crease  in  trade  deficit,  which  will  ultimately

 lead  to  a  total  finance  deficit.  The  Centre
 should  instil  discipline  among  States  which

 VAISAKHA  7,  1911.0  (SAKA)Statement  Re.  N.S.A.  in  446

 respect  of  Disturbed  Areas  of

 Punjab  &  Chandigarh

 are  running  over-drafts.  As  this  is  the  elec-
 tion  year,  States  too  want  to  make  a  deficit

 Budget.  The  State  which  have  submitted

 budgets  have  shown  deficits  and  none  of
 them  has  dared  to  increase  taxes.  The  hon.
 Prime  Minister  and  the  hon.  Finance  Minis-
 ter  have  increased  taxes  even  though  this  is
 an  election  year  but  their  counter  parts  at  the
 State-level  have  not  done  likewise.  Instead

 they  are  running  over  drafts.  This  could  lead
 to  a  loss  or  even  inflation.  We  have  to  pay
 attention  in  this  direction.  With  these  words
 ।  ९82([191955  my  support  for  the  Bill  and  request
 you  to  consider  my  suggestions.

 16.42  hrs.

 STATEMENT  AE  OPERATION  OF  THE
 NATIONAL  SECURITY  (AMENDMENT)
 ACT,  1987  IN  RESPECT  OF  THE  DIS-

 TURBED  AREAS  OF  PUNJAB  AND
 CHANDIGARH

 [English}

 THE  MINISTER  OF  HOME  AFFAIRS

 (S.  BUTA  SINGH):  Sir,  on  the  3rd  March,
 1989,  the  Prime  Minister  had  intervened  in
 the  discussions  in  this  House  and  inter-alia
 made  some  important  announcements  re-

 garding  punjab.  ।  take  this  opportunity  to
 inform  the  Members  of  this  House  of  action
 taken  on  an  important  part  of  that  announce-
 ment,  namely  the  operation  of  the  National

 Security  (Amendment)  Act.

 As  the  Members  would  recall,  in  1987,
 Parliament  had  passed  the  National  Secu-

 rity  (Amendment)  Act,  1987,  which  intro-
 duced  a  new  Section,  14A,  in  the  National

 Security  Act,  1980.  This  Section  provided
 that  in  respect  of  the  “disturbed  areasਂ  of

 Punjab  and  Chandigarh  a  person  may  be
 detained  for  aperiod  exceeding  three  months
 without  reference  to  the  Advisory  Board  in

 specified  circumstances  and  for  a  maximum

 period  of  detention  of  two  years.  Certain  time
 limits  in  the  parent  Act  for  completion  of

 various  procedural  steps  were  also  enhanced

 by  this  Amendment  Act.


